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LEGISLATIVE ASSEMBLY.
Tuesday, 11th September, 1928.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair.

‘

QUESTIONS AND ANSWERS.

NuMBER oF INDIAN AND BRITISH INTERNAL SECURITY TROOPS.

364, *Pandit Hirday Nath Kungru : Will Government be pleased to
state the number of (a) Indian and () British internal security troops ?

Mr. G. M. Young : All troops stationed in India are available for
internal security purposes in peace time. It would not be in the public
interest for me to give particulars of the troops allotted to internal security
in the event of war, since that would enable anyone, by a simple mathemati-
cal calculation, to discover the strength and composition of the troops which
it is proposed to put into the field.

Pandit Hirday Nath Kungru : May I ask the Honourable Member
whether he is aware that it is stated in the life of Lord Rawlinson that in
1921 there were 28 British and 21 Indian battalions detailed for internal
security ?

Mr G. M. Young : The answer is in the affirmative.

Pandit Hirday Nath Kunzru : What is the objection to giving the
present figures, as these figures are bound to be changed in time of war ?

Mr. G. M. Young : I would point out that it is not of very much
consequence now how many troops it was proposed to put into the field in
1923, but it is of some consequence how many troops we propose to put
into the field now.

Pandit Hirday Nath Kunzru : Since I am asking for only thc normal
distribution, what is the objection to telling us now how many troops have
been allotted for internal security as the proportion in the various seetions
is bound to be changed during the time of war ?

Mr. G. M. Young : I think my friend is drawing me into an argu-
ment, and I think he has missed the point. The allotment of troops for
internal security is not the normal allotment in peace time. The troops are
definitely allotted for internal security in the event of war, and. as I have
already stated in my answer, all troops are available for internal purposes
in peace time.

. Pandit Hirday Nath Kunzru : Is the Honourable Member aware,
Sir, that when the Indian Army was increased in 1885-87, the Government
of India informed the Secretary of State how many troops were wanted
for internal security and that this information has been published in a des-
patch of 1887 ¢

L95LA (47 ) .
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Mr. G. M. Young : I am quite prepared to take faéts from the
Honourable Member.

Pandit Hirday Nath Kunzru : When both the Government of India
and the Commander-in-Chief have at various times stated the number of
troops allotted for internal security, what is the objection to giving that
information now ?

Mr. G. M. Young : I have already answered that question.

Pandit Hirday Nath Kunzrn : The Honourable Member has not
answered it.

RaTio oF INDIAN TO BRITISH SOLDIERS IN (@) THE FIELD ARMY, (b) COVERING
Troops AND (c¢) INTERNAL SEcuriTY TROOPS.

365. *Pandit Hirday Nath Kunzru : Will Government be pleased to
state the ratio of Indian to British soldiers in (a) the field army,
(b) covering troops and (¢) internal security troops ?

Mr. G. M. Young : The fizures are apt to fluctuate. At the present
moment there are slightly more British than Indian troops in the battalions
earmarked for internal security. In the field army the proportion of
British soldiers is about 1 to 3 Indian soldiers, and in the covering troops
the proportion is about 1 to 6.

_ Pandit Hirday Nath Kunzru : What is the proportion of the internal
troops ¢ I could not catch what the Honourable Member said.

Mr. G. M. Young : Ishall repeat my answer. The figures are apt to
fluctuate. At the present moment there are slightly more British than
Indian troops in the battalions earmarked for internal security.

Pandit Hirday Nath Kunzru : Is the proportion still 1} to 1 as it
was in Lord Rawlinson’s time ¢!

Mr. G. M. Young : I have not got exact figures with me, but I think
it is about that.

ScALE oF Pay anDp Leave RuLes oF OrricERs, INDIANS AND EUROPEANS,
ON THE BENGAL AND NoRTH WESTERN RaAILwWAY.

366. *Mr. Gaya Prasad Singh : (¢) Will Government be pleased to
give the scale of pay of officers in the superior cadre, Indians and
Europeans, and the leave rules in force on the Bengal and North Western
Railway, along with a statement of the staff drawing Rs. 100 and above per
month ; together with a comparative statement on the above points on State
Railways in India ?

(b) If it is not convenient to supply this information in reply to a
question on the floor of the House, why should it not be available to Members
who desire to have it from the Railway Board ?

Mr. A. A. L. Parsons : The Honourable Member will find the informa-
tion which he requires as to scales of pay in the establishment rolls, copies
of which are in the Library. I am seeing if 1 can obtain for him a copy
of the leave rules in foree on the Bengal and North-Western Railway. The
leave rules on State-managed Railways are the Fundamental Rules. The
Railway Board have not got the figures of staff drawing Rs. 100 and over
or the Indian Railways, but those for staff drawing Rs. 250 per mensem
and over c¢r on scales of pay rising to Rs, 250 per mensem and over, will
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be found in Appendix F of Volume I of the Reports by the Railway ‘Board

on Indian Railways.

Mr. Gaya Prasad Bingh : Is the Honourable Member aware that when
I wrote to the Railway Board asking for information on this point, they
wrote back saying that the information cannot be supplied to me ?

Mr. A A L Parsons : I do not remember myself seeing the Honour-
able Member’s letter.
Mr. Gaya Prasad 8ingh : Will you kindly make inquiries in the Rail-
way Board and see if such a letter was sent to me ¢
. A. A L. Parsons : I hardly think it necessary to make such an

inquiry. I have now given the Honourable Member the reference to the
places where he can find the information that he desires.

FIRING ON STRIKERS AT BAMANGACHI.

367. *Mr. Gaya Prasad Bingh : Have Government received any
report from the Government of Bengal regarding the Bamangachi shooting
affair 1 If so, do they propose to lay a copy on the table, or in the
Library * If not, why not ?

The Honourable Mr. J. Crerar : The Government of Bengal have
investigated all the circumstances connected with this case. but they have
been advised that no conclusions should be published until the comple-
tion of the trial in which one of the leaders of the strikers is being charged
with perjury and bringing a false case against the Chief Deputy Mechani-
cal Engineer, East Indian Railway. In the circumstances the Honourable
Member will understand that it iy not possible at present to lay any

papers.
CoNFISsCATION OF THE Book ENTITLED ‘‘ PoLrtics or Om .

368. *Mr. Gaya Prasad 8ingh : (a) Is it a fact that a book entitled
¢ Politics of Oil *’ sent to India by a London bookseller was confiscated
on its arrival in Bombay, under a notification issued under section 19 of the
Sea Customs Act ?

(b) Is it a fact that although written by a member of the Communist
Party, the book has nothing whatever to do with Communists ?

(¢) Is it a fact that ‘‘ it was the source of publication, and not the
publication itself which had caused the Government of India to exclude it **
as stated by Earl Winterton in the House of Commons some time back 1

(d) Why was the book confiscated

The Honourable Mr. J. Crerar : (a) One copy of this book was inter-
cepted.

b), (¢) and (d). The hook was intercepted on the strength of a
notification which prohibits the importation of publications issued by or
emanating from any organization affiliated to, controlled by or conuected
with the Communist International. The book has since been examined and
I understand that, though designed to illustrate the evils of Capitalism,
it is not of such a character that it is necessary to exclude it from Indla.

H further copies are sent they will not be intercepted.
L95LA A2
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Mr. K. 0. Neogy : Is it the practice, Sir, to examine a book after
confiscating it or before confiscating it ?

The Hbnourable Mr. J. Crerar : It is impossible to examine a hook
before interception. The examination naturally takes place after inter-
eeption.

Mr. Gaya Prasad Bingh : Do I understand the Honourable Member
to say that this book was proscribed before it was confiscated ?

The Honourable Mr. J. Orerar : It was notified in the general notifi-
caticn which prohibits publications of all kinds emanating from a parti-
eular source.

Mr. Gaya Prasad 8ingh : May I know the date on which thi$ book
was proscribed under that notification ?

The Honourable Mr. J. Crerar : I must ask for notice of that ques-
tion.

Mr. K. C. Neogy : Is the Honourable Member aware that in the
House of Commons, when replying to similar questions, the Under Sec-
retary of State stated that it is the source of the publication and not the
publication itself which was the guiding factor with the Government of
India in this matter ?

The Honourable Mr. J. Crerar : Yes, Sir ; that was correct in this
instance.

Mr. K. C. Neogy : Does that represent the policy of the Government
in this matter ?

The Honourable Mr. J. Crerar : I have explained that the notifica-
tion referred to is of a general character relating to documents emanating
from a particular source.

Mr. K. C. Neogy : May I take it, therefore, that if a book of poems
or a novel had emanated from that particular source that would have been
confiscated quite as much as this book ?

The Honourable Mr. J. Crerar : I am not aware that the particular
source referred to is in the habit of publishing ‘¢ belle lettres *’.

Mr. Gaya Prasad 8ingh : Do I understand the Honourable Member
to say that if further copies come into this country, they will not be
intercepted ?

The Honourable Mr. J. Crerar : Further copies of this book will not
be intercepted.

Mr. K. C. Neogy : Is it a fact that this book was written at the
instance of the Labour Research Department under the Labour Publishing
Company !

The Honourable Mr. J. Crerar : I understand that that is correect.

Mr. K. C. Neogy : Any publication coming from that source, I take
it, is bound to be confiscated ?

The Honourable Mr. J. Crerar : If it comes within the terms of the
notification.

Mr. K. C. Neogy : Does it then presuppose am examination prior to
confiscation ?
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The Honourable Mr. J. Crerar : Not u detailed examination before
interception.

Mr. K. 0. Neogy : Was that the case in this particular instance !

The Honourable Mr. J. Crerar : The book was not examined in detail
at the time of interception because it came from the source which comes
within the terms of the notification generally.

Mr. K. C. Neogy : Who was the officer who examined it prior to its
confiscation ?

Mr. M R. Jayakar : Did anybody read the book at all or was it con-
fiscated because of the source from which it came !

The Honourable Mr. J. Crerar : I have already explained that it
eame within the general notification.

Mr. K. 0. Neogy : Who is the authority who examined the book prior
to its confiscation ?

Mr. Gaya Prasad 8ingh : Do I understand the Honourable Member
to say that the book was intereepted before it was examined 1

The Honourable Mr. J. Crerar : The book was intercepted before it
was examined.

o Mr. Gaya Prasad Singh : Who is responsible for this foolish mis-
take ?

Mr K. O Neogy : When did the later examination take place, and
when was it confiscated ?

The Honourable Mr. J. Crerar : As regards the date of confiscation,
I should like to have notice of the question. I cannot at present recollect
the date.

PusLicaTioN oF THE REPORT OF THE TARIFF Boarp oN THE O INDUBTRY.

369. *Mr. Gaya Prasad 8ingh : (¢) Do Government propose to pub-
lish the Report of the Tariff Board on the oil industry ¢ If so, when 7 If
not, why not ¢

(b) What was the amount of expenditure involved in the enquiry ?

The Honourable 8ir George Rainy : (a) The Report will be pub-
liched on the 12th September.

(b) The cost of the enquiry inclusive of that of printing the Report
and evidence is estimated to have been approximately Rs. 51.000.

Mr. B. Das : Is it a fact that the Burma oil industry has sent out a
letter stating that the industry does not require any protection from the
Government 1!

The Honourable Bir George Rainy : I do not think that that arises
out of the answer I have just given. I think the Honourable Member
would do well to wait until tomorrow. It is not a long period for which
to exercise his patience.

U. Tok Kyi : How long did the Government take to consider the
application from the oil companies before they made a reference to the
Tariff Board !
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The Honourable 8ir George Rainy : I thirk the time taken frem the
date when the matter was first brought to our notice was very nearly six
months.

U. Tok Kyi : Cannot the Honourable Member give the exact date of
the receipt of the application ?

The Honourable Bir George Rainy : If the Honourable Member
wants the exact date, he must give me notice.

PreSENT PosiTioN ofF Crvi AVIATION IN INDIA.

370. *Mr. B. Das : Will the Government be pleased to state the pre-
sent position of civil aviation in India, and detail the progress made since
the appointment of the Director of Civil Aviation !

The Honourable Mr. A, C. McWatters : The attention of the
Honourable Member is invited to the reply given in this House to ques-
tion No. 238 put by Colonel Crawford.

AERODROMES AT BoMBaY aND CALCUTTA.

371. *Mr. B. Das : (a) Is it a fact that the aerodromes at Bombay
and Calcutta are unfit for all the year flying ?

(b) If the answer is in the affirmative, will Government be pleased to
etate what steps have been or are being taken to make these important
aerodromes first class landing grounds, and the approximate cost thereof ?

The Honourable Mr. A. C. McWatters : (a) Yes.

(b) A scheme for improving the Dum Dum aerodrome at Calcutta
at a cost of Rs. 2.93.500 has been approved, and work is now in hand.
‘When the work has been completed, the aerodrome will be fit for use
throughout the vear.

The Government of India have not yet reached a decision regarding
the aequisition of the site at Juhu near Bombay, which is used as an aero-
drome and are therefore not in a position to undertake the improvements
necessary to render it fit for regular use.

EsTABLISHMENT OF AIR MaIL SERVICES.

372. *Mr. B. Das : (a) Will Government state what progress has beenr
made in floating a rupee capital Indian company for the purpose of inaugu-
rating internal flying passenger services ?

(b) Is it a fact that tenders are being or are abont to be asked for by
the Director of Civil Aviation and will Government be pleased to state the
present position and when it is expected to start civil aviation t

(¢) Are Government aware of the possibility of foreign competitiom
and is the Director of Civil Aviation doing everything possible to expedite
the inauguration of civil flying services ?

The Honourable Mr. A. C. McWatters : (a) It is not the intentiom
of Government to float any companies of the type to whieh the Honour-
able Member refers. But if subsidies are given for the establishment of
air mail services, they will be granted only to companies which have
rupee capital and a majority of Indian Directors, and the Goxernment of
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India understand that this poliey has already led to some aetivity in the
direetion of company floatation.

(b) Government are examining a scheme for the development of air
mail routes in India, but I am not in a position to say when a eall for
tenders will be issued. 1 am not sure what the Honourable Member is
referring to by the starting of eivil aviation, but if he means the starting
of the subsidized aeroplane clubs, 1 hope that these will be actively fune-
tioning by the beginning of the cold weather.

(¢) T am again in some doubt as to the meaning of the Honourable
Member’s question. So far as subsidized services are concerned, there can
be, in view of the assurance already given, no question of foreign com-
petition. The inauguration of civil flying services depends on decisions
of the Government of India and other authorities and the Director of
Civil Aviation is not in a position to expedite or anticipate these decisioms.

ExPENDITURE ON THE DIRECTOR OF CIVEL AVIATION AND HIS ()FFICE.

373. *Mr. B. Das : (a) Will Government be pleased to state what
amount has been spent on the Director of Civil Aviation sinee its inangura-
tion ?

(b) Wilk Government please state whether the progress made is
satisfactory compared with the cost of the air establishment ?

The Honourable Mr, A. 0. McWatters : (¢) The expenditure in-
curred on the Director of Civil Aviation and his office from the 11th
January 1927, the date of its inauguration, to the 1st August 1928
amounts to Rs. 93,424. .

(h) The answer is in the affirmative.

EpvucaTioN oF THE DEPRESSED CLASSES IN THE DELHI PrROVINCE.

374. *Lala Lajpat Rai: (a) Will the Government be pleased to
state :
(1) the total pcpulation of the depressed elasses in the Delhi
Province : and
(2) their educational position ?
(b) What steps do the Government of India propos: to take :0 improve

their position and what facilities do they prcpose to provide to them for
a wider dissemination of education amongst their ranks ¢

(¢} Are Government prepared to consider the advisability of
opening an industrial school at Delhi to provide facilities for the sons of
the depreesed classes to receive general education along with training in
certain trades such as motor driving, leather manufacture, black-smithy
and weaving ?

. Mr. G 8. Bajpai : (a) (}) The number of persons in the Delhi Pro-
vince belonging to communities ordinarily classed as °* depressed "’ is
approximately 70,000.

(?) There are 26 primary schools in Delhi managed by the Arya

Samaj and various Christian missions mostly for the childrem of the
depressed classes. Eduecation is now compulsory .in almost the whole of
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the municipal area both for the depressed classes and for others, but no
separate statistics of members of the depressed classes attending schools
have been maintained so far. Three municipal board schools have been
opened in the sweepers’ and chamars’ quarters in the City and 300 boys
of these classes are receiving education there. There are 24 scholarships
of Rs. 4 per mensem each, tenable at middle schools, and 6 of Rs. 6 per
mensem each at the high schools for boys of the depressed classes. In
addition, 2 scholarships of the value of Re. 1 per mensem each and 1 of
Rs. 4 per mensem have lately been sanctioned.

(b) The matter is receiving consideration.

(¢) There is already a Government industrial school at Delhi in

which special facilities in-the shape of stipends are given to boys of the
depressed c'asses.

Mr K. Ahmed : Does my Honourable friend, the questioner realise
the situation that, if the members of the depressed classes are trained in
motor driving, black-smithing, etc., their services will not be accepted by

the people in general, and particularly by the orthodox Hindu members
of the community ? -

Lala Lajpat Rai : Of course, they will. You come and try.

Dicruu or Mr. JusTiICE MADGAONKAR OF THE BoMBAY Hriam CoURT IN THE

;: CaSE OF EMPEROR vs. JAGARDEO REGARDING THE BINDING NATURE oF
TREATIES.

375. *Mr. N. C. Kelkar : (¢) Has the attention of the Government
been drawn to the dictum of Justice Madgaonkar of the Bombay High
Court in the case of Emperor vs. Jagardeo reported at page No. 1054 of
the Bombay Law Reports, Vol. 27 (1925), the dictum, namely, that ‘‘ It
is now too late in the day to raise the question of the binding nature of
treaties and the duty, in matters civil and criminal, of enforcing and
abiding by their terms, incumbent on all contracting powers (British
Government and Indian States) and their courts not less than in the case
of laws passed by the Legislatures. For the purpose of the present
application, this treaty, in my opinion, is as much law-binding on the
eourts as a statute law or the law of the Legislature "’ ¢

(b) Have Government accepted the view put forth in the above

observations ? If not, do they propose to take any steps to have it set
aside ?

8ir Denys Bray : The reply to part (a) and to the first question in
part (b) is in the affirmative. The rest of the question does mot arise.

Munshi Iswar 8aran : May I know, Sir, why Government has
expressed some kind of view about an observation made by a High Court
Judge in a decision in the Bombay High Court, while Government on a
previous occasion stoutly declined to express any view as regards the
observation of the Patna Chief Justice about the veracity of the people
inhabiting that part of the country !

. 8ir Denys Bray : If by inadvertence I have been too communica-
tive I must apologise to the Honourable Member.
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ToraL NUMBER OF PERSONS AGAINST WHOM ACTION WAS TAKEN UNDER THE
FOREIGNERS ACT, 1864, DURING THE LAST 10 YEARS.

376. *Mr. N. C. Kelkar : (¢) Will Government state the total number
of persons, provinee by province, during the last 10 years against whom
action was taken under the Foreigners Act of 1864, stating the precise
nature of the action that was taken ?

(b) Will Government state how many of the persons agains? whom
action referred to in (a) above was taken were residents or subjects of
Indian (Native) States ?

The Honourable Mr. J. COrerar : Section 3 of the Act gives concur-
rent powers to the Government of India and the Local Governments, and
I regret that I am not in a position to give the Honourable Member infor-
mation regarding action taken independently by Local Governments.
Such information as is available from the records of the Government of
India is being collected and will be communicated to the Honourable
Member shortly.

ProvisioN oF LaxDp FrEE oF CosT T0 THE ROHILKHAND AND
KuMaox RaiLway.

377. *Mr. N. C. Kelkar : Is the Rohilkhand and Kumaon Railway
‘ompany provided with land free of cost by Government ¢ Is it a fact
that under the terms of the contract the Company is required to pay to
the Government on demand the cost price of the land purchased by the
latter ! If so, why was this land free of cost !

Mr. A A L. Parsons : I refer the Honourable Member to clauses
6 and 8 of the Contract of 1882 which give the provision with regard to
land in detail. Briefly, these clauses provide that the Secretary of State
shall provide land in his possession free of cost to the Company, and that
the Company shall pay to him the cost price of any land purehased by
him for the line. These clauses only refer to the original line which ran
from Bhojeepura to Kathgodam. For extensions of the original line,
land is, generally speaking, provided free of cost. The answer to the last
part of the Honourable Member’s question is that these happen to be the
terms mutually agreed on at the time the contracts were made, and no
doubt, if they had not been accepted, the Company would have required
8 quid pro quo in other directions.

ToTAL ADDITIONAL REVENUE EARNED BY THE IMPERIAL INDIAN MaIL RUN
BETWEEN BoMBAY AND CALCUTTA.

378. *Mr. N. O. Kelkar : Will Government state, for the latest year
for which figures are available, the total addsisonal revenue earned by the
Imperial Indian Mail run between Bombay and Caleutta against the
estimated total additional revenue of Rs. 35,000 per annum given at
page 16 of the Proceedings of the Standing Finance Committee for Rail-
way, Volume II, No. 5 ¢

Mr A A L Parsons: I am obtaining the figures for the year
ending the 81st of July 1928 for the Honourable Member, and will let
him have them as soon as I ean.
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Sir A. L. DickENsoN’s REPORT ON RAILWAY ACCOUNTS.

379. *Mr. N. C. Kelkar : Will Government state what progress has
been made in the consideration of Sir A. L. Dickenson’s report on railway
accounts ?

Mr. A A L Parsons : About half the report has been examined
already. The recommendations of the Railway Board on traffic accounting
were placed before the Standing Finance Committee for Railways at their
last meeting and those on stores accounting will be considered by the Com-
mittee at their next meeting a few days hence.

RECOMMENDATIONS OF THE ACWORTH COMMITTEE.

380. *Mr. N. C. Kelkar : Will Government lay on the table a state-
ment showing the progress of the consideration of those recommenda-
tions of the Acworth Committee which have not vet been carried out !

Mr A A L Parsons : I lay on the table a summary of the recom-
mendations of the Acworth Committee and of the action taken thereon.

Reference to
Item Recommendation. summary Action taken.
No. of the Report.

LY

1 | (a) Changes in the constitution, status | Page 86, para. 'l‘heRulwayBoudhuhen

and functions of the Railway Board. | 1. re-organised dar{
(b) A Member of Council in constant the principles un
touch with Railway affairs to be at the Acworth Comlm
head of Railway Department and Report except that n-
with this object. commendation 1(c) has
(¢) A new Department of Communica- not been accepted.

tions for Railways, Ports, Inland
navigation, Road transport (so far
as dealt with by Central Govern-
ment) and Posts and Telegraphs
should be created.

(d) Member for Communications to be
experienced administrator, able to
represent his Department both in
Legiglature and with public, but
need not be technical expert.

2 | Delegation of increased power of day- | Page 86, para. | Large financial powers have

to-day management to local Railway | 2. been delegated by the
administrations. Railway Depart- Secretary of State to the
ment to be relieved from control by Government of Indis in

India Office and Government of Railway matters and the
Indis except on large questions of Railway Administrations
finance n.ndp general policy. have also been granted in-

creased powers.

3 | (1) Finance Department, control over | Page 86, para. | The separation of Railway
internal finance of railways to cease. | 3. from General Finance has

been in force for the la ¢
three years. The ques-
(2) Railways to have separate budget, tion will again come under
be responsible for disposal of own consideration.
income and for provision of net
revenue to meet interest on debt
incurred or to be incurred by Gov-
ernment for railway purposes.
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Reference to Aot
Recommendation. . summary o - ion taken.
of the Report. | °
8) Bailwa; to be presented to
( A-embly’ by ber in charge of
Railways instead of by Finance
Member.
1) Bubject to i ¢ sudit by | Page 86, pasa. | (1) The separstion of Ac-
¢ )Gonrnnent. 'mnmmt < counts from Audit has
to employ own sccounting staff and been tried on the East
be responsible for own accounts. Indian Railway as sn
experimental measure
(2) Present accounts and statistics to since December 1925 and
be thoroughly overhsuled and re- itis hoped %o m lol:;;td

modelled with assistance of experts. proposals for

(1) Title ** Railway Board ” to be re- | Puge 86, para. | The old title * Railws
placed by * Railway Commission .| 5.

(2) Technical staff under Member for
Communications to consist of one

Chief Commissioner and four Com- Financial Commissioner.
missioners. It has been considered

(3) Of four Commissioners one to be in

charge of finance and organization
o b in charge of Geographinal S
to be in charge o i ivi-
sions and devote substantial portion
of time to personal visits to their
divisions.

Technical staff attached to Commis-
sioner to be—

(1) strengthened especially on
traffic side.

(2) Divided into six sections each
under a Director. One res-
msible, under Commissionere,

or Porta, Inland Navigation

and Roed Transport.
Balaries in highest posts of railway ser-
vices uate to attract right

men and to keep those already in
servioe.

Page 86, para.
6.

Page 86, pars.

bers should be on the
basis of subjects and not
on a geographical basis.

The re-organisation provid-
ed for the staff considered

Individual cases are consi-
dered on their merits.
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Ttem
No.

Recommendation.

Reference to
summary
of the Report.

Action taken.

10

11

12

Number of Engineering Inspectors to
be reduced and money utilised for
new appointments of Inspectors of
Traffic.

(1) Member for Communications to
take steps to modify present position
in regard to rights of management
reserved to guaranteed companies
under contracts.

(2) Railway Commiasion (Sic.) to have
greater in matters like initia-
tion enforcement of reforms and
some control over appointment and
retention of principal officers.

(3) Loocal executive officers to have
greater freedom from interference in
affairs of every-day management.

Lees rigid regard than hitherto to claims
. of seniority.

To secure to Indian public adequate
voice in management of their rail-
ways, Central and Local Railway
Advisory Councils to be established.
constituted as follows : —

C. A. C.—Not more than 25 members,
of whom 3 or 4 represent Depart-
ments of Government concerned ; 8
or 9 nominated, according to scheme
to be arranged, byda-ocintions re-
preeenting trade and i ndustry ; simi-
lar number to represent agricultaral
interests and travelling public to be
added by nomination of one member
by each of Provincial Legislative
Councile,

L. A. C.—Constitution similar to Cen-
tral Council perhaps half the size.
If at Headquarters of each railway,
Agent to act as Chairman ; if at each
important railway centre, Agents of
all railways concerned to be members
and one of them Chairman. These
councils to be established early with-
out waiting for introduction of full
scheme put forward.

Pending radical improvement of situa-
tion by provision of adequate facili-
ties, various ad inferim measures to
be adopted to mitigate to some ex-
tent hardships to which 3rd class
passengers are subjected at present.

Page 86, para,
8.

Gt

Page 87, para.
10.

Page 87, paras.
11-13.

Page 87, para.
16.

No action taken so far.

(1) and (2) No action has
been taken.

(3) The powers delegated
to Agents include powz
to re-delegate powers
authorities subordinate to
them.

This policy is being followed,

A Central Advisory Council
has been established and
Local Advisory Commit-
tees introduced on all
Railways.

Various measures have al.
ready been taken to im-
prove the amenities of 3rd
class and the

uestion is always kept in
&efmdmtof ilway
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Reference to .
Item Recommendation. summary Action taken.
No. of the Report.

8 | Adoption of reasonable general inerease | Page 87, para. | The sur-taxes on ruilway
! in rates and fares and with-| 17. traflic were withdrawn
drawal of present sur-taxes on rail o fon ‘.doptedm

. ares a8 sug-
hind m in 1922 for the time
More recently, reduction in
rates and fares have been
effected.

14 | Provision of ter facilities for train- | Page 87, pars. | This recommendation is
ing of ians for superior posts in | 18. being given effect to.
railway service and acoeleration of
proocess of employment in such posts.

15 | Branch lines, as far as poesible, to be | Page 87, pars. Thepohg of the Govern-
constructed and worked by main line | 19. ment of India is on the
to which tributary; Formation of lines of these recommen-

branch line companies to be dations.
enco! only if State is unable or
unwilling to provide funds itself.

16 | A Tribunal consisting of experienced | Page 87, para. | A Railway Rates C
lawyer as Chairman and two Mem- | 14. i bhas been in
bers re nting railway and com- existence since 1926,
mmisl!ﬁt:uu tively to be es-
tablished with jurisdiction over ques-
tions of reasonableness of rates and
facilities, instructions to investigate
conditions attached to preecat
‘“Owners ” and * Railways "’ risk-
notes and to frame new and standard
forms for future use.

An appeal to lie under certain circum-
stances to the Governor General in
Council from decisions of Rates Tri-
bunal.

17 | (1) Steps to be taken to reduce delay in | Page 87, ]
settling claims for loes or damage. pam. 16.

(2) Both local officials and Railway These recommendations
Commission to devote utmost efforts have been adopted.
to stamping out serious and wide-
spread abuses in connection with

location of railway wagons.

18 | Aseoon as financial conditions permit | Page 87, para. | No action has been taken
forward movement by Government | 20. in this direction, but the
with railway development, Indian Railway, Board are in
States to be called into Council and agreement with this re-
invited to assist in working out commendation.
common plan in common interest.

19 | An enquiry to be undertaken into the | Page 87, pars. | No action has_been taken
effect on inland waterway communi- | 21.

cation of alleged unfair railway com-
petition.




by State and done by Central Gov-
ernment.

page 88,
para. 26-A.
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- Reference to
Item Recommendation. summary Action taken. -
No. : of the Report.

20 | A thorough investigation by a commis- | Page 88, para. | No such investigation has
sion of most competent experts of the | 22. been started or is at
railway werld of the gauge question present contemplated.
with reference to the potential future
development of the Indian system as
& whole.

{Note.—Sir H. Burt in a separate min-
ute records his doubt as to the neces-
sity for and value of the proposed in-
vestigation).

21 | System of management by companies of | Page 87, para. | The East Indian and Great
English domicile to be discontinued | 23. Indian Peninsula wa,
on termination of existing contracta bhave been taken over
and these companies not to be per- the State, and the Burma
mitted to increase further their Railways will be taken
capital. over in the beginning of

1929,

22 | No steps to be taken towards establish- | Page 87, para. | The principle has been ac-
ing combined companies, both with | 24. oep
English and with Indian domicile.

23 | (1) Undertakings of guaranteed com- | Page 88, para. | (1) This has been done in the
panies to be entrusted, as and, when | 25. case of East Indian, Great
contracts fall in, to direct State Indian  Peninsula and
management. Burma Railways, the only

railways the contracts of
which have fallen due in
the meantime.

(2) Oudh and Rohilkhand Railway to (2) Done.
be abeorbed with East Indian Rail-
way on termination of contract of
latter in 1924.

24 | (1) System of both State and Company | Alternative See above.
management to be continued, Gov- | page 88,
ernment not being committed to | para. 25-A.
policy of State management only for
all railways.

(2) Indian domiciled Companies to be Do.
created to manage East Indian and
Eﬁbly Great Indian Peninsula

ilways. Caaes of other lines to be
considered on me.its when contracts
become terminable.

25 | (1) Whole capital for future develo, Page 88, para. | (1)
ment of railways to be raised dire tly | 26.
by State. This is the position a$

(2) Provincial Government should not (2)
take any part in the work.

26 | (1) Much capital must be raised direct { Alternative See remarks aguinst item

No. 25 sbove.
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Reference to
Ttem Recommendation. summary Action taken.
No. of the Report.
(2) From 1924 fullest use to be made of | Aternative|)

Indian domiciled Companies in the :&ms.-!-ﬂ-

manner as means of ‘B-: A,

viding funds from independent

souroes.

>See remarks against item

(3) Having regard to large amount No. 25 above.
required no channel offering mﬂ
on reasonable terms to be neglec
for instance, negotiation of further
debenture loans through existing
companies. J

27 | (1) Money  required to rehabilitate | Page 88, para. | (1) Being done.
existing railways to be raised evem | 27.
at present as fast as it can be
economically spent.

(2) Immediate raising of capital for . (2) The Retrenchment Com-
extensions of existing system not re- mittee’s recommendation
commended. that & portien of i'ho

money not wequired for
lopment on open lines may,
with advantage,
devoted to the construc-
tion of pew ‘ines promis-
ing an usate return is
being on.

28 | (1) Asin £7 (1) above -+ | Alternative

page 88, para.
27-A. Bee remarks agminst item

(2) Rather than new development be No. 27.
arrestod assistance of private enter-
rr'-tohoonlinadtomvideu]ihl
or new lines.

29 | Government issues for railway pur- Pgu, para.

poses—

(1) In England to take form of ordi-

nary sterling loans.

(2) In India rupee loans to be

earmarked for milway purposes.

80 | Government borrowings for State and | Alternative No action bas 20 far been
Guarnteed railways to be by direct | page 88, taken to raise specific rail-
Government loans advertised, whe. | para. 28-A. way loans.
ther in England or Indis, as being
for Railway purposee.

31 | Adoption of Mackay Committee's re- | Pars. 88, No action has, so far, bean
commendation that in periods of | Para. %9, taken.

Para. 29-A.

easy money, funds be raised in excess
of immediate requirements in order
to obviste recourse to market at
time of stringency.
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Reference to
Ttem Recommendation. summary Action takens.
No. of the Report.

32 | Establishment of systematic organi- | Page 89, para. | The post office alseady offers:

sation to familiarize Indian populs- | 30. standing facilities for in-
tion with idea of subscribing to Gov- vestments in Government
ernment loans and specially to of India securities as well
reach through local Indian agencies, as in cash oertificates.
mass of people to whom idea of in- The Imperisl Bank of
vestment has been strange hitherto. Indis usually offer facili-

ties for inwestments in
any new loan during the
period of original subs-
cription. One or two local
Governments have on
occasion issued loans lo.
. cally and have no deubt

local
e There is no othae
systematic organisstion a$
Ppresent.

33 | Assistance of all banks in India to be Pxfe In the current year the au-
enlisted when money is required. ternnhve thorities of the Imperia)
Independent offers of loans on special | pars. 30-A. Bank of India enlisted the

conditions not to be lightly set aside. ration of 1
&nren in Caloutm

Bombay. The action to be

taken depends upon_the

circumstances pre
at the moment.

NAMES OF INSTITUTIONS TO WHICH GRANTS WERE MADE BY THE BOMBAY AND
Smvp CusToMs.

381. *Haji Abdoola Haroon : With reference to the ‘‘ Central Board
of Revenue's Review of the Customs Administration in India in 1926-27 '’
printed at the Simla Government of India Press, 1928, will the Government
be pleased to state the names of the institutions to which the amounts of
Rs. 20,200 and Rs. 5,520 were paid in Bombay and Sind Customs respec-
tively in the year 1926-27 as grants-in-aid as shown at page 27 of the
above Review !

The Honourable 8ir Bhupendra Nath Mitra : The names of the insti-
tutions which received the amounts mentioned were the Customs Clubs,
tke Lascars’ Home, and the Prince of Wales’ Seamen’s Institute at
Rombay ; and the Kiamari Maternity and Child Welfare Centre, the
Karachi Civil Hospital and Nursing Aid Association and the Customs
Recreation Club at Karachi.

INITIAL PAY OF SUB-ASSISTANT SURGEONS IN RAJPUTANA.

382. *Rai Sahib Harbilas 8arda: Will Government kindly state
whether Rule 22 of the Fundamental Rules is applicable in fixing initial pay
of officers in services where an efficiency bar is prescribed in a time-scale and
who have passed the prescribed examinations ! If not, will Government
kindly state why the benefit of Rule 25 has not been given to the Sub-
Assistant Surgeons in Rajputana who are Government servants and why
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their past permanent serviees have not been taken into eonsideration as
interpreted by the Government of India’s order, vide the footnote of
Rule 25 which reads as under :

‘¢ On each occasion on which an officer is allowed to pass an efficiency bar whiech
had previously been enforced against him, he should come on to the time-scale at such
stuge as the authority competent to deelare the bur removed may fix for him, subjeet
to the pay admissible according to his length of service.’’ (Government of India,
Home Department, No. 917-Ests., dated 2nd October 1922 ; also Auditor General’s

No. 997-A. and A.[255-21, dated 16th May 1921) 7

Sir Denys Bray : The reply to the first part of the question is in
the affirmative. The second part does not therefore arise.

INtTTIAL PAY OF SUB-ASSISTANT SURGEONS IN RAJPUTANA.

383. *Rai Bahib Harbilas 8arda : (a) With reference to Sir Denys
Bray’s reply given on 20th August 1926 (page 163, Volume VIII, No. 4,
Legislative Assembly Debates) to Doctor K. G. Lohokare’s supplementary
question to my question No. 165, has the attention of the Government
been drawn to the letter of the Honourable the Agent to the Governor
General in Rajputana referred to on page 182 of the Printed P i
of the Standing Finance Committee for 12th-15th January 1925 (Volume
IV, No. 3) which reads ‘‘ These men entered the service with an implied
understanding that their pay would be regulated according to the United
Prouvinces scale ’’ ¢

(b) Will Government, in the circumstances, state the reasons why
that understanding has not been carried out by Government ?

8ir Denys Bray : (a) Yes,

(b) It is in view of this understanding that the United Provinces scale
of pay has been extended to Sub-Assistant Surgeons in Rajputana. But
the claim to have their initial pay on this scale fixed on the basis of their
_ past permanent service as in the United Provinces instead of according to

the ordinary rule contained in Fundamental Rule 22, has not been con-
ceded for the reasons given in my reply in August 1926. Government are,
however, prepared to consider, on their merits, proposals for any other
form of relief which the Local Administration may make in respect of
officers with good records in whose cases the application of Fundamental
Rule 22 has in its opinion resulted in undue hardship.

Rai Sahib Harbilas 8arda: Will the Government kindly state
why, when these Sub-Assistant Surgeons were employed on the under-
standing that their pay would be regulated by the United Prpvinces
scale, has their initial pay not been fixed after taking into consideration
their past permanent services, as has been done in the United Provinces ;
and does this not amount to a breach on the part of the Government
of the understanding on which these Sub-Assistant Surgeons were taken
into employment * Will the Government kindly reconsider this matter ?

_ 8ir Denys Bray : The question appears to bear such serious sig-
nificance that I trust the Honourable Member will give me notice.

ComruLsoRY RETIREMENT OF SUB-ASSISTANT SURGEONS DEPUTED TO INDIAN
StaTES IN RaJPUTANA.

384. *Rai S8ahib Harbilas Barda : (a) Is it & fact that Sub-Assistant

Sur%%osxlli recruited in Government service and deputed to Indian States
B
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in Rajputana and no longer required by those States are being compulsorily
retired ? -

() If so, will Government kindly state whether this is done under
Article 426 of the Civil Service Regulations or under any other Rule ¢

(¢) If under the Civil Service Regulations, will Government kindly
state if this unwillingness of Indian States to keep these officers in their
service means a reduction of establishment ?

(d) If not, will Government state the reasons for not acting according
to the provisions of Articles 428-429 for selections for discharge !

(e) Has the attention of Government been drawn in this connection to
section 3 of Appendix 8 of the Appendices to the Civil Service Regulations
(printed on page 22, Edition 1922) ?

8ir Denys Bray : (a) The Sub-assistant Surgeons were actually
recruited to man the dispensaries in the various States in Rajputana
but were treated as Government servants lent to Indian States. When
the States took the dispensaries under their own control, Government
made every effort to provide continued employment for the Sub-
Assistant Surgeons, but in cases where employment unfortunately
could not be provided, there was no alternative but discharge from Gov-
ernment service on compensation pension.

(b) Under Article 426 of the Civil Service Regulations.
(¢) Yes.

(d) Does not arise.

(e) Yes, but in these cases compensation was given.

(1) InTRODUCTION OF COMPULSORY PRIMARY EDUCATION IN THE CITY OF ATMER.

(2) MepicAL ExaMmNaTioN oF THE PUPILS OF PRIMARY AND SECONDARY
ScEOOLS IN AJMER-MERWARA.

385. *Rai Sahib Harbilas 8arda : Has the attention of Government
been drawn to the note on education in Ajmer-Merwara that appeared in
the Arya Martand of Ajmer in its issue of the 16th August 1928, complain-
ing that while compulsory primary education has been introduced in ome
of the provinces under the direct administration of the Government of
India, viz., Delhi, no such measure has been introduced in Ajmer, whieh
is alsc under the direct administration of the Government of India and is
an equally advanced province ¢ Will Government kindly state when action
will be taken :

(1) to introduce compulsory primary education in the city of Ajmer,
and '

(2) to introduee a system of medical examination of the pupils
reading in the primary and secondary schools of Ajmer-
Merwara 1

Mr. G. 8. Bajpai: (1) The Government of India have seen the
pote referred to. The Honourable Member will probably recognise
that conditions in Ajmer and Delhi are mnot exactly similar. The
question of extending the principle of compulsion to elementary educa-
tion in Ajmer-Merwara is, however, receiving the attention of Govern-
ment.
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(2) The question is under examination by the local authorities.

Mr. President : There are certain questions in the name of Mr.
Aney (questions Nos. 386-389) with reference to the separation of the
office of the Assembly. I hope he will wait till the whole question is dis-
cussed in the House.

(Mr. Aney thereupon did not put his questions).

1386*—389°.

INeFniCIENCY OF THE INDO-CEYLON CaBLES.

390. *Mr. O. 8. Ranga Iyer : (a) Has the attention of the Govern-
ment been drawn to the protest made by the Times of Ceylon and the Hindu
of Madras in its issue of August 13th. against the inefficiency of the Indo-
Ceylon eables ?

(b) Is it a fact that messages sent from Ceylon to Australia can all
too often reach their destinations in half the time that it takes to get a
message from Ceylon to India ?

(¢) Is it a fact that the cause of the delays and the breakdowns is
Aue to the antiquated system of cables connecting India and Ceylon t

(d) When do the Government of Indiz propose to lay an under-water
cable between Talaimannar and Rameswaram ?

(e¢) What are the defects in the present cable system conneeting Ceylon
and India and how and when are they going to be remedied !

The Honourable Mr. A. 0. McWatters : (a) Yes.
() Government have no information.

(e) No.

(d) and (e). There are two under-water cables between Talaimannar
and Rameswaram of the deep-sea type. No. 1 laid in 1885 and No. 2
in 1895.
" Repairs and renewals of sections have been carried out from time
to time, and as recently as October 1927, twelve miles of new cable
were inserted in Cable No. 2.

Both cables are in good condition and working satisfactorily.

Moarid GRAVEYARD OUTSIDE DaBaGRI GATE IN Prsaawar CANTONMENT.

391. *Mr. Ismail Khan: (a) Will the Government be pleased to
state whether the area of land situated outside Dabagri Gate in Peshawar
Cantonment and shown in the Survey of India Department plan of the
said Cantonment of 1866 as a ‘‘ Muslim graveyard ’’' was purchased by
the Government for this purpose or whether it existed before the advent of
the British as a cemetery and as such belonged to the Muslims of the place ?

(b) In case the said land was purchased by Government and subse-
quently assigned to the Muslims for a gravevard. will the Government be
pleased to state the names of persons from whom it was purchased and the
amount of compensation paid to them by the Army Department for this
piece of land ?

tOn Mr. President’s suggestion, these questions were held over for the present.
LO5LA ]
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(¢) Is it a fact that the Army Department of the Government of
India has recently addressed a letter to the General Officer, Commanding-
in-Chief, Northern Command, to make over this land to the Awkaf Com-
mittee of Peshawar after consultation with the local civil authorities 1 If the
ans:]'er be in the affirmative, will the Government be pleased to state the
result ? .

Mr. G. M Youné : (a) The graveyard is believed to have existed
before the formation of the Cantonment. It was not purchased by
Government.

(b) Does not arise.

(¢) No. Sir. There is apparently no body or Committee in
Peshawar which can be said to represent the Muslim community as a
whole, and until some agreement can be reached which is aceeptable

to all concerned, the land has simply been demarcated and left as it
is. . '

ACTION OF THE SPECIAL MAGISTRATE IN THE MUNICIPALITY OF PESHAWAR IN
BoLDING Hi8 COURT IN THE EvENINGS.

392, *Mr. Ismail Khan: (a) Are the Government aware that a
retired Assistant Commissioner re-employed as a Sub-Registrar in Peshawar,
has been appointed a Special Magistrate in the Municipality of Peshawar {

(b) Is it a fact that owing to heavy work devolving upon him by
holding two offices, he is compelled to work at night and the public¢
is thus constrained to attend his court at night for registration purposes ?

(¢) Is it a fact that both the Bar and the Muslim Associations have
protested against the action of this officer in holding his court in the
evenings !

(d) Will the Government be pleased to state what action has been
taken by the local authorities on the representations of these two Asso-
ciations !

(e) Do the Government intend that in future no Sub-Registrar will
be appointed as a Special Magistrate ¢

8ir Denys Bray: (¢) Yes.

(b), (¢) and (d). The Special Magistrate used to hold court until
a late hour, but when the inconvenienee t6 the public was brought to
notice by the Bar and Muslim Associations his case work was lightened and
it is understood that his court is now closed by 6 p.M. at the latest.

(e) No, Sir. It seems hardly necessary to lay down a general rule.

RECRUITMENT FOR THE SUPERIOR SERVICES OF THE NORTH WESTERN RalLway
or MusLiMs FROM THE NORTH- WEST FRONTIER PROVINCE.

393. *Mr. Ismail Khan : (¢) Are the Government aware that the
staff employed East and West of the Indus at present in the superior serviee,
in the Traffic, Loeco. and Carriage Departments in North-West Frontier
Province of the North Western Railway Administration is preponderantly
non-Muslim and that the proportion is inconsistent with the numerical
strength of the Muslims in that Province !
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(b) Will the Government be pleased to state the number of quth-West
Prontier Muslims who have either been given service or admitted for
training by the Divisional Superintendent, North Western Railway,
Rawalpindi, during the past five years ?

(¢) Do the Government intend to issue orders that in future Musljms
of the North-West Frontier Province are to be recruited for the various
sections of the Railway Administration according to their numerical strength
in the Provinee ?

~Mr. A. A. L. Parsons : (a) I must point eut to the Honourable
Member that recruitment of officers for superior service on the North
Western Railway is determined by the requirements of the Railway as a
whole and not of any particular section of it, and that the number of
officers of a particular community stationed on sections of the North
Western Railway, which are within the limits of the North-West Frontier
Province, varies from time to time according to the posting arrangements
of the Railway.

(b) If I am right in assuming that the Honourable Member is, as in
the first part of his question, referring to officers in the superior serviee,
the answer is that Divisional Superintendents do not either give service
to such officers or admit them for training.

(¢) The policy of the Government of India with regard to the re-
dress of communal inequalities in the superior services is, I think, known
to the Honourable Member and to the House, and is in force with regard
to the railway services.

Pavcrry or MusLiM CLERKS AND ACCOUNTANTS IN THE MILITARY ACCOUNTS
DePARTMENT, NORTH-WEST FRONTIER PROVINCE.

394. *Mr. Ismail Khan : (2) Are the Government aware that the
ramber of accountants and clerks in the Military Acecounts Department
North-West Frontier Province, is about 4.275 of whom only 370 are
Muslims ?

(b) Is it a fact that on the representation made by the Muslim Asso-
ciation, Peshawar Cantonment, in 1925, the Financial Adviser to thc
Giovernment of India (Military Finance) instructed the Controller, Mili-
tary Accounts, Peshawar, by his letter, dated 13th February 1926, tc
notify to the said Association when vacanecies occur in his office and that
in future those vacancies are to be filled by direct recruitment ! If so,
will the Government be pleased to state whether these instructions are
being acted upon ?

(¢) Is it a fact that recently 13 vacancies occurred in his offices
which were not notified to the said Association and so they were filled up
by non-Muslims ?

The Honourable Sir Bhupendra Nath Mitra : (e¢) The figures
quoted by the Honourable Member relate to the whole of India in 1926
and not to the Peshawar District alone.

. .(b) The reply to the first part is in the afirmative except that the
instructions related only to such vaeancies as are filled by direct recruit-
ment. As regards the second part, I understand that the instructions are
being followed.
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(e) The_l:eply is in the negative so far as the office under the Con-
troller of Military Accounts, Peshawar, is concerned. Possibly the
Honourable Member has in mind another office in that District which is
controlled by the Controller of Military Accounts, Rawalpindi. I am
making enquiry and will inform the Honourable Member in due course.

ELECTED REPRESENTATIVE FOR THE NORTH-WPST FRONTIER PROVINCE IN
THE LEGISLATIVE ASSEMBLY.

395. *Mr. Ismail Khan: (¢) Do the Government know that the
public of the North-West Frontier Province is anxious to have an elected
representative in the Assembly ?

(b) Have the Government received any representations from repre-
sentative bodies on this subject ! If so, what action do they intend to take 1

The Honourable Mr. J. Crerar : (a) and (b). As the Honourable
Member is aware, the whole question of the introduction of Reforms in
the North-West Frontier Province is under consideration and the Govern-
ment of India have no doubt that, in all its aspects, it is a matter of great
interest and importance to the public of the Province. They have not,

however, received specific representations of the kind referred to by the
Honourable Member.

Maulvi Mohammad Yakub: May I know, Sir, how long this
question has been under the consideration of the Government of India ?

The Homnourable Mr. J. Crerar: With regard to the particular

point raised in the question, as I have already stated, we have not re-
ceived specific representations.

Nawab 8ir S8ahibzada Abdul Qaiyum : Is it not a fact, Sir, that
in their memorials to the Viceroys visiting the North-West Frontier
Provinee and to the Local Administration the frontier people have
always asked for elected represcntation in the Central Legislature,

and have not the local Associations asked for elected representation in
the Central Legislature ?

The Honourable Mr. J. Crerar : No such representations, as far
as T am aware, have been received directly by the Government of India.

Maulvi Muhammad Yakub: Will the Government be pleased to
state what action, if any, was taken by the Government on the Re-
solution about introducing Reforms in the Frontier Province which was
unanimously passed by the Assembly at its last Session in Delhi ?

Mr. K. Ahmed : And the Government also voted weleoming the
Resolution.

The Honourable Mr. J. Crerar : The matter is still under con-
sideration. :

Nawab 8ir 8ahibzada Abdul Qaiyum : May I ask. Sir. if. until
the question of Reforms is considered and settled. Government propose
to send elected representatives to this Assembly. as suggested by the
Bray Committee ?

The Honourable Mr. J. Crerar : No conclusions on the matter
have vet been arrived at.

Maulvi Muohammad Yakub: Will the Simon Commission go into
the question of introducing Reforms in the Frontier Province ?
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The Honourable Mr. J. Orerar : I should like to draw the Honour-
able Member’s attention to the Appendix to the Memorandum issued
by the Simon Commission with regard to matters on which they are
desirous of receiving information and suggestions.

TaE SHIK0ABAD-ETAH-KABGANT LINE.

396. *Mr. Ismail Khan : (¢) When do the Government expect that
Jehangirabad-Risghat-Garh Mukhtesar (East Indian Railway) line will be
completed ?

(b) Has any decision been reached ahout the location of the railway
station in Jebangirabad ?

Mr. A A L Parsons: (a) and (b). The traffic survey of the
Shikoabad-Etah-Kasganj line which, I think, is the line the Honourable
Member refers to, is now being put through. Until it has been com-
pleted no decision ecan be reached whether the line will be taken up or
where the stations will be located.

ExEcUTIVE OPFICERS IN CANTONMENTS.

397. *Mr. Ismail Khan : Do the Government intend to allow
some of the large Cantonments to appoint their own Executive Officers
according to the provisions of the pre<ent (lantonments Aet 1 If not, why
not 1{

Mr G M. Young: No, Sir. In reply to the second part of the
question, Government do not think that the time has yet come when
a reconsideration of the answer given to the Honourable Member in
this House on the 2nd February 1926, in reply to his starred gquestion
No. 539, would be justified.

ResTRICTION OF THE SUPPLY OF ELECTRIC CURRENT BY THE ELECTRIC POWER
House 1IN MEERUT CANTONMENT TO MILITARY NEEDS.

398. *Mr. Ismail Khan : (a) Is it a fact that Electric Power House
in Meerut Cantonment is unable to supply electric current to all houses
in the Cantonment ?

(b) I it a fact that the Meerut Municipality is to have electrieity sup-
plied to it by the Public Works Department from a Fall known as * Bhola ki
Jhal ' and that after supplying the Municipality a large amount of current
will still be available 1 If this be the case, are Government prepared to
consider the desirability of restricting the operations of the Military Klectric
Power House to supplying military needs and allowing the ordinary
residents to avail themselves of the benefits of the municipal scheme ¢

Mr. G. M. Young: (a) Yes.

(b) The Government of India understand that.power will be avail-
able from the Bhola Falls Hydro-Electric Scheme. The normal policy
is for the Military Engineer Services .to supply military needs only.
There is no question of departing from this polier in Meerut. and Govern-
ment certainly have no objection to Cantonment Authorities or private
persons, who can afford it, obtaining their supply from other sources.
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Mr. Muhammad Yamin Khan : Have Government any objection
to the Municipality of Meerut getting a license for supplying eleetricity
in the areas known as Sadar Bazaar and Lal Koti Bazaar ¢

Mr. G. M. Young: As I have just explained, Government have
certainly no objection.

Mr. Muhammad Yamin Khan: Will Government issue orders to
the Cantonment Authorities to allow the Municipality to include these
areas in their license ?

Mr. G. M. Young : I do not see how the Cantonment Authorities
can allow the Municipality to do anything.

Mr. Muhammad Yamin Khan: The Municipality of Meerut has
got a license to supply electricity, and it is a controversial matter now
pending between the two Boards whether the Cantonment Board of
Meerut should have a license for Sadar Bazaar or the Municipality of
Meerut should have it. If the Government have no objection, will they
issue instructions to the Cantonment Authorities of Meerut that Gov-
ernment have no objection to the Municipality of Meerut including
these areas in their license for the supply of electricity !

Mr. G. M. Young : That is implicit in the reply I have already
given, namely, that Government have no objection to the Cantonment
Authorities obtaining their supply from other sources.

Mr. Muhammad Yamin Khan : My question was, will Government
issue instructions to that effect ?

Mr. G. M. Young : I have declared publicly the intentions of Gov-

ernment in this matter now. I do not propose to issue any separate
instructions.

INCREASE IN THE SUBSISTENCE ALLOWANCE OF TAsk WORKS PEONs IN THE
TELEGRAPH DEPARTMENT.

399. *Mr. N. M. Joshi : Will Government be pleased to state whether
they have come to some decision as regards the increase in the subsistence
allowanee given to the task works peons in the Telegraph Department ;
and if so, will they be pleased to state what the decision is ?

The Honourable Mr. A. C. McWatters : No decision has been
arrived at.

Mr. N. M. Joshi : May I ask why there is delay ?

The Honourable Mr, A. C. McWatters : It is a very complicated
question which, I think the Honourable Member will realise, is affeeted
by conditions all over India. But I can assure him that my Honourable

friend, Mr. Rogers, is dealing with the matter as expeditiously as
possible.

DreLivery PeoNs oF THE TELEGRAPH DEPARTMENT.

400. *Mr. N. M. Joshi : Will Government; be pleased to state what
steps they have taken to give the privileges of superior service to the
delivery peons of the Telegraph Department !

The Honourable Mr. A. C. McWatters : No steps have been taken.
The Honourable Member’s attention is invited in this conneection to the



QUESTIONE AND ANSWERS. 601

reply to starred question No. 550 by Mr. Chaman Lall in the Legisla-
tive Assembly on the 22nd February 1927.

Mr. N. M. Joshi : Why have no steps been taken ?

The Honourable Mr. A. O. McWatters : For the reasons given in
the answer to the question to which I have referred the Honourable
Member. Briefly, the position is that Government comsider that as
regards education, as regards duties and as regards responsibilities, no
exact parallel can be drawn between telegraph peons and postmen.

Mr. N. M. Joshi: May I ask whether Government will be pre-
pared to put this question to arbitration ?

The Honourable Mr. A. 0. McWatters : No.
Mr. NN M Joghi: Why!?

The Homourable Mr. A. 0. McWatters : Because Government are
quite satisfied that their opinion is correct in this matter.

DamLy Pamp MEN 1IN THE STORES BRANCH OF THE TRLEGRAPH DEPARTMENT.

401, *Mr. N. M. Joshi : (a) Is it a fact that in the Stores Branch
of the Telegraph Department there is a large number of employees who
are treated as daily paid men although thev have put in many years of
regular service ?

(b) Will Government be pleased to state what is the total number
of such daily paid men and how many of them have served for ten years
and more and how many have served between three years and ten years ?

(¢) Will Government be pleased to state what steps they are taking
to give such of these employees as have served for more than three years the
privileges of permanent service ?

The Honourable Mr. A. O. McWatters : (a) Yes.

(b) The total number is 337, of whom 61 have served for tem years
or more and 126 between three and ten years.

(¢) Government are takxng no steps in the matter as they consider
that the existing system is the most satisfactory for the class of work
required.

Mr N. M Joshi: May I ask whether it is a proper system of
recruiting their employees that Government should keep a large
proportion of men who have served more than three years as
temporary men !

The Honourable Mr. A. 0. McWatters : That must depend on the
class of work which the men are doing. In the case of day to day work
of this kind, the system adopted here is, I understand, followed in most
departments and in most private firms.

Mr. N. M. Joshi: May I ask whether Government are aware that
it is such treatment of their employees that leads to industrial unrest
in this country ?

The Honourable Mr. A. C. McWatters : No. I do not admit that
in this particular case.

Mr. N, M. Joshi: May I ask whether Government will enquire
whether such treatment of their employees leads to unrest !
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The Honourable Mr. A. C. McWatters : I can only say this that
in this particular case we have had no complaint whatever at any
time.

Goops SHED AT BURHANPUR RAILWAY STATION.

402. *Mr. Abdul Qadir 8iddigi : (a) Will the Government state in
what year the goods shed at Burhanpur railway station was construct-
ed ? )

(b) Will the Government state the approximate amount of exports and
imports at this station when the goods shed was constructed and the amount
of export and import during the year 1926-27 ¢

(¢) Are Government aware that for want of sufficient accommodation
the goods are kept on the passenger platform and on the temporary sidings
and are exposed to damage, and that this causes great ineonvenience to the
passengers and gives chances for accidents !

(d) Are Government aware that the merchants have been represent-
ing their grievances for several years and no -action has been taken to
provide an adequate goods shed, sidings, etc. !

(e) Will the Government state whether they propose to take early
action in the matter ¢

Mr. A A L. Parsons: Government have no information on these
points, but I am sending a copy of the Honourable Member’s question to
the Agent of the Great Indian Peninsula Railway in order that he may
consider whether the goods traffic at this station justifies the provision
of further facilities.

RAILWAY BETWEEN KHANDWA AND AKOLA.

403. *Mr. Abdul Qadir 8iddiqi : (¢) Will the Government state how
far the scheme of connectine Khandwa to Akela by a railway line has
progressed !

(b) Do Government propose to extend the work under comstruction

between Akola, Hiverkhed up to Khandwa or will it terminate at Hiver-
khed ?

Mr. A A. L. Parsons: (a) and (b). The project for a broad
gauge line from Basin through Akola to Hiverkhed is ready. and is at
present being discussed with the authorities of His Exalted Highness the
Nizam’s Guaranteed State Railways. There are no immediate proposals
for continuing the line from Hiverkhed to Khandwa.

StoPPAGE OF THE CALCUTTA MAIL AT BURHANPUR.

404. *Mr. Abdul Qadir 8iddiqi : (a) Are Government aware that
the stoppage of the Calcutta Mail at Burhanpur was suspended on account
of the diversion of the.train because the Nerbudda bridee was washed away
in 1926 *

(b) As the bridge in question has been constructed and the train is
running by the old route, do Government propose to consider the desir-
ability of stopping the train at the Burhanpur railway station ?

Mr. A A L Parsons: I have not been able to obtain a copy of
the time tables for 1926 from which to verify the statement in the first
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part of the Honourable Member’s question, but I am ing a copy of
the question to the Agent of the Great Indian Peninsula lway in
order that he may consider the suggestion made in the second part.

1405* and 406°.
1407*—441°.

NOMINATION oF MEMBERS OF THE DEPRESSED CLASSES To THE LocAL Boarpe
AND MunicipaL Counciis IN DeLE1 PROVINCE, ETC.

442. *Rao Bahadur M. C. Rajah : (a) Will the Government be
pleased to state whether the principle of nominating members of the
depressed classes to the Local Beards and Munieipal Councils in Delhi

'

Province was accepted by Government !

(b) Will the Government be pleased to lay on the table' a statement
giving the names of the members of the depressed classes nominated to the
various Local Boards and Municipal Councils in Delhi Provinee ?

(¢) (§) Will the Government be pleased to state whether it is a fact
that the members of the depressed classes made & representation to the
Chief Commissioner of Delhi for the nomination of a member of the depress-
ed classes to the Delhi Municipal Council ?

(#i) If the answer to the above is in the affirmative, will the Govern-
ment be pleased to lay on the table the reply given to this representation by
the Chief Commissioner of Delhi ?

(d) (1) Will the Government be pleased to state, if it is a fact that
the localities inhabited by the depressed classes in Delhi are in a most
insanitary eondition ! .

(¢¢) Will the Government be pleased to lay on the table a statement
showing the amount of money spent by the Delhi Munieipal Committee
during the years 1925-26, 1926-27 and 1927-28 on sanitation, eduecation,
roads, lighting and water supply in these localities ¢

(e) (1) Will the Government be pleased to staie if any representation
was made to them by the members of the depressed classes in Delhi for
improving these localities ?

(#¢) If the answer to the above is in the affirmative, will they be pleased
to state what action they took on this representation ?

Mr. G. 8. Bajpai : (a¢) Government has accepted no such principle.

(b) No representative of the depressed classes has so far heen ap
pointed a member of the local bodies in question.

(c) (1) Yes.

(i) A copy of the reply given to the Hinda Depressed (lasses
Mission in March last is placed on the table.

(d) (i) and (7). The depressed classes are not confined to any parti-
cular area bnt live in various. places in Katras or compounds. The in-
sanitary conditions referred to hy the Honourable Member are due partly
to congestion and defective housing and partly to the unhygienic habits
of the occupants themselves. No separate accourt is kept showing the

tOn Mr. President’s suggestion these questions were held over for the present.

" szor answers to these queations, sec at the end of the list of starred questions for
e day.
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amount spent in these areas on the conveniences mentioned by the Honour-
able Member. Public latrines have been erected, water supply has been
placed within easy reach, public schools have been thrown open for the
children of this class and free primary education has been established.
There are two considerable settlements of the depressed classes in the Muni-
cipal area. In one, where the land belongs to Government, arrangements for
proper sanitation, water supply and street lighting have been made and
drains constructed. The other is owned privately but a special staff was
engaged last year to deal with its sanitation. The locality has been lighted
and water taken to the nearest point. Proposals to acquire the whole of
this latter area with a view to improvements are under consideration.
Besides, a large area of land has lately been leased on favourable terms
for the establishment of a colony for this class.

(e) (3) and (#). No special representation has been received. Com-
plaints which have reached the authorities from time to time have been
dealt with as far as possible.

Froxn THE HoNouraBLE M. A. M. Stow, O.B.E,, I.C.8., CHIEF CoM ) ISSIONER, DELHI,
TO THE GENERAL SECRETARY, HiNDU DrePRrESSED CLAssSEs MissioN, No. 1812-EbN.,
DATED DELHI, THE 12TH MaRCH 1928.

Question of the nomination of a representative of the Depressed Classes to the Delm
Municipal Committee.

In reply to your letter No. 3371, dated the 9th January 1928, to the Deputy Com-
missioner, Delhi, forwarding a memorial on the subjeet noted above, I have the honour
to say that I have made enquiries into the statement contained in your letter to the
effect that, in most of the Provincial Legislatures there are nominated representatives
of the depressed classes. The Punjab Government, to whom I referred the matter, have
replied that there is no seat in the Punjab Legislative Council specially reserved for a
representative of these classes, and that no provision exists for their separate repre-
sentation on Municipal Committees in the Punjab Municipal and District Boards,
Arrangements in Delhi are based on legislation and rules current in the Punjab, and
I do not, therefore, propose to make any special arrangements for Delhi until the
question is mooted in the Punjab and a decision arrived at.

CoLLEcTION OF CUsTOMS REVENUE AT VIRAMGAUM., .

443. *8ir Purshotamdas Thakurdas : (a) Will Government be pleased
to place on the table a statement showing the collection of customs revenue
at Viramgaum from 1st January 1928 to 30th June 1928 or such later
date as they can give ?

(b) Will Government be pleased to indicate in the statement referred
to in (a) above the articles on which they received customs revenue

and also the names of the Ports at which the imports were received in
India ¢

(¢) Will Government be pleased to state if the full revenue has been
collected in cash ?

The Honourable 8ir Bhupendra Nath Mitra : (a) and (¢). The total
amount of duty assessed from the 6th July 1927 to the 31st July, 1928. is
Rs. 55,00,652 (gross) out of which Rs. 33,82,154 represents duty for

-the period from the 1st January to the 31st July, 1928. The amount re-
covered from the 6th July, 1927, to the 31st July, 1928, is Rs. 23,90,054
{ggss), out of which Rs. 23,70,917 was recovered since the 1st January,



QUESTIONS AND ANSWERS. 505

(b) (s) Sugar, matches, cotton and silk piece-goods, tobaceo and
cigarettes, motor cars, paper bales and bangles are the principal articles ;

(ii) Ports of Baroda, Nawanagar, Porebandar, Junagadh and Morvi.

S8ir Purshotamdas Thakurdas : Do I understand that all these
amounts have been collected in cash and there are no outstandings ?

The Honourable 8ir Bhupendra Nath Mitra : I have given the figures
of collections in my reply and 1 have nothing to add to what I have
said.

ProscrrerioN oF THE PaPER Al Mujahid PUBLISHED I CHAMARKAND.

444, *Mr. O. 8. Ranga Iyer : (a) Will the Government please state
if it is a fact that a paper called Al Mujahid is published from Chamarkand
in Bijaur (Indian tribal territory) 1

(b) Is it proscribed in India ?

(¢) What are the reasons for taking such action against the paper ?

(d) Have the premises of that paper been raided or are they going to
be raided ?

8ir Denys Bray : (a) and (b). Yes, Sir.

(c) Because it is published with the avowed intention of execiting dis-
affection against Government.

(@) Not so far : Chamarkand lies unfortunately in a remote and un-
policed corner of our unadministered tribal territory.

Mr. President : Sardar Kartar Singh.

(The Honourable Member was absent.)

8ardar Gulab 8ingh : May I put the question, Sir ?

Mr. President : I cannot give permission because 1 have not been in-
formed. Has the Honourable Member been asked by Sardar Kartar
Singh to put his question ¢

8ardar Gulab 8ingh : Yes.

Mr. President : He has not sent any intimation to the Chair.

1445* to 450°.

Leaper v THE Tsmes of India REGARDING TOURS OF THE PRESIDENT OF THE
LEGISLATIVE ASSEMBLY.

451. *Mr. C. B. Ranga Iyer : (a) Has the attention of the Honourable
the President of the Legislative Assembly been drawn to an editorial in the
Times of India in which it asks ‘‘ who pays for the Assembly President
Mr. V. J. Patel’s gadding about the eountry '’ ¢

(b) Is the Honourable the President aware that a iclegraphic summary.
dated A’ugust 23rd. of the said article appeared in most of the Indian news-
papers

(¢) Has the attention of the Honourable the President been further
drawn to the observations in the said leader of the Times of Indsia as con-
tained in a telegraphic summary thereof. asserting ‘‘ that Mr. Patel does

" dfl"c.'n' auswers to these questions, see at the end of the list of starred questions for
e day.
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not, like Sir Frederick Whyte, possess a deep fund of expert knowledge and
experience of Parliamentary practice out of which to give advice and
assistance ' ?

(d) Is the Honourable the President aware that the said newspaper
protests ‘‘ as a tax- -payer > against the expenditure of public funds and
expects the tax-payer’s representatives in the Legislative Assembly to make
sure that no such expenditure is allowed t .

(e¢) Will the Honourable the President be pleased to communicate to
the House the actual expenses for a year incurred by way of tours by the
said Sir Frederick Whyte, the former President of the Assembly, and the
present President !

(f) Has the attention of the Honourable the President been drawn to
this observation of the said newspaper : ‘‘ For what purpose is it one of those
conventions that he pretends to make ’’ ¢

(g) Will the Honourable the President be pleased to state whether he is
making a convention or following a precedent ?

(k) Is it not a fact that the Joint Committee of Parliament expected
of the President of the Indian Legislative Assembly to tour over the
country in connection with the work of the Provincial Legislatures ?

Mr. President : This is a question addressed to the Chair. I think
ordinarily questions are not permissible in that form, but I have allowed this
question to be put down on the paper with a view to enable me to make a
statement on the subject of this question. I hope the Honourable Member
will wait till I make my statement.

Mr. C. 8. Ranga Iyer : Yes, Sir.
1452* to 456°.

DisCONTENT AMONG GRADUATE CLERKS IN THE PosT OrFicEs IN PRESIDENCY
Towns.

457. *Mr. A. H. Ghuznavi : (a¢) Are the Government aware that
serious discontent is prevailing among graduate clerks in the post offices
in Presidency towns ?

(b) Are the Government aware that the graduate clerks in the
Presidency post offices who were enlisted before 1926 and rendered 3 to
4 years’ service are getting less than Rs. 74 whereas raw graduates enlisted
in 1926-27 are getting Rs. 74 and Rs. 80 per month 1

(¢) Do Government propose to take steps to rectify the above anomalies
at an early date ?

The Honourable Mr. A. C. McWatters : (a) Government are not
aware of any serious discontent. Some representations received are

under consideration.
(b) The facts are substantially as stated by the Honourable Member.

(¢) The Honourable Member is referred to the answer given by the
Honourable Sir Bhupendra Nath Mitra to Mr. V. V. Jogiah’s unstarred
question No. 100 in the Assembly on the 6th September, 1927. The
matter is still under eonsideration.

tFor answera to these questions, sec at the end of the list of starred questions for
the day.
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Cmanoxs roBR TOoURIsTS' CARS ON THE DIFFERENT RAILWAYS.

458. *Mr. A. H. Ghusnavi : (a) Are the Government aware that at
present there is not much demand for tourists’ cars on the different rail-

ways !
(b) Are the Government aware that this is due to the exorbitant rates
charged for tourists’ cars ?

(¢) Do Government propose to cheapen the rates of tourists’ cars so
as to make them popular ?

(@) Do Government propose to provide seoond class tourists’ carsas
well 1

Mr. A A L. Parsons : (a) The information in possession of Govern-
pent shows that there is a very large demand for these cars, particularly
in the cold weather.

(b) No.

(¢) As has been explained, there is a very large demand for these
cars during the winter at the present rates. During the summer months
the rates are reduced by 50 per cent. by the State-managed Railways and
the Bombay, Baroda and Central India Railway.

(@) Government do not contemplate putting on second class tourist
cars at present. Experiments are shortly to be made on certain Railways
with third class tourist cars.

IssUE oF MoNTHLY TIME-TABLES BY THE EASTERN BENGAL AND THE EaST
INDIAN RarLwavys.

459. *Mr. A. H. Ghuznavi: (a) Are the Government aware
that great hardships are caused to the travelling public by the absence of
monthly time-tables on the Eastern Bengal Railway and the East Indian
Railway, especially because very great changes arc sometimes effected in the
time-tables of these Railways before six months are over 1

() 1 the answer to (a) is in the affirmative, do Government propose
to direct that these Railways issue monthly time-tables showing only the
timings of the different trains at the cost of one anna per copy ?

Mr. A. A L. Parsons : It is probably true that some inconvenience is
caused when the timings of trains are altered between issues of the six-
monthly time-tables now usually prepared on Railways. The Railway
Board will consider whether it is possible to remove this inconvenience
either by the issuing of more frequent time-tables or by other measures.

ProvisioN oF PROPER LiGEHTS AND FANS IN THE SHUTTLE TRAIN BETWEERN
CHEOKI AND ALLAHABAD,

460. ‘Hr._ A H.  Ghuznavi: (a) Are the Government aware
of the great iuconvenience of the travelling public in the shuttle train
between Cheoki and Allahabad for the want of the proper provision of fans
and lights ?

(b) If the answer to part (a) is in the affirmative, do Government

propose to make arrangements for providing proper lights and fans in the
above-mentioned train at any early date ?
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Mr. A A L Parsons : (¢) Government have received no complaint
to this effect.

(b) A copy of the Honourable Member’s qﬁéétion will be sent to the
Agent, East Indian Railway, who will I am sure rectify any defects there
may be in the service.

Pandit Hirday Nath Kunzru : May I ask the Honourable Member to
suggest to the Agent that the best way of removing this defect would be
to take the Bombay Mail to Allahabad instead of asking the passengers
for Allahabad to get out at Cheoki !

Mr. A A L Parsons : I will communicate the Honourable Member's
suggestion to the Agent.

[At this stage Mr. President vacated the Chair which was taken by
Lala Lajpat Rai, one of the Panel of Chairmen.] .

Water Works ror KasauLl.

461. *Mr. A. H Ghuznavi: (a) Are Government aware that some
vears back there was a scheme for starting a water works at Kasauli ¢

(b) Is it a fact that the public of Kasauli are in want of a proper
supply of drinking water ?

(¢) Do Government propose to consider a scheme to draw water for the
public from a place near Jabli station on the Kalka-Simla Railway ?

Mr G. M. Young : I am making inquiries and will let the Honour-
able Member know the result.

ACCIDENTS ON RaILwaYs IN 1927.

462. *Mr. A. H. Ghuznavi : Will the Government be pleased to
lay on the table a statement showing the number of railway accidents
during last year with the number of casualties in each case ?

Mr. A. A L Parsons : I have sent the Honourable Member a state-
ment showing the number of aeeidents which oecurred during 1927-28
together with the number of casnalties from those accidents. Full details
will be found in Appendix D to Vol. I1 of the Railway Board’s report
for 1927-28 which will be published in November.

ProMOTION OF SUBORDINATE EMPLOYEES OF THE GREAT INDIAN PENINSULA
Ramwway.

463. *Mr. N. M. Joshi : Will Government be pleased to state :

(a) whether there are any rules for making appointments in the
higher grade from among the subordinate employees of the
Great Indian Peninsula Railway ; if so, what are these rules ;

(b) whether there have been innumerable complaints #fom the
Great Indian Peninsula Railway staff of (¢) jndiscriminate
° promotions to the junior men superseding the claims of many
competent men though senior in service, and (+i) of making
direct recruitment thereby superseding the claims of the
officials in serviee ; if 80, what action has so far been taken on

these complaints ;
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(¢) whether in future definite instructions will be issued to the
heads of the Departments of the Great Indian Peninsula
Railway Administration requiring promotions to the higher
grades from among the senior and competent men 1

Mr. A A. L. Parsons : (a) Promotions are made in accordance with
seniority combined with suitability and merit. Other things being equal,
the senior man is given the promotion.

(d) No, though no doubt complaints have been received from indi-
viduals who have not received promotion owing to the principle explained
in my reply to (a) I understand each such complaint is investigated by
the Deputy Agent.

(¢) No. As I have explained, seniority and competence are taken
into account in making promotions and no further instructions seem to
be needed.

Cussm'CAnon oF Guarps, ENGINE Drivirs anp Ticker CoLLEcTORS ON
THE GREAT INDIAN PENINsULA Ramwway.

464. *MY¥. N. M. Joshi : Will Government be pleased to state :

'(a) whether the guards. the engine drivers and ticket collectors
working on the Great Indian Peninsula Railway are divided
into two classes or grades, viz., A ’and ““ B "’ ;

(b) whether it is a fact that employees in ‘‘ A '’ grade are Europeans
and Anglo-Indians and those in ‘‘ B ’’ grade Indians ;

(¢) whether the division is based on racial grounds ; if not, what
are the rules governing this classification ;

(d) what are the qualifications and scales of pay of the employees
of each class ;

(e) whether it is a fact that rules relating to leave, and othe:
privileges governing the two grades are different ; if so, what
are the rules applicable to each grade ;

(f) the reasons for this differentiation 1

Mr. A. A L. Parson : (a) Guards are divided into two grades ‘‘ A’
and ‘‘ B " and into classes within those grades. Drivers are divided
into four classes ‘““ A", ““B ", ““C” and ‘* D’. Ticket collectors are
divided into two grades, lower and higher.

(b) The Agent informs me that this is not the case. No grade or
class is restricted to any particular race.

(¢) No. But I find in the rules governing the classification, which
I obtained in order to answer the Honourable Member’s question and of
which T am sending him copies, a provision that when a qualified Euro-
pean or Anglo-Indian ticket collector works temporarily as a guard he
will be paid the minimum pay of a probationsry guard Grade ““ A '’
The Railway Board are instructing the Agent that this rule must either
be cancelled or made applicable to all ticket collectors irrespective of
race. ' 8

~ (d) The rules, copies of which 1 am sending the Honourable Member,

state the qualifications and scales of pay for guards and. drivers. Tieket

collggt:gi are graded according to educational qualifications and suitability
W90 C
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and the scale of pay of the lower grade is from Rs. 30 to Rs. 50 and of the
higher grade from Rs. 60 to Rs. 90.

(e) and (f). The leave of staff engaged after the 1st of July, 1925, is
regulated by the Fundamental Rules applicable to Government servants
generally. The staff of the Great Indian Peninsula Railway who were
taken over by Government on the 1st of July, 1925, remain under the old
Company’s rules as part of the arrangement under which they were taken
over. In neither case is distinction made according to grades.

Mr N. M. Joshi : With reference to the answer to part (b) may I
ask whether the Government of India have scrutinised the figures of
guards and drivers in class ‘“ A ’’ and found out whether these classes
. are made to keep up the racial distinction in substance, if not in name ?

Mr. A A L. Parsons : The Government of India do not know what
the particular composition is. 1 understand the position to be that in
the past a large number of Europeans or Anglo-Indians were taken into
grade ‘* A ’’ and that ordinarily Indians were not taken into grade *‘ A ”’.
Therefore at present the composition in grade ‘‘ A ’’ is largely either
European or Anglo-Indian. That is not now the rule and as men retire
from that grade and others come in, the composition will be varied.

Mr. K. C. Neogy : Has the Honourable Member assured himself that
Indians are recruited direct to ‘‘ A ’’ grade 1

Mr. A A L. Parsons : The Agent has assured me that they are now
recruited to ‘‘ A’’’ grade.

Mr. N. M. Joghi: May I ask, in view of the fact that there is an im-
pression that these grades are made in order to keep up racial distinctions
in substance though not in name, whether Government will make an in-
quiry and place the figures on the table of this House ?

Mr. A A L Parsons : I do not see any reason for making such an
inquiry. I have explained the exact position, and I think the impres-
sion to which the Honourable Member has referred relates to what has
happened in the past. I have no reason to believe there is now racial
discrimination in this matter.

Mr. N. M. Joshi : Will not that impression be removed if the
Honourable Member gives figures for Indians in grade ‘‘ A ’’ during the
past year !

Mr. A. A L Parsons : I am afraid I feel rather hopeless about re-
moving the Honourable Member’s impressions on this matter, whatever
statisties I get for him.

Sir Hari S8ingh Gour : The Honourable Member’s impression may not
be removed but the general impression that prevails in the country is
that though the distinetion has been nominally removed it really remains.
May 1 ask the Honourable Member to reconsider his decision and place
the figures on the table ?

Pandit Hirday Nath Kunzru : May I know if the Honourable Member
is aware that this state of things also exists on the East Indian Railway ¢

Mr. Gaya Prasad 8ingh : And also on the Bengal and North-Western
Railway 1

Mr C. 8. Banga Iyer : And also on the Oudh and Rohilkhand Rail-
way and the Rohilkund and Kumaon Railway 1
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The Honourable Sir George Rainy : I think the Honourable Members
who have put questions about a number of other Railways should give
notice of them. As regards the question put by my Honourable friend
Mr. Joshi, I will look into the matter and consider whether it would not
be desirable that the figures he wants for the past year should be given.

Pandit Hirday Nath Kunzrnu : In view of the fact that similar ques-
tions have been put in this Iouse about the East Indian Railway, would
Government mind inquiring into the state of things on that Railway
also ? :

The Honourable 8ir George Rainy : I think the Honourable Member
should give notice of a question on that matter if he wishes it to be in-
quired into. -

Pandit Hirday Nath Kunzru : Do not Government know that I have
repeatedly put questions on this subject in the House ?

The Honourable 8ir George Rainy : It is quite clear, Sir, from Mr.
Joshi’s question what is the precise point that he wants to be enquired
into, and what are the figures he wants. It is by no means clear what
would be the exact point in connection with the East Indian Railway.
It is for that reason’ that the Honourable Member should give notice.

INORDINATE DELAY ON THE PAYMENT OF SALARIES TO THE SUBORDINATE
STAFF OF THE GREAT INDIAN PENINSULA RAILWAY.

465. *Mr. N. M. Joshi : Will Government be pleased to state :

(a) whether the subordinate employees of the Great Indian Peninsula
Railway Administration have been complaining for the long
and inordinate delay in the payment of their monthly salaries ;

(b) the dates on which the salaries are paid to the employees of
different grades and at different stations ;

(¢) whether they will take steps to see that payment of salaries is
not in any case delayed beyond the first week of every
month ?

Mr. A. A L. Parsons : (a) No such complaints have been received.

() 1 a.m sending the Honourable Member statements showing dates
on which different grades are paid on various divisions.

(c) It is not possible to arrange that payment of salaries is in no case
delayed more than 7 days beyond the close of the period by the work of
which the salaries have been earned. The Great Indian Peninsula Rail-
way Administration are taking steps to secure that there should be no
avoidable delay.

Mr. N. M Joshi : May I ask with regard to (4) whether no such
comgl;nnte have been received either by the Agent or by the Govern-
men

Mr. A A L. Parsons : Certainly no complaints have been received
by the Government of India or by the Railway Board. The information
which I gave the Honourable Member in my reply is that which I received
from the Agent.

L9SLA cs
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Mr. M. 8. Aney : Is it not a fact that complaints in these matters are
ordinarily made to the Agent and not to the Railway Board {

Mr. A A L Parsons : Will the Honourable Member kindly repeat the
question ?

Mr M 8. Aney : Is it not a fact that complaints of this nature are
ordinarily made to the Agent and not to the Railway Board ?

Mr. A A L Parsons : Yes, Sir, it is certainly a matter with which
the Agent should deal.

Mr. M 8. Aney : If that is so, is it not the duty of the Railway
Board to inquire from the Agent whether complaints of that nature have
been received ¢

Mr A A L Parsons : And that is why, as I have already explained,
I did make inquiries from the Agent.

GRANT OF A WEEKLY REesT DAY TO THE STAFF OF THE GREAT INDIAN
ngmsm RarLway.

466. *Mr. N. M. Joshi : Will Government be pleased to state :

(a) whether the Great Indian Peninsula Railway Administration has

proposed to increase the daily working hours of the staff in
order .to give a weekly off-day ;

(b) what are the exact proposals of the Great Indian Peninsula
Railway Administration to give effect to the Geneva Con-
B vention ;
s (c) whether Government will see that a weekly off-day is given
without increasing the present hours of work ?

Mr. A A L. Parsons: (a) and (b). A large number of the staff
on the Great Indian Peninsula Railway already work for 60 or less hours
per week in accordance with the terms of the Washington Convention. [t
is not proposed to increase the number of hours they work in each week,
but, in order to give them the benefit of a weekly rest day in accordance
with the Geneva Convention, the introduction of a system of rostering has
been suggested under which they will work 12 hours a day instead of 8
on two days in the ‘week and 8 hours & day on the remaining four days.
To this extent the working hours on ecertain days would be increased, but
the men would receive in one week a continuous rest of 40 hours and in the
next two weeks a continuous rest of 32 hours without any increase in the
number of their working hours.

(¢) Government consider that the proposa.ls of the Agent of the Great
Tndian Peninsula Railway are well devised to give effect to both the
Washington and Geneva Conventions, but they understand that he has
informed the staff concerned that if they ean put forward alternatn e pro-
posals they will be considered.

Mr. N. M._Joshi : May T ask whether it is not in the interests of the

passengers themselves that railway servants should not be asked to \vork
twelve hours a day ?

Mr. A A L Parsons : I do not thlnk that there i is any fear that if the
arrangemerts which the Agent has proposed are put into force by which
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the staff will only work on two days in the week for twelve honrs and
will then have a longer period of rest, the interests-and safety of passeng-
ers will not be properly looked after. The Honourable Member appears to
sugyest that steps should be taken to give effect to the Geneva Conven-
tion and at the same time to reduee the hours of work below those laid
down by the Washington Convention. .

Mr. N. M Joshi : May I ask whether the Government of India are
aware that the hours fixed by the Washington Convention are 1raximum
hours and are not hours which must necessarily be exceeded ?

Mr A A L. Parsons : The Government of India are aware of the posi-
tion, and as the Honourable Member will see from my original reply, the
hours of work on the Great Indian Peninsula Railway are generally 56
and not 60.

GRANT OF CASUAL AND PRIVILEGE LEAVE TO THE SUBORDINATE STAFF OF THE
GrEAT INDIAN PENINSULA RamLway.

467. *Mr. N. M. Joshi : Will Government be pleased to state :

(a) whether the production of the certificate from the Railway
Doector is invariably insisted upon by the Great Indian
Peninsula Railway Administration from their subordinate
employees for obtaining either casual or privilege leave in case

! of illness ; '

(b) whether it is a fact that the officials who become suddenly ill
are denied the request of casual leave for a period up to three
days, even though supported by a certificate from a registered
medical practitioner under whose treatment he may be ;

(¢) whether the certificate referred to in part (b) above is sent for
countersignature to the Railway Doctor who refuses to counter-
sign it inasmuch as the official is returned to work after a
short illness ;

(d) whether it is a fact that the subordinate officials working at
Wad: Bunder in Bombay are not given any day’s casual leave
even for most urgent and sudden emergency unless they
previously apply ; if so, whether the Government will take
steps to remove the grievance of the staff !

Mr. A A L. Parsons: (a) No medical certificate is required for
casual leave or privilege leave from whatever motive it may be applied
for. . . -

(b) From the reply so far received to my enquiry I have not been able
to ascertain what the exact position is. I am therefore making further
enquiries from the Agent and will communicate again with the }l{onour-
able Member.

. (¢) The countersignature of the Railway Medical Officer is required ;
it 1s not refused without good reason.

(d) No. The ordinary rule is that if a man absents himself without
leave, leave will not subsequently be granted for the days of ahsence.
This is of course necessary to prevent dislocation of work ; but this rule
18 not enforced in cases of sickness or of absence on account of unfore-
Seen circumstances.
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GRANT OF PERSONAL PAY AND ADVANCE INCREMENTS TO SUBORDINATE
OFFicia18 oON THE GREAT INDIAN PENINSULA RarLway.

468. *Mr. N. M. Joshi : Will Government be pleased to state :

(@) whether it is a fact that the Railway Board has accepted a
principle of giving advance increments and personal allowance
in the case of officials whose yearly promotion has been retard-
ed through no fault of their own for a period of five yeara
and can claim a special grant of advance increments and
personal allowance ;

(b) whether they are aware that there are a number of cases of sub-
ordinate officials on the Great Indian Peninsula Railway who
have been clocked (sic) on one scale of pay through no fault
of their own ; if so, whether they apply the same prin-
ciple in respect of subordinate staff also ; if not, why not {

Mr. A A L Parsons: (a) Ordinarily, personal pay is not granted
to an officer, unless he has been at least five years on the same pay ; but
this is by no means the only, or the most important, criterion. I will send
the Honourable Member a copy of the instructions with regard to both
personal pay and advance increments, if he wishes.

(b) The orders apply equally to subordinates.

DiscraRGE OF FIvE MEN EMPLOYED AT WaADI BUNDER, GREAT INDIAN PENIN-
SULA RaiLway.

469, *Mr. N. M. Joshi : Will Government be pleased to state :

(a) whether it is a fact that five persons working at Wadi Bunder
in Bombay on the Great Indian Peninsula Railway were dis-
charged at the end of 1926 under plea of reduction in estab-
lishment ; if so, how many years of service each of them had
put in ;

(b) whether new men have since been employed ;

(c¢) whether those discharged men were re-employed ¢!

Mr. A. A L Parsons : I am collecting the information and will com-
muicate with the Honourable Member in due course.

rer:

D18CONTENT AMONG THE SUBORDINATES OF THE ELECTRICAL BRANCH OF THE
INDIAN PoSTAL AND TELEGRAPH DEPARTMENT.

470. *Mr_  N. M. Joshi : Are the Government aware of the great and
long-standing discontent existing among the subordinate ranks of the
Electrical Branch of the Indian Posts and Telegraphs over their pay,
prospeets, and conditions of service under the dual contra] of the Traffic and
the Engineering Branches ! Do the Government propose taking any steps
to improve the efficiency of the Branch and remove the disabilities now
obtaining ¢

The Honourable Mr. A. C. McWatters : Government understand that
certain representations from the subordinate ranks of the Electrical
Branch of the Posts and Telegraphs Department have just been received
by the Director-General and will be considered by him in due course.
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ABOLITION OF THE PUNISHMENT OF Fwooma.

471. *Mr. M. 8. Aney (on behalf of Lala Lajpat Rai) : (a) Has the
attention of the Government been drawn to an article relating to
‘¢ Flogging '’ which appeared in the People, dated September 29th ?

(b) Will the Government state its attitude towards the abolition of
the punishment of ‘‘ Flogging '’ !

The Honourable Mr. J. Crerar : (a) Government have seen the article
referred to.

(b) Government comsider that whipping whether as a judicial punish-
ment or as a jail penalty cannot be entirely dispensed with. While they
hold that the Whipping Act of 1909 should be retained on the Statute-
book I would inform the Honourable Member that Government issued
instructions in 1925 through Local Governments and High Courts re-
quiring magistrates to confine the application of section 3 of the Aect in
practice to cases in which both the status of the offender and the nature
of the offence make the punishment of whipping suitable. As a jail
penalty whipping is now inflicted only for mutiny or for conduct seri-
ously affecting the discipline of the prison or for ineitement thereto, for
serious assaults on any public servant or visitor or, after other punish-
ments have failed, for other offences of a specially grave nature.

CLosiNG oF THE MaLL AT DERA IsmarL KeaN TO THE INDIAN PUBLIC.

472 *Mr. Gaya Prasad Bingh : (a) Is it a fact that the loeal autho-
rities of Dera Ismail Khan have closed the Mall Road of that place to the

Indian public, on the ground that its surface was sinking ! If so, why
is the road not repaired ?

(b) Is it a fact that military lorries, Europeans, motor-cars of
Furopeans, their horses, dogs, sweepers, khansamas, bearers, etc., are
allowed to pass over the Mall, but not Indian gentlemen ?

(¢) Is it a fact that the citizens of Dera Ismail Khan held a public
meeting about the 21st August 1928 to protest against this objeetionable
order, and the President of the meeting said that he ‘‘ went to the road
in order to copy the order, but was stopped by a policeman on duty, who
said that he had orders that it was meant to be read and not copied *’ (vide
the Leader, dated the 25th August 1928) ¢

(d) Will Government be pleased to lay a copy of this order on the
table ; and also state what steps, if any, are.being taken to withdraw it !

Mr. G. M. Young : The Mall Road in Dera Ismail Khan Cantonment
has been temporarily closed to the public by the Cantonment Board'
under tl_le powers vested in them under section 192 of the Cantonments
Act, owing to the fact that through lack of rain the road surface was
breaking up.

_An exception was, however, made in favour of all persons, whether
Indian or European, who actually reside on the Mall Road, and who obvi-

N

ously could not be debarred from its use.
A copy of the order in question is laid on the table.
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The Government have no further information but they presume that
theh?rad will be repaired as quickly as possible, when the order will be
withdrawn. '

Notice.

Owing to the lack of rain and the breaking up of the snrface of the Mall, it is
hereby declared under section 192 (2) of the Cantonments Act, 1924, that the Mall
is temporarily closed to all traffic with the exception of persons actually residemt in the

Mr. Gaya Prasad Singh : May I know if the Honourable the Foreign
Secretary has anything to say on this question 1

8ir Denys Bray : It would be impossible for me to puf' the answer
more neatly.

NUMBER OF APPLICATIONS MADE BY ASSESSEES IN THE DELHI PROVINCE UNDER
Section 27 oF THE INDIAN INCOME-TAX AcT, 1922.

473. *Lala Rang Behari Lal : (a) Will the Government be pleased
to state how many petitions were made by the assessees in the Delhi
Provinee under section 27 of the Income-tax Act 11 of 1922 for a fresh
assessment on the ground of sufficient cause during the last three years !

(b) Will the Government be pleased to state how many out of these
petitions were accepted by the Income-tax Officer, Delhi ?

(¢) Will the Government be pleased to state how many assessees
whose petitions were rejected under section 27 filed appeals from the orders
of rejection during the last three years ?

(d) Will the Government be pleased to state how many of these
appeals were successful ¥

The Honourable S8ir Bhupendra Nath Mitra : (¢) The number of
applications presented by assessees under seetion 27 was 278 in 1925-26,
201 in 1926-27 and 104 in 1927-28.

(b) Of these, 70 were successful in 1925-26, 45 in 1926-27 and 14 in
1927-28.

(¢) and (d). The information is not available, It will be ohtained
and supplied to the Honourable Member.

GRANT OF A RiGHT oF APPEAL TO PERSONS WHO RECEIVE NOTICES UNDER
Secriox 22 (2) AND (4) oF THE INDIAN INCOME-TAX AcT aS AGENTS
OF NON-RESIDENTS LIABLE TO ASSESSMENT.

474. *Lala Rang Behari Lal : (¢) Has the attention of the Govern-
ment, been drawn to the cases 8f persons who receive notices under section
22 (2) and section 22 (4) of the Income-tax Aect as agents of non-residents
liable to arsessment under section 42 of the said Act, but who deny being
agents of such persons and are unable to comply with the notices but are
assessed under section 23 (4) by the Income-tax Officer and have no right
of appeal 1

(b) Do Government propose tn make a provision for appeal in such
cases 1

The Honourable 8ir Bhupendra Nath Mitra : (a) The Central Bosrd
of Revenue have not received any repl_'_esentstipns on the subjeet to



QUESTIONS AND ANSWERS. 517

which the Honourable Membér refers. It is not the case, as he suggests,
that no appeal lies in such cases. Anyone who is assessed under sec-
tion 23 (4) may apply to the Income-tax Officer under section 27 to
re-open the assessment on the ground that he was prevented by suffi-
cient cause from making the return required by section 22, or from
complying with notices issued under section 22 (4) or section 23 (2).
If the application is rejected he has an appeal to the Assistant Commis-
sioner under section 30 (1). He may also if necessary move the Com-
missioner to exercise his revisional powers under section 33. If a point
of law is involved, he may claim a reference to the High Court under
section 66 (2) and if necessary move the High Court to direct the Com-
missioner to make a reference to it under section 66 (3).

The fact, if established, that a person was ‘‘ unable to comply with
a notice ’’ would obviously be a ‘‘ sufficient cause ’’ for not complying
with it.

(b) Does not arise.

QUESTIONS NOT PUT AT THE MEETING OWING TO THE
éA‘{BBS{%\'CE OF THE QUESTIONERS, AND ANSWERS TO THE

RECRUITMENT OF THE CLERICAL STAFF IN ARMY HEADQUARTERS.

407. *8ardar Kartar 8ingh : (a¢) Is it a fact that the Indian Stores
Department and the offices of the Driector-General, Posts and Telegraphs,
and the Director General of Observatories are offices attached or subordinate
to the Department of Industries and Labour ?

(b) Is it a fact that each of these offices gets its staff from the Public
Service Commission direct and not through the Department of Industries
and Labour ?

‘(¢) Is it also a fact that similarly there are attached offices of the De-
partments of the Education, Health and Lands, Finance, Commerce and
Home {

(d) Isit a fact that all of the attached offices subordinate to the Depart-
ments mentioned in (c) also get their recruits direct from the Publie Ser-
vice Commission and that they have got their own officer who deals with
the establishment cases ?

(e) Is it a fact that none of the main offices which has got attached
offices has any officer simply dealing with the appointments, leave and trans-
fers of the clerical establishment of the attached offices f

(f) If the reply to (a) and (c) are in the affirmative, will the Govern-
ment please state if Army Headquarters are not subordinate or attached
offices to the Army Department ?

(g) Is it a fact that every Branch of the Army Headquarters has got
its own Officer Supervisor who deals with the establishment ?

(h) If the reply to (g) is in the affirmative, will the Government please
state the reasons for keeping the post of the Officer Supervisor in the Army
Department who is doing recruitment work for the Army Headquarters !

(s) Will the Government please let this House know why the Officer
Supervisors in the different Branches of the Army Headquarters should not
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get the staff direct from the Public Service Commission as is done in the
Civil Departments ¢

(j) In view of the above facts, do Government propose to consider
the advisability of abolishing the post of Officer Supervisor with its staff
li)n the Army Department to relieve the Indian tax-payers from this

urden ? .

(k) If they cannot abolish this post, do Government propose to eonsider
the advisability of abolishing other Officer Supervisors’ appointments in
all the Branches ! If not, why not ?

Mr. G. M. Young : (a) Yes.

{(b) Yes, so far as the Indian Stores Department is concerned. The
recruitment of the staff for the offices of the Director General, Posts
and Telegraphs, and the Director General of Observatories is not done
through the Public Service Commission.

{c) and (d). Yes, except that the Commerce Departmeut has no
attached office.

(e) Yes.

(f) Not in the sense in which the deseription is applied to the
offices mentioned in (¢).

(g) Yes.

(k) There is no post of Officer Supervisor in the Army Department.
The recruitment work for Army Headquarters is performed by the
Establishment Officer but it forms only a part of his duties.

(3) As a matter of administrative convenience in order to obtain
a single co-ordinating authority the Army Headquarters clerical staff
is controlled by the Secretary, Army Department, and all questions
concerned with recruitment are dealt with in his office. For Army
Headquarters to recruit direet from the Public Service Commission
would throw a very great burden of work on the Public Service Com-

mission and would undoubtedly result in much overlapping and un-
economical working.

(4) No. :
(k) No. The duties of Officer Supervisors are by no means con-

fined to appointments and are sufficiently onerous to justify their reten-
tion.

RECRUITMENT OF THE CLERICAL STAFF FOR ARMY HEADQUARTERS.

408. *Bardar Kartar 8ingh: (¢) Will the Government please state
the number of clerical appointments made by the Officer Supervisor of the
Army Department in all the offices under him since January, 1925, and how
many of them are Muhammadans, Hindus and Sikhs ?

(b) Will the Government also be pleased to state how many times this
officer asked for men from the Public Service Commission since then !

(¢) Will Government be pleased to state the number of—
(1) Mubammadans,
(2) Sikhs, and
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" (3) Hindus

asked for on each occasion ?

(d) Is it a fact that this officer when he did not once get Muham-
madans asked the Public Service Commission to send Muhammadans
even though they had none and the Public Service Commission was specially
asked to supplement the list of passed candidates by Muhammadans only
from the unpassed men who appeared at the last examination ¢

(e) Will the Government please state how many times he asked ior
Sikhs ¢+ If not, why not !

(f) Tsit not a fact that the Sikhs are included in minority communities?
If so, was any Sikh candidate sent for from the Public Service Commis-
gion in the letter referred in (d; ? If not, why not ?

(g) Is it a fact that the assistant in the offiee of the Officer Supervisor
entrusted with this work is a Muhammadan and that he always asks for
Muhammadans only and never any man from the 8ikh or Indian Christian
community ! If so, will the Government please put some senior assistant
other than the Muhammadan or a Hindu in charge of this work ?

(k) Do Government propose to appoint Sikhs in future vacancies in
the Army Headquarters !

Mr. G. M. Young : (a) Total appointments made .. 738
Hindus .. .. .. 305
Muhammadans .. .. 211
Sikhs .. .. .. 47

The figures necessarily include appointments which have been given to
the same men on different occasions or in different offices throughout
the period of 3 years.

(b) The exact number is not known, but it is probably several
hundreds.

(¢) No particular community is normally asked for.

(d) The Army Department did on one or two cccasions ask for
Muhammadans. The Public Service Commission were unable to comply
fully with the request. The Army Department never asked for un-
passed men.

(e) As far as T know Sikhs were never asked for because there was
always an ample proportion of them in the office as compared with
Muhammadans and Hindus.

(f) Yes. No Sikh candidate was asked for for the reasons at (e)
above.

(g) The assistant is a Muhammadan but he works under the orders
of the Establi.shment Officer and has no control in selecting the eastes
required. It is untrue to say that requisitions are confined to Muham-
madans. The last part of the question does not arise.

(k) Tt will be apparent from (a) that Sikhs are being appointed in
a sufficient proportion.
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SIKE STENOGRAPHERS AND REPORTERS IN THE GOVERNMENT OF INDIA SECRE-
TARIAT.

409. *8ardar Kartar Bingh : (a) Is it a fact that there is not a single
Sikh stenographer or Reporter in the Secretariat !

(b) Is it a fact that Public Service Commission is going to hold an
examination for this !

(¢) If so, do Government propose to take Sikhs alike Muhammadans
for appointment in the offices as stenographers t If not, why not !

The Honourable Mr. J. Crerar : (a) No Sikhs are permanently em-
ployed as Reporters or Stenographers in the Government of India Sec-
retariat at present, but two are officiating as Stenographers.

(b) Not in the near future.
(¢) The question does not arise.

DuTies or Tax MunAMMADAN MEMBER OF THE PUBLIC SERVICE CoMMISSION.

410. *Bardar Kartar 8ingh : Will the Government be pleased to state
whether it is the duty of the Muhammadan Member appointed on the
Publie Service Commission to look after the interests of the Muhammadan
community alone ! If so, who is the Member to safegnard the interests
of the other minority communities ¢

The Honourable Mr. J. Orerar : The answer to the first part of the
question is in the negative : the second part does not arise.

TrAINING OF INDIAN YOUTHS IN THE SECURITY PRINTING PRESS, NASIK.

411. *Bardar Kartar 8ingh : Has the proposal to train Indian youths
in the Security Printing Press, Nasik, and then send them to England for
further training for ultimate appointment in that line, been matured ! If
so, from which Province and community and how was the last recruitment
made ¢ What are the prospects of that line t

The Honourable Sir Bhupendra Nath Mitra : No such proposal has
hitherto been considered by the Government of India. The question
was raised by the Standing Finance Committee at its meeting on the
30th August 1928, and it will receive in due course the most careful con-
sideration of Government. With reference to the last part of his ques-
tion, I shall hand to the Honourablc Member a statement showing the

pay now drawn by the employees of the Security Printing Press in
superior pensionable service.

LavaTORIES IN THE THIRD AND INTERMEDIATE CLASS COMPARTMENTS ON THR
KALRA-SiMLA RaAILWAY.

412. *Bardar Kartar 8ingh : Has the attention of the Government
been drawn to the lavatories in the third and intermediate class compart-
ments on the Kalka-Simla Railway ! Are Government aware that they are
50 narrow and small that it is not possible for a healthy man to conveniently
enter through the door and if he does with difficulty he cannot make use of

them ! Do Government propose to take early steps to remove this difficulty ?
If not, why not ¢
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Mr. A A L Parsons: The answer to the first part of the question
is in the negative. The lavatories in all classes of passenger stock on
the Kalka-Simla Railway are unavoidably small owing to the restricted
dimensions. of vehicles on a narrow gauge railway ; but owing to the
frequent halts, no great inconvenience should be caused thereby.

RECRUITMENT OF THE IMPERIAL AGRICULTURAL va.xcz FROM POST-GRADUATE
STUDENTS OF THE AGRIOULTURAL RESEARCH INSTITUTE AT PuUsa.

" 413. *Sardar Kartar Bingh : (¢) How many post-graduate students
are taken each year in the Pusa Agricultural Institute and how many have
80 far been trained since the existence of the Institute and how have they
been provided for ? .

(b) Is it a fact that no post is guaranteed to these students as is done
in Roorkee and other colleges ! If s0, why not 1

(¢) Has any student after qualifying himself from this Institute been
taken in the Imperial Agricultural Service ! If not, what is the object of
establishing this Institute ?

(d) How many Sikhs have so far been trained and in what capaecity
were they taken after passing the final examination ?

(¢) Do the Government propose to recruit their future Imperial Agri-
culture Service men from this Institute ! If not, why not ?

Mr. G. 8. Bajpai : (a), (), (¢) and (e). The Honourable Member
is referred to the replies given to parts (a), (b), (d) and (e) of question
No. 406 asked by Mr. Mukhtar Singh on the 12th March 1928. Since
that question was answered the number of post-graduate students trained
at the Pusa Agricultural Institute has risen to 108.

(d) 5 Sikhs in all have so far been trained. Of these two are
serving in the Punjab Department of Agriculture, one is Director of
Agriculture, Patiala State, and another is employed in the Khalsa Col-
lege, Amritsar.

APPOINTMENT OF SIKHS TO THE INDIAN METEOROLOGICAL DEPARTMENT.

414. *8ardar Kartar 8ingh : (a) Is it a fact that in September, 1927,
a couple of appointments of Assistant Meteorologist were made in the
Meteorological Department ?

(b) How many Sikhs were applicants ?

(¢) Why has no Sikh so far been appointed in this Department ?
Do the Government propose to take steps to give a share of representation
to Sikhs in this Department !

.'l'he Honourable 'Mr. A. C. McWatters : (¢) One appointment of
Assisiant Metaorologist was made in the Indian Meteorological Depart-
ment in September 1927.

(%) One. R

(¢) The attention of the Honourable Member is invited to the reply

given to part (b) of Sardar Gulab Singh’s question No. 312 on the 7th
February 1927.
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REPRESENTATION OF SikHS IN THE INDIAN RAlLwaYy SERVICE oF ENGINEERS
AND THE TrRAFFIC DEPARTMENT OF THE SuPERIOR REVENUE ESTABLISH-
MENT OF STATE RalLways.

415. *Sardar Kartar 8ingh: (¢) Is it a fact that some A. T. B.

(Imperial) and Engineers (1. S. E.) are to be recruited in the near future ?

(b) How do Government propose to represent the Sikhs in these
lines {

(c) Is it a fact that there is a negligible number of Sikhs in these
lines ¥ If so, do Government propose to take early steps to bring up the
required number of Sikhs in these vacancies so as to give them a ful
share of representation ?

Mr. A. A L Parsons: (a) Yes. There will be an examination next
January.

(b) The recruitment is being carried out under the regulations
published in the Government of India Railway Department’s Resolution
No. 4048-E., dated the 6th July 1927. The examinations prescribed by
the regulations were held by the Public Service Commission on 28th
November 1927. The representation of minority communities, including
Sikhs, is secured by a provision in the regulations that one-third of the
vacancies will be reserved for the redress of marked communal inequali-
tie: by nomination from among candidates who have attained the quali-
fying standard at the examinations.

(¢) There are at present 2 Sikhs in the Indian Railway Service of
Engineers and one in the Traffic Department of the Superior Revenue
Establishment of State Railways. As has been stated, the regulations
provide for the reservation of one-third of the vacancies to redress
marked communal inequalities provided properly qualified candidates
from the communities concerned are available as a result of the examina-
tion.

ApMissioN oF S1kE STUDENTS TO THE COLLEGE OF MINES IN DEANBAD.

416. *Bardar Kartar Bingh : (a) Is it a fact that a College of Mines
has been opened at Dhanbad !

(b) While admitting students do the Government recruit a pro-
portionate number of candidates from' each commumnity and Province
every year ! If not, why not !

(¢) How was the recruitment made last year and how many Sikhs
were admitted ?

The Honourable Mr, A, C. McWatters : (a) Yes.

(b) and (c). The attention of the Honourable Member is drawn to
the reply given on the 12th March 1928 by the Honourable Sir Bhupendra
Nath Mitra to question No. 407 asked by Mr. Mukhtar Singh on the
same subject. Eight Sikh students were admitted to the School last
year.

NUMBER OF SIKH SUPERINTENDENTS AND ASSISTANTS IN THE GOVERNMENT OF
: INDIA SECRETARIAT AND ATTACHED OFFICES.
417. *Bardar Kartar Singh : (¢) Will the Government kindly refer to

the answer to question No. 663 on the 3rd Beptember, 1925, and say
how many Sikhs have so far been appointed in each office in these grades 1
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() Is it a fact that no Sikh was passed in the First Division in the
last examination held by the Public Service Commission to bring their
number up to the standard ? .

The Honourable Mr. J. Crerar : (a) A statement is being placed in
the Library. ‘

(b) None of the qualified candidates were Sikhs.

NUMBER OF SIKHS APPOINTED TO THE POLITICAL DEPARTMENT.

418. *8ardar Kartar 8ingh : How are the appointments in the Poli-
tical Department filled u]; ? Will the Government please state the number
of Muhammadans and Sikhs appointed in this line since 1925 ?

Bir Denys Bray : Appointments to the Political Department are
made by His Excellency the Viceroy by selection from members of the
Indian (ivil Service and of the Indian Army holding the King’s Commis-
sion, and also the Provincial Civil Service in cases of special merit.

Seven Muslims and one Sikh have been appointed since January 1925.

NuMBER oF HINDUS, MUHAMMADANS AND SIKHS EMPLOYED N THE OFFICES OF
THE PoSTMASTER GENERAL, PUNJAB AND N. W. F. CimcLE, aAND THE DE-
PUTY POSTMASTER GENERAL, RATLWAY MAIL SERVICE, AMBALA.

419. *Bardar Kartar 8ingh : (¢) With reference to answer to ques-
ticn No. 513, dated the 18th February, 1927, will the Government please
state what steps they have taken to increase the number of Sikhs in those
offices ?

(b) How many vacancies occurred up till now and how many Sikhs
have been taken in each office !

The Honourable Mr. A. C. McWatters : The information asked for

by the Honourable Member is being collected and will be furnished to
him in due course.

SIKH INSPECTORS IN THE RAILWAY ML SERVICE IN THE PUNJAB.

4:0. *Sardar Kartar 8ingh : In view of the fact that there are very
few Sikh Inspectors in the R. M. S. in the Punjab, will the Government
please state how many vacancies in this cadre occurred since January
last and how many Sikhs have been recruited ?

The Honourable Mr. A. C. McWatters: Six vacancies occurred,
and one of them was filled by a Sikh.

Town InspECTORS OF PosT OFFICES IN THE PUNJAB CIRCLE.

42]. *8ardar Kartar 8ingh : What is the total number of Town
Inspectors of Post Offices in the Punjab Circle and how many of them
are Muhammadans, Hindus and Sikhs ?

The Honourable Mr. A. 0. McWatters : The total number of Town
Inspectors in the Punjab Postal Circle is 15. Of these, 2 are Muham-
madans, 11 are Hindus and 1 is a Sikh.
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EMPLOYMENT or SikHS IN THE SURVEY OF INDLA.

422. *Bardar Kartar 8ingh : (a) What is the total number of Superin-
tendents, Assistant Superintendents, and Extra Assistant Superintendents
in the Survey of India Department and how many of them are Anglo-
Indians, Muhammadans, Hindus and Sikhs ?

(b) Is it a fact that a couple of Muhammadans were appointed as
Probationary Extra Assistant Superintendents on a communal basis ?

(¢) Is it a fact that there is no Sikh in this service !

(d) Do Government propose to take as many Sikhs in future vacancies
alike Muhammadans as will give them their full representation in this
service ?

Mr. G. 8. Bajpai : (a) A statement giving the information required
has been laid on the table of the House.

(b) Two Muhammadans were appointed last year to secure the
representation of minority communities. No Sikh was selected as none
of the three who appeared for the examination qualified.

(¢) Yes. ‘

(d) Government will consider the claims of Sikhs in conformity
with the standing orders on the subject of communal representation in
the services.

Statement giving information regarding the number of Superintendents, Assistant Superin-
tendents and Extra Assistant Superintendents in the Survey of India Department.

Euro- | Anglo | Hindus. | Muham.| Sikhs. h‘otaL
_ peans. | Indians. madans.
Superintendents .. .- 21 10 3 .. . 34
Assistant Superintendents .- 13 .. .. .. 13
Extrs Assistant Superintendents .. 51 30 9| .. 90
*
Total .. 34 61 33 9| .. 137

EMPLOYMENT OF SIKH SUPERINTENDENTS IN THE RA1LwWAY MaIL SERVICE.

423, *Bardar Kartar 8Singh: Is it a fact that out of 19 R. M. 8.
Superintendents in India there is no 8ikh ! Do Government propose to
appoint Sikhs in future vacancies 1

The Honourable Mr, A. C. llc‘W';tters : The reply. to the first part
of the question is in the negative. Qualified Sikhs will be considered
with other candidates in filling fiuture vacancies.
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NUMBER OF APPOINTMENTS MADE BY THE PuBLic Skrvice COMMISSION, ETC.

424. *Sardar Kartar 8ingh : (¢) Will Government please lay on the
table a statement showing all the appointments made so far by the Public
Service Commsision since its creation ? .

(b) Will the Government kindly show in the statement the number
of vacancies offered to the members of the Muhammadan, Christian and Sikh
eommunities separately in each grade along with other communities ?

The Honourable Mr. J. Orerar : I think my Honourable friend is
under some misapprehension as to the position. In the first place, the
functions of the Public Service Commission extend only to making
recommendations for appointments. The actual appointments are made
by Government. In the second place, the responsibility for preventing
the preponderance of any one class or community rests with the appoint-
ing authority and not with the Public Service Commission, who give
preference to candidates of minority communities only when they have
instructions to do so.

I have, however, obtained from the Commission statements which
give an analysis of the results of the various examinations held by them
and of the nominations made by them, and I shall be glad to send the
Honourable Member a copy of these statements if he 8o desire.

SuPPLEMENTARY LisT oF PAssEp CANDIDATES ISSUED BY THE PuBLIC SkRVicR
CoMMISSION.

425. *Sardar Kartar Singh : (a) Is it a fact that the Public Serviee
Commission issued a supplementary list of passed Muslim candidates ¢
(b) How many Indian Christians and Sikhs were passed by the Public
Service Commission on a communal basis at that time or afterwards ?
(c) If the reply to (b) be in the negative, do Government propdse
to issue a supplementary list of passed candidates from Indian Christians
and Sikhs to ensure their adequate representation like Mubhammadans ?
If not, why not ?
The Honourable Mr. J. Crerar : I understand the Honourable
_Member’s question relates to recruitment to the Government of India
Secretariat. The answers are :
(a) Yes.
(b) None.
(¢c) Government will ask the Public Service Commission to fur-
nish a limited supplementary list of Indian Christians and
Sikhs if and when the need arises.

EMPLOYMENT OF SikES IN THE OFFICE OF THE RarLway Boarb.

426. ‘Sl.g'da.r Kartar 8ingh: (a) Will the Government please say
why the Railway Board has been permitted to recruit its own staff in
the upper, lower and third divisions of the ministerial establishment
and why it does not take the help of the Public Service Commission which
is the recruiting agency ?

(b) How many Sikhs have been entertained in this office sinoe January

1927 as against Muhammadans and Hindus !
LO5SLA »
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Mr A A L Parsons : (¢) Much of the work in the Railway Board’s
.office is of a technical nature, and it is therefore necessary that the Rail-
‘way Board should be free to recruit qualified staff from Railways.

(b) 1, 14. and 11 respectively.

TeE BuTaRi-PaTTi-LABORE RAILWAY,

427. *8ardar Kartar 8ingh: (a) Will the Government please statc
if the Railway Board has received the project report and estimates of
the proposed Butari-Patti-Lahore Railway from the North-Western Railway
and come to any decision in regard to the construction of the line ?

(b) If so, will they communicate its decision to the House 1
or

(¢) Will the Government be pleased to state what progress has been
made in the construction of the Butari-Patti-Lahore Railway !

Mr. A A L. Parsons : The project report and traffic estimate are
expected by the Railway Board in October and it will then be decided
whether the line should be taken up.

EMPLOYMENT OF SIKHS IN CLERICAL APPOINTMENTS IN THE PosT QFFICE.

428. *8ardar Kartar Bingh : Is it a fact that about two years ago the
Government issued orders that in recruiting candidates for clerical appoint-
ments in the Post Office special consideration should be given to the
minority communities ¥ If it is so, is it a fact that the minority community
in the Punjab is the Sikhs, and is it a fact that Muhammadans are specially
given every third vacancy in a Division in order to carry out the Govern-
ment orders !

The Honourable Mr. A. 0. McWatters : The Honourable Member pre-
sumably refers to general orders which were issued by the Government
of India in the Home Department which provided that, in recruiting
for the clerical establishments of the Government of India Secretariat
and offices subordinate thereto, there should be a reservation of one-
third of all permanent vacancies for the redress of communal inequali- .
ties. These orders have been circulated and effect is being given to them
in the Posts and Telegraphs Department. It is a fact that the Sikh com-
munity is one of the mmority communities in the Punjab. The local
arrangements for recruitment in the Posts and Telegraphs Depart.ment
are as understood by the Honourable Member, but the whole question is
being re-examined and the Honourable Member will be advised in due
course of the orders issued in connection with it.

EarLoY MENT OF S1KHS A8 PROBATIONERY SUPERINTENDENTS OF PosT OFFICES.

429. *Sardar Kartar Bingh: (¢) Is it a fact that ordinn-?
graduates are entertained in the Post Office as Probationary Superintend-
ents ?

(b) If so, for what services was one Mr. S. N. Sahibzada, a matriculate,

{;iel: on as a Probationary Superintendent in the PnnJa.b in February
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(¢) Do Government propose to take a Sikh similarly in the next
vaeancy ! If not, why not ?

The Honourable Mr. A. 0. McWatters : (2) Yes.

(b) Though Sahibzada Syed Mahmood is not a graduate he was con-
sidered specially suitable for the appointment on the grounds of his
personal qualifications and good general education.

(¢) The matter rests with the Director-General of Posts and _Tele-
graphs, with whose discretion Government are not prepared to inter-
fere.

EMPLOYMENT OF SIKHS AS SUPERINTENDENTS IN THE RAiLway MaiL SERVIOR.

430. *Sardar Kartar Singh : (s) Do Government propese to take
a Sikh in the next first vacancy in the R. M. 8. Superintendentship in view
of the fact that there is none in this service 1

(b) If not, why so !

Mr. P. G. Rogers : (z) It is not a fact that there is no Sikh Superin-
tendent in the Railway Mail Service.

() Does not arise.

EMPLOYMENT oF SikES IN THE OFFicE oF THE CHIEF AUDITOR, NORTH-
WESTERN RarLway.

431. *Bardar Kartar Bingh : (a) Will the Government please refer
to an advertisement by the Chief Auditor, North-Western Railway, Lahore,
dated the 24th July 1928, in the T'ribune, dated the 5th August 1928,
inviting applications from Muhammadans only ignoring the fact that the
Sikh representation in his office is equally small and they form the
minority ?

(b) If the reply to (a) be in the affirmative, do Government propose
to issue orders that in future vacancies the Sikhs should be recruited
until they are adequately represented ! If not, why not t

(¢) Are Sikhs sufficient in number in that office ¢
(d) Will Government be pleased to place on the table a statément
stating the reasons why Sikhs are not recruited in that office !

The Honourable 8ir Bhupendra Nath Mitra : Enquiry is being made
and a reply will be sent to the Honourable Member in due course.

ArPraL OF MR. SHER SINGH, LATE CLERK, PosT OFFICE, PESHAWAR.

432, *Bardar Kartar 8ingh: (¢) Will the Government be pleased
to state if Mr. Sher Singh, late clerk, Post Office, Peshawar, submitted on the
21st May 1928 an appeal addressed to the birector-General, Posts and
Telegraphs, India ¢

(b) Is it a fact that the said appeal was withheld by the Postmaster-
General, Punjab, vide his No. X. F. S.-13|N,, dated the 12th June 1928, on
the ground that the language of the appeal was disrespectful and improper *

(c) Will the Government be pleased to point out the portions of the
appeal taken exception to by the Postmaster-General t
L95LA ' p2
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(d) Is it a fact that Mr. Sher Singh, late elerk, Peshawar Post Office,
alleged in his appeal, dated 21st May 1928, that the Postmaster, Peshawar,
concocted a case against him with the help of some of his subordinates

in order to win a reward and to get money from the person involved by
unfair means {

(e) Is it a fact that Mr. Sher Singh alleged in the same appeal that
the Postmaster, Peshawar, within a few months of his taking over charge
dismissed more than half a dozen officials with certain motives in view ?

(f) If the reply to (e¢) above is in the affirmative, will the Government
be pleased to state the names of the postal officials removed and the names

of those out of them who appealed to the Postmaster-General and were re-
instated in their posts ¢

(g) Is it a fact that Mr. Sher Singh stated in his said representation
that the present Postmaster at Peshawar was twice reverted from a Superin-
tendentship on account of his unfitness and misconduect 1t

{h) If the reply to (g) above is in the affirmative, will the Govern-
ment be pleased to state the particulars of cases in which the said Post-
mastcr was involved and the name of the Postmaster-General who reported
his misconduect to the Government ?

(¢) Is it a fact that the said Mr. Sher Singh stated in his repre-
sentation that the present Postmaster, Peshawar, visited 19 places out of
which 16 places were visited without the permission of superior authority t

(j) If the answer to (s¢) is in the affirmative, will the Government be
pleased to state the 19 stations referred to in the question and the particulars

of the 16 places to which the Postmaster went on private trips without
leave ?

(k) In case the Postmaster went to all the places referred to above
with due authority, will the Government be pleased to lay on the table the
leave orders in respect of each occasion of absence ?

(1) Isit a fact that the said Mr. Sher Singh stated in his representation

that on all the visits referred to above the mail contractor’s car was used
free of charge !

The Honourable Mr. A. C. McWatters : (¢) and (b). Yes.
(c) Government have not seen the appeal.

For the rest the Government see no reason to question the discre-
tion of the Postmaster General in withholding the appeal. which he has
reported was couched in most disrespectful and improper language.
Mr. Sher Singh has been informed that he should submit an appeal
couched in clear, concise and respectful language. No such appeal has
been received and in the circumstances the Government are not in a
positicn to deal with the further points raised in the question, mor do
they consider any enquiries necessary in such cases where the normal
procedure for the representation of grievances has not been adopted.

Town INsPECTOR OF PosT OFFICES, PRSHAWAR.

433. *Bardar Kartar 8ingh : (¢) Will the Government be pleased to
state the length of service of the present Town Inspector, Peshawar, and

the p’articnlan of the postal branches in which he worked during his ser-
viee
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(b) Is it a fact that the present Town Inspector of Peshawar did not
work in any branch of the post office except as a typist prior to his appoint-
ment as Town Inspector ?

(¢) Is it a fact that one Mr. Sher Singh, late clerk, Peshawar Post
Office, stated in his representation to the Director-General that half of the
excess drawn by this undeserving official was appropriated monthly by the
present Postmaster, Peshawar 1

(d) Is it a fact that the permanent pay of the present Town Inspector
was Rs. 60 on his appointment as Town Inspector and that he began to
draw Rs. 160 from the date of his officiating appointment ¢

(¢) Will the Government be pleased to state if they propose making
any enquiries into this serious allegation against the conduct of the present

Postmaster ¢
The Honourable Mr. A. C. WcWatters : Government have no in-

formation and, in the circumstances explained in my answer to question
No. 432, do not consider it necessary to make any enquiries.

REPRESENTATION FROM MR. Pesgawarr MarL, taT® Town INspEcTOR 61'
Post OFFICES, PESHAWAR.

434. *Bardar Kartar 8ingh : (a) Is it a fact that Mr. Peshawari Mall,
late Town Inspector, Peshawar, attached a statement with his representa-
tion to the Postmaster-General, Punjab, showing details of borrowings of
the present Postmaster, Peshawar, from Mr. Peshawari Mall ?

(b) Is it a fact that these transactions include borrowing of hard cash
and details of articles purchased for household use ?

(¢) Is it a fact that Mr. Peshawari Mall stated in his said repre-
sentation that the Postmaster, Peshawar, evaded payment of his dues and
that his demand for his money resulted in his transfer from the post of
Town Inspector !

(d) Is it a fact that Mr. Peshawari Mall stated in his representation
that he was made to pay a sum of Rs. 54 by the present Town Inspector,
Mr. Acharaj Ram, a most junior official ?

(e) Is it a fact that Mr. Peshawari Mall sent a list of witnesses to
prove his allegations but those witnesses were never examined by the
Deputy Postmaster-General although he visited Peshawar twice in this con-
nection !

(f) will the Government be pleased to place on the table the state-
ments }-ecqrded, if any, by the Deputy Postmaster-General connected with
enquiries into the allegations set forth by Mr. Peshawari Mall in his repre-
sentation ¢

(9) Will the Government be pleased to state the rasult of the enquiries
by the Deputy Postmaster-General on which his finding was based keeping
:mgw e‘;h,e fact that no statements were recorded nor were any witnesses

in

The Honourable Mr. A, O. McWatters : The Government have not
recelv.e(.l any representation from Mr. Peshawari Mall to whom it is open
to utiise the usual departmental procedure if he has any grievance.
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In the circumstances Government are unable to answer the Honourable
Member s questions, nor do they consider any special enquiries necessary.

PAYMENT oF RENT FOR THE BUILDING 0OCUPIED BY THE OLD Crry PosT OFFICE,
PESHAWAR, AFTER ITS VACATION.

435. *Sardar Kartar 8ingh : (a¢) Is it a fact that the Peshawar City
Post Office was shifted to a new building in the year 1927-28 and, if so,
from what date ¢

(b) Is it a fact that the charge of the old City Post Office building
was not personally given over to the owner by the Postmaster, Peshawar,
resulting in loss of and damage to several articles belonging to the owner ?

(¢) Is it a fact that the Government had to set right the damages
and to pay for the articles lost and, if so, will the Government be pleased
to state the total expenditure incurred in this connection ?

(d) Will the Government be pleased to state the rent of the new and
old Peshawar City Post Office building and is it a fact that from the
date of occupation of the new building the rent of the old vacated building
is also being paid by the Government {

(e) Will the Government be pleased to state the aggregate amount
that will have to be paid for the old building from the date it was vacated !

(f) Will the Government be pleased to state if according to the terms
of lease the old City Post Office building could be vacated after a month’s
notice without being liable for payment of rent for the unexpired period
of lease ?

(g) If the reply to part (f) of the question is in affirmative, will the
Government be pleased to state the reasons for which the Peshawar City
Post eg)ﬁee old building was not finally vacated and payment of rent
stopped ?

(h) Will the Government be pleased to state if the old Peshawar City
Post Office building was sublet to the proprietor of the building at a monthly
rent of Rs. 40 and, if so, from what date ¢

(¢) Is it a fact that the Postmaster, Peshawar, reported to the Post-
master-General that the rent of the old building could not be assessed
beyond Rs. 35 against Rs. 135 paid by the Government and that the offer
of Rs. 35 was the highest except that it was the proprietor only who offered
Rs. 40 in order to take back the possession of the building and to be paid
Rs. 95 a month extra for nothing by the Government ?

() In view of the fact stated above, do Government propose to stop
the payment of rent for the old building since it was vacated ?

Mr. P. G. Rogers : The information is being collected and will be
furnished to the Honourable Member in due course.

RENT FoR THE BUILDING OCCUPIED BY THE NEW PosT OFFICE, PESHAWAR
SUDDER BazaR.

436. *Bardar Kartar Singh : (a) Will the Government be pleased to
state ::ih: date on which the new Post Office, Peshawar Sudder Bazar, was
opene
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(b) Will the Government be pleased to ascertain and state the rent
of the building prior to its occupation by the Post Office as entered in the
office of the Executive Officer, Peshawar, and for which house-tax was being
paid ?

(¢) Is it a fact that the rent of the two shops now cm_werted into one
by demolition of the partition wall was Rs. 14 a month against Rs. 30 paid
by the Post Office !

{d) Will the Government be pleased to state if there was any justifica-
tion for doubling the remt for the simple reason that the proprietor had to
make small alterations and repairs at a cost not exceeding Rs. 300 ?

(e) Is it a fact that the proprietor of the building presented to the
Postmaster, Peshawar, a billiard table the cost whereof appears debtt?d to
the account of the proprietor and, if so, was it permissible to accept it ?

The Honourable Mr. A. O. McWatters : The information is being
collected and will be furnished to the Honourable Member in due

course.

ALLEGED UsE FOR PRIVATE PURPOSES OF THE SERVICRS OF PosTAL OFFICIALS

BY THE PosTMASTER, PESHAWAR.

437. *Bardar Kartar Singh: (a¢) Is it a faet that the Director
General, Posts and Telegraphs, had to issue a warning to his subordinates to
the effect that drastic action will be taken against officers using postal officials
for their private services ?

(b) Is it a fact that the representation of Mr. Sher Singh, late clerk,
Peshawar H. O., and the appeals of Mr. Peshawari Mall and Ram Lal
and Ghulam Hussain, Postman, Peshawar Post Office, contained allegations
to tne effect that Dheru and Azadmir, the whole time inferior servants of
the Post Office, are being used by the Postmaster, Peshawar, as private
servants, the former as a bearer and the latter as a motor driver ?

(¢) Is it a fact that Azadmir, one of the two persons named above, was
paid Rs. 15 per mensem by the contractor for motor driving service and
this sum was accepted by the said official with the knowledge of the Poet-
master and without the permission of the competent autherity ?

(d) Is it a fact that Sher Singh alleged in his representation, dated
21st May 1928, that the said Azadmir conveyed mails on motor to six
stations during the months of February and March 1928 without obtaining
leave on the dates stated in the allegation and that the signature of Azadmir
is affixed to the mail list of the officers which supports the allegation ?

(e) In view of the facts stated above, will the Government be pleased
tl.:e state the action they propose to take against the Postrhaster, Peshawar, in
the matter ?

Toe Honourable Mr. A. 0. McWatters : As regards (a) it is a fact
that the Director-General issued a warning to the effect mentioned by
the Hounourable Member.

For the rest, as regards the representation of Mr. Sher Singh, I
would refer the Honourable Member to the answer given to his question
No. 432. No appeals have been received by the Government of India
from Mr. Peshawari Mall, Ram Lal and Ghulam Hussain, and the Gov-
ernment are not accordingly in possession of the facts concerning the
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points mentioned by the Honourable Member, nor do they consider it
necessary to make special enquiries when the persons concerned have not
themselves exhausted the ordinary procedure prescribed for represent-
ing grievances.

GOVERNMENT SERVANTS AND MEMBERSETP OF THE ANGLO-INDIAN ASSOCIATION.

438. *Sardar Kartar Singh: (¢) Is it a fact that the All-India
Anglo-Indian Association is one of the political associations in India like
the Muslim League and the Hindu Sabha !

(b) Is it a fact that a meeting of the Anglo-Indian Association was
held in Calcutta in connection with the Simon Commission and other
political rights of the Anglo-Indian community ?

(c) Is it a fact that Government servants are forbidden either from
being the office bearers of such political associations or from taking any
active part except on behalf of the Government ?

(d) Is it a fact that the present Postmaster, Peshawar. is the Seec-
retary of the local branch of the All-India Anglo-Indian Association and

that he took an active part in the deliberations of the Calcutta meeting
referred to above ?

(e) If the reply to part (d) of the question is in the affirmative, will
the Yovernment be pleased to state the action they propose to take against
the present Postmaster, Peshawar !

The Honourable Mr. A. C. McWatters : (a) So far as the Government
of India are aware the Anglo-Indian Association has been constituted
mainly as an aid to the moral and material progress of the community.
I would in this connection draw the attention of the Honourable Member

to the reply given by Sir Maleolm Hailey on the 8th March 1924 to Mr.
B. C. Roy’s question No. 611.

(b) The Government of India understand that meetings of the Asso-
ciation were held to consider among other things the preparation of a
memorandum for presentation to the Indian Statutory Commission.

(¢) I would refer the Honourable Member to rules 22 and 23 of the
Government Servants’ Coduet Rules.

(d) Government have no information and do not consider enquiry
necessary.

(e) Does not arise.

APPOINTMENT OF MR, Rax LAL A8 AN ACOOUNTANT IN THE PEsnawar PosT
OrricE.

439. *Sardar Kartar 8ingh: (a) With reference to the reply to
starred question No. 31 by Mr. B. P. Naidu in September 1927 Session, will
the Government be pleased to state whether the seniority referred to in the
reply means seniority of position in the gradation list in the same cadre
irrespective of date of passing the examination !

(b) 18 it a fact that Government do not allow supersession by juniors
in the same Postal Clerical Cadre on the plea of priority in passing the
aceountants examination ?



QUESTIONS AND ANSWERS. 533

(e) Is it a fact that Mr. Gayan Chand, one of the most senior clerks
in the Peshawar Post Office, worked in the Accounts Branch for nearly 15
years and gave satisfaction in his work ¢

(d) Isit a fact that Mr. Gayan Chand passed the accountants’ examina-
tion in 1927 creditably and one Mr. Ram Lal passed in 1926 with grace
marks 1

(e) Is it a fact that the said Mr. Ram Lal is a very junior official and
worked in the Accounts Branch under Mr. ‘iayan Chand and was trained by
the latter ?

(f) Is it a fact that in defiance of the Government orders referrgd to
in reply to the question quoted above the Postmaster, Peshawar, appointed
Mr. Ram Lal as accountant in 1928 and kept Mr. Gayan Chand to work
under him without declaring the latter as inefficient ?

(g) Will the Government be pleased to state if in 1928 there was any
other certificated accountant in the Peshawar Post Office senior to Mr. Ram
Lal available to be posted as accountant ?

(k) In view of the unjustified supersessions of seniors by jumiors in the
same cadre by some officers of the department for want of communication
of Government orders to them officially, do Government propose to com-
municate these orders by a General Letter to all Superintendents and lst
Class Postmasters to protect the interests of senior men !

The Honourable Mr. A. C. McWatters : (a) Seniority means seniority
of position in the gradation list.

(b) Yes.

(d) Yes.

(e) Yes.

(¢), (f), (g) and (k). The information is being collected and will he
furnished to the Honourable Member when received. )

APPOINTMENT OF PosTAL CLERKS A8 TowN INSPECTORS OF PosT Orrices.

440. *Bardar Kartar 8ingh : (a) With reference to reply to unstarred
question No. 124 of last March Session, will the Government be pleased tn
state the pay of postal clerks.before and after their appointments as
Town Inspectors in the revised scale of Rs. 160—250 in 1927 as also the
di&‘ea;ence between the two pays referred to above separately in each
case

(b) Is it a fact that if clerks on a substantive pay of Rs. 145 were
appointed Town Inspectors in the Rs. 160—250 grade the additional cost
to Government would have been far less than what it has been by the
appointment of junior postal clerks as Town Inspectors ?

(¢) In view of these circumstances. do Government propose to appoint
the senior deserving officials without waiting for the result of 1st selection
grade examination in order to reduce the cost to the Government and to do
Justice to the senior officials !

. . The Honourable Mr. A. C. McWatters : (a) A statement giving the
information will be furnished to the Honourable Member.

(b) It is possible that in the circumstances memtioned by the Honour-
able Member there might have been some saving in cost. by
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(c) Government are not prepared to alter the existing arrangement
pending the results of the first selection grade examination.

ProviSION OF A MoTOR GARAGE IN THE PREMISES OF THE PosT OFFICE,
PESHAWAR, ETC.

441, *8ardar Kartar Singh : (a) Is it a fact that the map of the
Peshawar Head Post Office does not show any provision for a motor garage
in the premises of the Post Office ¢

(b) Is it a fact that a room adjacent to the Postmaster’s quarters is
being used as a motor garage ?

(¢) Is it a fact that the present Postmaster fitted doors to the said
garage and that the cost thereof was borne by the owner of Peshawar City

Post Office new building in whose accounts the said expenditure would be
found debited ?

(d) Will the Government be pleased to state if the conduct of the
Postmaster, Peshawar, in this respect was objectionable and, if so, what
action they propose to take in the mdtter ?

Mr. P. G. Rogers : The information asked for by the Honourable
Member is being obtained and will be furnished to him in due course.

REMARKS OF PROFESSOR REILEY REGARDING NEwW DELHI.

445. *Mr. Gaya Prasad Singh : Are Government aware that Professor
Reiley, who recently visited India to study the architecture of Delhi, told
a gathering of Manchester Rotarians that ‘‘ none wanted New Delhi ’’, and
he ‘‘ severely criticised the New Parliament House, which was not com-
parable with the original design, and suggested a gasometer '’ (vide the
Englishman, dated the 30th July 1928, page 7) ¢

The Honourable Mr. A. C. McWatters : Yes.
THE AGE oF CoNSENT COMMITTEE.

446, *Mr. M. K. Acharya : (a) Will the Government be pleased to
state :

(1) the purpose for which the Age of Consent Committee has been
appointed ;

(#¢) the special qualifications, if any, of its members ;

(#41) whether any representations have been received from the
Presidency of Madras or elsewhere, requesting the Govern-
ment to nominate as member a representative of orthodux
Hindu opinion on it ;

(sv) and if the answer to elause (¢#%) be in the affirmative, why the
Government have not chosen to accede to the request !
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(b) Will the Government be pleased to state whether the Chairman of
the said Committee, at a recent public meeting held at Simla, spoke strongly
in favour of the proposed marriage reform legislation and strongly also
deprecating orthodox opposition to it ¢

The Honourable Mr. J. Crerar : (a) The Home Department Resolu-
tion No. F.-382/27, dated the 25th June 1928, a copy of which has been
placed in the Library, states the terms of reference to the Committee and
also the qualifications of the members. Government have received re-
presentations asking for the nomination of a representative of orthodox
Hindu opinion, and have accordingly appointed Rai Bahadur Pandit
Kanhaiya Lal.

(b) Government understand that the answer to this part of the ques-
tion is in the negative.

APPOINTMENT OF A SIKH A8 A JupGE oF THE Hiem Courr,
LAHORE.

447, *8ardar Kartar 8ingh : In view of the fact that no Sikh has ever
been appointed as High Court Judge in the Punjab, do Government
propose to appoint a Sikh in the next vacancy !

The Honourable Mr. J. Crerar : Permanent appointments to the High
Courts are made by His Majesty under section 101 of the Government of
India Aet. Courts of justice are not representative institutions, and the
main consideration in filling up vacancies in high judieial appointments
must always be that of efficiency. Subject to this the claims of Sikhs no
less than those of members of other commanities receive and will continue
to receive due consideration.

ProvisioN FOR ORPHEANS AND WIDOWS OF GOVERNMENT SERVANTS OTHER
THAN MEMBERS OF INDIAN CIviL SERVICE.

448, *Khan Bahadur Makhdum Syed Rajan Baksh Shah : (a¢) Have
Government framed any rules to provide maintenance to orphans and
widows of Government servants, other than members of I. C. S., who die
in harness ? If so, will the Government be pleased to lay them on the
table 1

. (b) Do Government propose to take steps to provide rules for granting
maintenance by grant of pension or otherwise on proper lines te the said
orphans and widows ?

The Honourable 8ir Bhupendra Nath Mitra : A Family Pension Fund
has recently been instituted for pensionable European and Anglo-Indian
members of the superior ecivil services other than the Indian Civil Services
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The benefits derivable from this Fund in the way of family pension will.
it is intended, be provided by the subscriptions of the members of the
Fund themselves. The rules of the Fund were published in the Gazette
of India, Part I, dated the 25th of August 1928, a copy of which will be
found in the Library. Another scheme which has a similar object in view
and which would apply to other categories of Government servants em-
ployed under the Governor General in Council is at present under the
consideration of the Government of India. Detailed calculations con-
nected therewith are being prepared by the Government Actuary and are
nearly ready. The leading feature of the particular scheme to which I
refer is that provision should be made for the dependants of Government

servants by substituting paymenis of lump sums for the whole or a por-
tion of the pension which is being earned.

ARTICLE IN THE Times of India REGARDING THE FOUNDER OF IsLaM.

449. *Khan Bahadur Makhdum 8yed Rajan Baksh Shah: (a) Are
Government aware that in an issue of June last, the English paper Times
of India wrote contemptuously against the Founder of Islam, by which the
feelings of His Majesty’s Muslim subjects have been disturbed ?

() Have Government taken any action against the paper ! If not,
what steps do Government propose to take to bring the paper to its senses ?

The Honourable Mr. J. Crerar : (a) Nothing of the sort has come to
the notice of the Government of India.

(b) Does not arise.

ExmrLoYMENT OF MUsLIME IN THE INDIAN FOREST SERVICE.

450. *Khan Bahadur Makhdum 8yed Rajan Baksh 8hah : (a) Will
the Government please state the total number of employees in each of the

provineces in the Imperial Forest Service and how many of them are
Muhammadans *

(b) Will the Government please state whether any action is being
taken by them to maintain the communal rights of the Muslims by
putting the number of Muhammadans in the above serviee up to the
mark 1

Mr. G. 8. Bajpai : (a) A statement giving the information required
regarding the Indian Forest Service has been laid on the table of the House.

(b) A number of vacancies are reserved to be filled by nomination for
the purpose of adjusting communal inequalities which may arise as a re-
sult of the competitive examination which is the principal avenue for re-
eruiting for the Indian Forest Service. In this connection, I would in-
vite the Honourable Member’s attention to the statement made by the

late Sir Alexander Muddiman in the Council of State on the 2nd March
1925.
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Statement showing the number of Indian Forest Service officers and Muslim Indion Forest
Service officers in service on 1st January 1928.

Muslim Total Total

Province. ILF.8 Indian L.F.8. LF.8.

officers. officers. -officers.

Madras 2 24 56
Bombay .. . .. .. 7 28
Bengal .. . .. 2 8 22
United Provinces .. . 1 11 36
Punjab .. .. . 3 13 33
Bihar and Orisea .. .o s .. 7 16
Burma .. .. .. . 11 95
Central Provinces .. . 1 1n M
Assam .. .. .o .. .. 1 11
Total .o 9 93 332

ENBANCEMENT OF PENSIONS OF MEMBERS OF THE INDIAN MEDICAL DEPART-
MENT.

4562. *Lieutenant-Colonel H. A. J. Gidney : (a¢) Will Government
please state if it is a fact that, in the early part of 1925, when Lord
Birkenhead, Secretary of State for India, sanctioned the proposal sub-
mitted by the Government of India to enhance the pensions of depart-
mental officers, he did so on the express condition that the Indian
Medical Department be included in this scheme along with the other
Departments ?

(b) If the reply is in the affirmative, will Government kindly state
why the orders of the Secretary of State were not carried out ?

Mr. G. M. Young : (a) No, Sir.
(b) Does not arise.

PROBATIONARY ASSISTANT TRAFFIC SUPERINTENDENTS ON THE BURMA RaIL-
WAYS.

453. *Lieutenant-Oolonel H. A. J. Gidney : Will Government be
pleased to state :
(a) the number of probationary Assistant Traffic Superintendents
recently reeruited by the Burma Railways through advertise-
ments in the papers 1
(b) the qualifications and nationality of those who were acoepted
and entertained 1
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4¢) the number of Anglo-Indians who applied for thess posts and
their respeetive qualifications ¢

(d) if any Anglo-Indians were asked to appear before the Selec-
tion Board ! If so, how many ! If not, why not !

Mr. A A. L Parsons : | am making enquiries and will communicate
the result to the Honourable Member.

TmMe ScaLk or PAY roR THE NINE TRANSPORTATION OFFICERS OF THE OLD QUDH
AND ROHILKHAND RAILWAY TRANSFERRED TO THE EasT INDIAN RamLway.

464. *Lieutenant-Colonel H. A. J. Gidney : (¢) Will Govergment
be pleased to state if it is a fact

(+) that there are 9 Transportation Inspectors belonging to the
old Oudh and Rohilkhand Railway, who have been absorbed
into the East Indian Railway after the amalgamation of the
two Railways and who are borne on graded pay ¢

(s1) that on all Class I Railways these are the only 9 Imspectors
who are still on graded pay !

(#s%) that all or some of these 9 Inspectors have specially been
selected as Instructors in the Transportation School,
Chandausi ?

{sv) that the Government is considering the introduction of a new
scale of pay for these men which will not materially benefit
them !

(b) Do Government propose to take early steps to remedy this inequit-
able comditior and introduce a more beneficial time scale of pay with an
efficiency bar as obtains in other Government Departments {

Mr. A A L Parsons : The information will be collected from Railway
Administrations, and will be communicated to the Honourable Member
when it is ready.

InTRODUETION OF A SYsTEM OF RE-EXAMINATION OF THE STAFF ON THE OUDE
' AND RoHILKHAND 8ECTION OF THE EAST INDIAN RATLWAY.

455. *Lieutenant-Colonel H. A. J. Gidney : (¢) Is it a fact that
great discontent and dissatisfaction prevail on the Oudh and Rohilkhand
Railway section of the East Indian Railway on account of the newly intro-
duced system of re-examination of the staff which is demanded, before pro-
motion to higher grades is allowed, in duties they have been performing for
many years and for which these men possess certificates of having passed the
Oudh and Rohilkhand Railway examinations ¥ 1f so, why has this system
been introduced 1

(b) Do Government propose te take any action to remedy this ¢ If
not, why not ?

Mr. A A L Parsons : (¢) The Honourable Member has been misin-
formed. The true facts are that it is only in exceptional cases when there
are indications that a man is working inefficiently that he is required to
pass another test in the interests of public safety.

(b) Government do not, therefore, propose to take any action.
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ProxorioN or EMPLOYEBS OF THE OUDH AND ROHILKHAND SBECTION OF THE
East INDIAN RAILWAY. i

456. *Lieutenant-Colonel H. A. J. Gidney : (a) Is it a fact that as
the higher grade appointments especially in the Loco, Department of the
Oudh and Rohilkhand Railway section of the East Indian Railway fall
vacant they are offered to the men from the East Indian Railway section ?

(b) Is it a fact that the rights and claims of even the most senior and
deserving men of the Oudh and Rohilkhand Railway section are thereby
ignored !

(e) 1f so, do Government propose to take any steps to safeguard the
interests of the Oudh and Rohilkhand Railway section employees so that all
such vacancies occurring in the Qudh and Rohilkhand Railway section be
given to the Oudh and Rohilkhand Railway section men !

Mr. A A L. Parsons : It is not a fact that no staff of the former
Oudh and Rohilkhand Railway have been promoted to the higher grades
on this section since its amalgamation with the East Indian Railway. In
fact a considerable number of former Oudh and Rohilkhand Railway men
in the locomotive subordinate supervising staff have been transferred to
former East Indian Railway areas to thexr financial benefit. Difficulty is
gxperienced in getting suitable semior locomotive running staff of the
former Oudh and Rohilkhand Railway to take up subordinate supervising
posts even on this section owing to their mileage rates being so favourable
as to render them liable to finaneial loss should they make the change.

Government cannot agree to the suggestion that all vacancies oecur-
ring in subordinate supervising posts on the former Qudh and Rohilkhand
Railway section should be reserved for men of this Railway. They must
be prepared to serve anywhere on the East Indian Railway.

UNSTARRED QUESTIONS AND ANSWERS.

IMPROVEMENT IN THE CONDITIONS OF SERVICE OF MENIALS IN BoMBAY.

266. Mr. Jamnadas M. Mehta : Have Government received a petition
from the Government Peons, and Menial Service Union of Bombay for an
improvement in the conditions of service applieable to this class of public
servants 1

_If so, will they say (1) when they received the petition. and (2) what
action they have taken on it. particularly with regard to the demands of
these men for increases in pay and pension ?

The Honoursble Sir Bhupendra Nath Mitra : Yes. The Honourable
Member’s attention is invited to the reply already given to starred ques-
tion No. 220, asked by Mr. M. R. Jayakar in this Session.

OLAT™™ AGAINST THE GERMAN GOVERNMENT BY M. MemERJI BHICAJ OF
PorTUGUESE EAST AFRICA.

267. Mr. Jamnadas M. Mehta : (a) Is it a fact that one Mr. Meherji

Bhicaji, a British Indian subject, carrying on business in Portuguese East

Africa, a few years back, had lodged a claim for reparation on the 22nd
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July 1919 with the Controller, Local Clearing Office (Enemy Debts), Gov-
ernment of India ¢

(b) Is it a fact that the claim was in connection with the loss of 150
cases of soap valued at £158-9-8 ordered by the party and shipped by the
German s, s. ‘‘ Etruria ”’ in June 1914 from Lisbon to Lourenco Marques §

(¢) Is it a fact that the consignment in question did not reach the
party, as owing to the outbreak of the War, the vessel took refuge in Rio
de Janeiro and the soap was utilised by the crew of the steamer 1

(d) Is it a fact that the claim was ultimately turned down in April
1928 on the ground that the loss of the consignment was not directly due
to enemy action and as such it did not give rise to a claim for reparation as
defined in the Treaty with Germany !

(e) Will Government be pleased to inform me as to what claims are
included in the Treaty with Germany for reparation ?

Mr. L. Graham : The answer to (a) is in the afirmative, except that
the claim was lodged with H. B. M.’s Consul General, Lourenco Marqu
and forwarded by him to the Reparation Claims Department of the Boardﬁ
Trade.

The answers to (b) and (c) are in the affirmative.

The answer to (d) is in the affirmative, except that the claim was
actually rejected on 25th November 1925.

The communication of 21st April 1928 was a reply to an enquiry
from the claimant received through the Reparation Claims Department of
the Board of Trade as to the fate of his claim.

The answer to (e) will be found in Annexure I of Part VIII of the
Treaty of Versailles, copy of which is attached.

It will be seen from clause (9) that damage to property must be
directly in consequence of hostilities or of any operations of war in order
to give rise to a reparation claim.

ANNEXURE 1.

Compensation may be elaimed from Germany under Artiele 232 above in respect
of the total damage under the following categories :—

(1) Damage to injured persons and to surviving dependents by personal injury
to or death of civilians caused by acts of war, including bombardments or
other attacks on land, on sea, or from the air, and all the direct conse-
quences thereof, and of all operations of war by the two groups of belliger-
ents wherever arising.

(2) Damage caused by Germany or her allies to civilian victims of acts of cruelty,
violenee or maltreatment (including injuries to life or health as a conse-
quence of imprisonment, suite deportation, internment or evacuation, of ox-
posure at sea or of being forced to labour, wherever arising and to the
surviving dependents of such vietims.

(3) Damage caused by Germany or her allies in their own territory or in oceu-
pied or invaded territory to eivilian victims of all acts injurious to health
or capacity to work, or to honour, as well as to the surviving dependents
of such vietims.

(4) Damage caused by any kind of maltreatment of prisoners of war.

(5) As damage caused to the peoples of the Allied and Associated Powers, all
pensions and compensation in the nature of pensions to naval and military
victims of war (including members of the air foree), whether mutilated,
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-wounded, sick or invalided, and to the dependents of such vietims, the
amount due to the Allied and Associated Governments being calculated for
each of them as being the capitalized cost of sueh pemsions and compensa-
tion at the date of the coming into foree of the presemt Treaty, on the
basis of the scales in force in France at sueh date.

(6) The cost of assistance by the Governments of the Allied and Associated
Powers to prisoners of war and to their families and dependents.

(7) Allowances by the Governments of the Allied and Associated Powers te the
families and dependents of mobilised persons or persons serving with
the forees, the amount due to them for each calendar year in which hosti-
lities occurred being ealculated for each Government on the basis of the
average scale for such payments in forece in Franee during that year.

(8) Damage caused to civilians by being forced by Germany or her allies to
labour without just remuneration.

(9) Damage in respect of all property wherever situated belonging to any of the
Allied or Associated States or their nationals, with the exeeption of naval
and military works or materials, which has been carried off, seized, im-
jured or destroyed by the acts of Germany or her allies on land, on sea
or from the air, or damage direetly in consequence of hostilities or of any

operations of war.
(10) Damage in the form of levies, fines and other similar exactions imposed by

Germany or her allies upon the civilian population.

CrosiNG or THE MaLL IN DErA IsMan. KHAN TO THE INDIAN PUBLIC.

268. Pandit Hirday Nath Kunzru : (a) Is it a fact that the Mall has
been or is proposed to be closed to the Indian public in Dera Ismail
Khan ? If so, what are the grounds on which such action has been taken
or is under contemplation, and under what law have Indians been dis-
criminated against {

(b) What steps have Government taken to prevent this discrimina-
tion !

Mr. G. M. Young : (a¢) No, Sir.

The Mall Road in Dera Ismail Khan Cantoriment has been temporarily
clused to the public by the Cantonment Board under the powers vested in
them in section 192 of the Cantonments Act owing to the faot that through
lack of rain the road surface was breaking up.

An exception was however made in favour of all persons, whether,
Indian or European,- who actually reside on the Mall Road, and who ob-
viously could not be debarred from its use.

(b) Does not arise.

PENALISING OF STRIKERS.

269. Pandit Hirday Nath Kunzru : Is it a fact that some years ageo
the Government of India proposed to the Secretary of State for India that
strikes should be made a criminal offence but that Lord Morley rejected
the proposal ¥ If go, will Government place a copy of the correspondence
on the table ?

Mr. A. A % Parsons : I have not been able to trace any such pro-
posal, though in 1906 there was a suggestion that the withdrawal of rail-
way servants from their duties without notice be penalised. Government
regret that they are not prepared to lay a copy of the correspondence,
which took place at that time, on the table.

LOSLA E
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EpvucaTioN or THE CHILDREN OF Raiwway EMPLOYEES.

270. Pandit Hirday Nath Kunzru: (¢) Has the question of the
education of the children of railway employees been placed by Govern-
ment in accordance with the promise given by them during the Railway
Budget debate on the 25th February last, before the Central Advisory
Council for Railways 1 If so, what are the recommendations made by
the Advisory Counecil !

(b) If the answer is in the negative, will Government state when they
propose to convene 8 meeting of the Advisory Council for the considera-
tion of the question ?

Mr. A A L. Parsons : I will place the question before the Central

Advisory Council for- Railways at a meeting during the course of the pre-
semt month.

PaY oF THE HEADMASTERS AND TEACHERS OF INDIAN HigH OR MIDDLE ScHOOLS
MAINTAINED BY THE EAST INDIAN Ramway.

271. Pandit Hirday Nath Kunzru : («) Have any grades or incre-
mental scales been laid down for the salaries of the headmasters and
teachers of Indian high or middle schools maintained by the East Indian
Railway except in the case of the Khagole (Patna) High School ¢ If not,
why not ?

(b) Is the enforcement of the scale fixed for the headmaster and
teachers of the Khagole High School conditional on funds being available ?
Have the East Indian Railway provided the necessary funds !

(¢) Is there any other class of subordinate Indian employees on the
East Indian Railway for whose salary no grades or incremental scales
have been fixed ?

(d) Is it a fact that even temporary men engaged for construction
work have been allowed ineremental scales of salaries ?

Mr. A A. L. Parsons : Enquiry is being made and the result will be
communicated to the Honourable Member.

DEATH FROM SNAKE BITE oF DaArrPaTRAY SHIVIAL, A CABIN MAN EMPLOYED
ON THE GREAT INDIAN PENINsULA Ramwway.

272. Mir. N. M. Joshi : Will Government be pleased to stz.nc :

(a) whether on the 16th April 1928 a cabin man by name Daffatray
Shivlal working at Umbarmali 69 Mileage Cabin on the Gre«
Indian Peninsula Railway met with his death by snake bite ;

(b) whether the deeeased had to walk to and from the Cabin at
odd hours at night to join his duties or to the statiom to get
into the train ;

(¢) whether this was due to the non-stoppage of trains at the wayside
cabins for the convenience of the cabin staff ;

{d} whether trains were so stopped till very recently ;

(¢) if so, the reasons for discontinuing the old practice ?
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Mr. A. A. L. Parsens : Government have no information. The matter
is within, the competence of the Agent of the Great Indian Peninsula Rail-
way to whom a copy of the Honourable Member’s question has been sent.
1 may add that in the opinion of the Railway Board the stoppage of trains
at wayside cabins is certainly undesirable.

WorkiNng Hours oF THE GREAT INDIAN PENINSULA RarLway Starr EMPLOY-
ED AT GHORPADI NEAR POONA.

273. Mr. N. M. Joshi : Will Government be pleased to state :

(a) what are the working hours of the Great Indian Peninsula Rail-
way staff working at Ghorpadi near Poona ;

(b) the number of men working at Ghorpadi ;

(¢) whether it is a fact that one of the platforms at Ghorpadi is
without any shed and the staff have to work in the sun and
rain without any protection ;

(d) whether the work of loading and unloading is don2 simultane-
ously ;

(e) whether it is a fact that the transhipment clerks at Ghorpadi
have not been provided with any table, chair, stool or any
other material on which they could make the usual entries of
goods loaded and unloaded ;

(f) whether the staff working at Ghorpadi have been provided with
quarters ;

(g) if not, whether they have to stay at Poona as there are no
houses available at Ghorpadi ;

(&) whether the staff at Ghorpadi have to be away from their homes
from early morning till late in the evening ;

(1) whether any furnished tiffin-rooms have been provided there
for the use of the staff ;

(4) whether the tiffin-rooms at Ghorpadi are mere enclosures

constructed of old corrugated iron-sheets, without any
windows, plinth or flooring ;

(k) what is the minimum quantity of daily work that has to be done
by each transhipment-clerk and each cooly at Ghorpadi ¢

Mr. A. A. L. Parsons : Government have no information. A copy of
the Honourable Member’s question will be sent to the Agent, Great Indian
Peninsula Railway, who will no doubt remove any defects there may be
in the arrangements at Ghorpadi.

D1sCHARGE OF TEMPORARY CLERKS EMPLOYED AT WaDI BUNDER, GREAT
INp1AN PENTNSULA RAILWAY.

274. Mr. N. M. Joshi : Will Government be pleased to state :

(a) whether it is a fact that there are many clerks who have heen
serving in the Great Indian Peninsula Railway at Wadi
LOSLA P
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Bunder in Bombay under the Goods Superintendent for
several years but who have not been confirmed ;

(b) if so, what is the number of such clerks with years of service
1o their credit ;

(c) whether it is a fact that in July 1928 the services of five of such
cierks were dispensed with without giving even a day’s notice
and without any fault of theirs ;

(d) if =0, whether there were many_clerks junior to those whose ser-
vices were thus dispensed with ;

(e) whether it is a fact that it is proposed to dispense with the ser-
vices of many more such temporary clerks who have put in
service of ten years and below ;

(f) whether it is a fact that with this object in view they were unusa-
ally examined in subjects such as mathematics and dicta.
tion ?

OrFERING OF PERMANENT EMPLOYMENT TO PaID CANDIDATES WORKING AT
‘WaDI BUNDER, GREAT INDIAN PENINSULA RArLway.

275. Mr. N. M. Joshi : Will Government be pleased to state :

(a) whether it is a faet that the paid candidates serving at Wadi
Bunder on the Great Indian Peninsula Railway in Bombay
have not been made permanent even after some of them have
served for three years !

-

(b) if so, what are the reasons for the same ?

ProMOTION OF PAID CANDIDATES WORKING AT WADI BUNDER, GREAT INDIAN
PENINSULA RArLway.

276. Mr. N. M. Joshi : Will Government be pleased to state :

(a) whether it is a fact that the paid candidates working at Wadi
Bunder on the Great Indian Peninsula Railway were given
a promotion of Rs. 5 after having served for six months :

(b) whether this system or rule has been changed ; if so, when and
for what reasons ;

(c) whether the staff were informed of discontinuing such promo-
tion ;

(d) if not, why not 1

DisTINCTION IN THE RaTES oF PAY oF CLERKS EMPLOYED AT WaDI BUNDER,
GrEAT INDIAN PENINSULA RamLway.

277. Mr. N. M. Joshi : (a) Will Government be pleased to state
whether it is a fact that at the Wadi Bunder Goods Depdt of the Great
Indian Peninsula Railway a distinetion in the rates of pay is made in the
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case of the clerks such as cashiers, loaders, weighers, raters, ete., doing
precisely the same kind of work and having their responmsibilities, the
nature of work and hours of attendance in no way different !

(b) If so, whether some of these officials though junior in service are
drawing more pay than others who have longer years of faithful serviee
to their credit and possess equal qualifications—educational or otherwise ?

(¢) If so, what are the reasons for keeping such distinctions in the
pay !

(d) Will the Government be pleased to state whether the principle
of equal pay for equal work is not and cannot be recognised and given effect
to in the case of the officials serving at Wadi Bunder under the Great
Indian Peninsula Railway Administration ?

PAY or THE StaFr EMPLOYED AT WADI BUNDER, GREAT INDIAN PENINSULA
RanLway.

278, Mr. N. M. Joshi : Will Government be pleased to state :

(a) what are the scales of pay of the officials working at Carnac
Bunder of the Bombay, Baroda and Central India Railway
and of those working at Wadi Bunder Goods Depot of the
Great Indian Peninsula Railway;

(b) whether it is a fact that there is no difference in the nature of
work, hours of attendance or the responsibilities in the case
of these officials at Carnac Bunder and Wadi Bunder ;

(¢) whether it is a fact that the scale of pay of the Wadi Bunder
staff is even lower than that of the staff of the East Indian
Railway working at the Howrah Goods Depdt despite the
heavy cost of living in Bombay ;

(d) whether it is a fact that at Wadi Bunder there are only 7§ per
cent. posts carrying a pay of Rs. 100 or above while this per-
centage is far greater in all other railway offices in Bombay,

such as :
Bombay, Baroda and Central India Railway at C. C. 46
Depot.
East Indian Railway at Howrah Depot .. 45

Great Indian Peninsula C. T. M. Office

Great Indian Peninsula Audit Office

Great Indian Peninsula General Store Office

Bombay, Baroda and Central India C. T. M.’s Office ..
Bombay, Baroda and Central India Audit Office

and so on ;

& % 8 8 %
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(¢) whether it is a fact that there are so many officials working at
Wadi Bunder who have put in 15 years of good service to
their credit but are drawing a salary of Rs. 50 or 60 only
per month ;

(f) whether the officials at Wadi Bunder have been requesting for
a substantial increase in their pay ;

(g) if s0, what action has been taken in the matter ?

Mr. A. A L. Parsons: With your permission, 8ir, I propose to
answer questions Nos. 274 to 278 and 282 together. Government regret
that they are not prepared to impose on the Railway Administration
the work of compiling the information necessary to answer the Honour-
able Member’s question.

ApMIs8I0N OF THE PUBLIC TO THE SHED OFFICES AT WADI BUNDER, GREAT
InpiaN PENINSULA RaiLway.

279. Mr. N. M. Joshi : Will Government be pleased to state :

(@) whether they are aware that the members of the public are freely
allowed to enter in the Shed Offices at Wadi Bunder, thereby
causing unnecessary trouble and annoyance to the typists and
hindering them in the due performance of their work ;

(b) whether it is a fact that on more than one occasion the typists
at Wadi Bunder were assaulted and molested by the memn-
bers of the public ; -

(¢) if so, what precautions have been taken to prevent the repeti-
tion of such occurrences in future ? .

Mr A A L Parsons: (a) No members of the public are allowed
to enter the office where typists work.

" () A Delal made a forced entry into the office on one occasion
only.

(¢) In view of reply to (a) above, the question does not arise.

Recovery or LosgEs IN THE CASE OF SHORTAGE OF PACKAGES FROM THE STAPYF
oF THE GREAT INDIAN PENINsULA Ramway.

280. Mr. N. M. Joshi : Will Government be pleased to state :

(a) whether the staff of the Great Indian Peninsula Railway have
given debits of heavy sums for the alleged shortages found
at destmatlon or junction stations in the ‘‘ Seals Intact
Wagons *’

(b) whether any enquiries are made to trace the short packages and,
1f so. what enquiries are made ;
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(¢) whether it is a fact that in several such cases of shortages, the
junction stations report such shortages while the packages
found their way onward in excess ;

(d) whether it is a fact that packages which are sent to unclaimed
(zoods Offices happen to be those which are reported to be
short ;

(e) whether it is a fact that in view of the fact that a strict watch
has been maintained by the Watch and Ward Departuent
everywhere no theft or fraud is ever possible to be eommitted
by the staff ;

(f) whether it is a faet that the staff is made to make good the
losses on this score without proving their responsibility in any
way ; if so, do they propose to issue orders to stop recovery
of losses from the staff ; if not, why not ?

Mr. A. A. L. Parsons : Government have no knowledge of the facts
and regret that they cannot undertake to enquire into these matters,
which are entirely within the competence of the Agent of the Railway.

LoADING oF WaGONS AT WADI BUNDER, GREAT INDIAN PENINSULA RarLwaY.
281. Mr. N. M. Joshi : Will Government be pleased to state :

(a) whether it is a fact that at Wadi Bunder, Great Indian Penin-
sula Railway, the wagons which are utilised for loading are
examined by the Carriage and Wagon Department, shed
foreman and the loaders ;

(b) whether it is a fact that in cases where any deficiency is noted
cwing to defect in the wagons, the loader alone is held respon-
sible and punished ; if so, why so !

Mr. A. A L. Parsons: Government have no informatien but are
sending a copy of the Honourable Member’s question to the Agent,
Great Indian Peninsula Railway, for such action as may appear to him
to be necessary.

OrIEF GoODS INSPECTOR AT WADI BUNDER, GREAT INDIAN PENINSULA RamL-
WAY.

282.+ Mr. N M. Joshi : Will Government be pleased to state :

(a) when the post of Chief Goods Inspector was created at Wadi
Bunder, Great Indian Peninsula Railway, and for what
reasons and with what duties ;

(b) what is the work which the Chief Inspector does ;

(c) whether it is a fact that this post was created when the Railway
was feeling the necessity of reducing the expenses of running
the Depét in view of the depression in traffic ¢

tFor answer to this question, see answer to unstarred question No. 274.
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NUMBER oF TELEGRAPHISTS NOMINATED TO THE TESTING BRANCH IN THE
BougaY CENTRAL TELEGRAPH OFFICE TO LEARN TESTING, ETC.

983. Mr. N. M. Joshi : Will Government be pleased to place on the

‘table a statement of figures up to 31st July 1928, as required in the follow-
ing table !

i
{

Parsis. Jows, Moha-

E
:
j
£
F

Technioally-qualified.
Technically-qualified.
Technically-qualified.
Technically-qualified.
Non-qualified.
Technically-qualified.
Non.qualified.

Non-qualified.

Technically-qualified.
Non-qualified

Non-quslified.
Non-qualified.

(1) Number of Telegraphists
nominated to the Testing Branch
in the Bombay Central Tele-
graph Office, to learn testing
work, under Article 51 of Posts
and Telegraphs Manual (Traffic-
Instructions), Volume X1, Parte I
and I, during the last 10 years.

(2) Number of such Tele-
graphists returned as incompet-
ent} or otherwise unsuitable dur-
ing the above.mentioned period.

(4) Number of Telegraph Mes-
ters 80 appointed, reverted, as
incompetent .

(6) Number of Telegraphists
transferred to the Engi i
Branch (outdoor) from C. T. O.,
Bombay, during the last 10
yeoars.

(6) Number of Telgnphilh
reverted from the outdoor En-

gineeringb-Bmch, Bombay, as
unsuita during the above.
mentioned period.

Thq Honourable Mr. A. 0. McWatters : The time and labour in-
volved in collecting the information would, in the opinion of the Gov-

ernment, be out of all proportion to the value of the information when
eollected.



UNSTARRED QUESTIONS AND ANSWERS.

Lk witH THE COALFIELDS IN BENGAL.

984. Khan Bahadur Sarfaraz Hussain Khan : (o) Has the attention
of Government been drawn to the paragraph published in the issue of the
Statesman of the 21st August 1928, page 13, under the heading *‘ Link with
Bengal’s Coalfields—Chord Railway—Preliminary work of scheme com-

pleted ’’ ? .
(b) If so, will Government please state if the statements made therein

are correct !
{¢) If correct, will they please state by what time the railway line is
expected to be completed and opened for traffic ?
Mr. A A L Parsons: (a) Yes,
(b) The statements made are substantially correct.
(¢) The end of 1930 or beginning of 1931.

REMOVAL oF OFFICERS OF THE INCOME-PAX DEPARTMENT POR FAILURE TO PASS
THE DEPARTMENTAL EXAMINATION.

285. Maulvi Badi-uz-Zaman : (¢) Will the Government be pleased to
state how many officers of the Income-tax Department in each Provinee
have been removed from service for failure to pass the departmental exami-
nation since the reorganisation of the Department in 1922 ?

(b) Will the Government be further pleased to state if there is any
duly constituted Examination Board to supervise the conduet of the
examination or is the matter entirely left to the sweet will of the examiner ?

(¢) Are the Government aware that there is a most growing belief in
the country that the departmental examination of the Income-tax Depart-
ment is being now made stiffer beyond any justification with a view to
materialise the policy of retrenchment afoot in the Department ?

(d) Do the Government propose to investigate into the present system
of the examination and training and to remedy the defects, if any. at an
early date !

.. The Honourable 8ir Bhupendra Nath Mitra : (¢) The information
will be obtained and communicated to the Honourable Member.

(b) There is no Examination Board for the examination of officers
of the Income-tax Department.

(¢) No.
(d) Government do not consider that an investigation is necessary.

IssUE oF WeEK-END RETURN TICKETS BY THE BENGAL AND NoORTH-WESTERN
Rannway.

286. Mr. Gaya Prasad Bingh : (a) Are Government aware that the
Bengal and North-Western Railway Company dees not issue week-end
return tickets to any class of passengers ?

. (b) Do Government propose to introdnce this system ; and if so
sinee when ¢ '
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Mr. A A L Parsons : (a) Yes.

(b) Government have no information. They will send a copy of the

Honourable Member’s question to the Agent of the Railway, with whom
the decision rests.

LucaaGce RULEs oF THE EAST INDIAN RarLway.

287. Mr. Amar Nath Dutt : Is it a fact that great hardship is experi-
enced by passengers who cannot book their luggage for want of time owing
to operation of rules 2 and 14 of the Luggage Rules mentioned in the East
Indian Railway time-table ! Is there any proposal to amend the rules so
as tosrelieve them of the penalty ? If so, in what way !

Mr. A. A L. Parsons : Government are aware that there is some
dissatisfaction with the existing rules. The question whether the rule
should be altered to admit of the free allowance being given if the
luggage is not booked at the starting station is under the consideration
of the Indian Railway Conference Association.

‘WoRKING CONDITIONS OF THE RAILWAY EMPLOYEES ON EACH OF THE STATE
RamLwavys.

288. Mr. V. V. Jogiah : Will the Government be pleased to collect

and lay on the table the following information regarding the working

conditions of the railway employees on each of -the State Railways
separately ¢

1. Into what groups, categories or sections are the workers on the
Railways divided ?

2. What characterises each of these groups !

3. What is the correlation as to wages between the highest and
the lowest of these groups 1

4. What systems of labour remuneration are generally employed
on the Railways and particularly in:

(a) The prinecipal workshops,

(b) The railway vards,

(c) For locomotive erews,

(d) For train crews,

(e) For traffic erews,

(f) For telegraphists,

(g) For road repair works,

(h) For administration office employees,

() For lower subordinates designated as menials ¢

5. How are the rates of remuneration fixed for piece-workers and
time-workers ?

6. Are the rates of train runs taken into consideration in fixing
the rates of remuneration for locomotive and train crews and
traffic gatemen ?

7. What purely bonus systems are in existence (enumerate them) ?
On what principles are they based and what percentage of
additional earnings do they yield !

8. How are the locomotive and train crews paid for waiting time ¢
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Mr. A. A. L. Parsons : I propose to reply to questions Nos. 288, 289,
290, 291, 292, 293, 294, 295,p29%. 300, 301, 302, 303, 304, 305, 306,
308, 310, 311, 312, and 317 together. Government are not prepared in
response to the Honourable Member’s demand, to impose on the Raxlmiy
Board and Railway Administrations generally the excessive ‘and costly
labour of collecting and tabulating the extremely voluminous information
which the replies to these questions would entail.

Torar Numser or FemaLe WORKERS AND PERsoNs UNDER 12 YEAmS OF
AGE EMPLOYED ON EACH OF THE STATE RaAmLways.

1289. Mr. V. V. Jogiah : What is_the total number of female work-
ers and persons under 12 years of age respectively employed on each of
the State Railways !

NUMBER OF P0sT8 ASSIGNED TO EACH GRADE OF EACH OF THE DIFFERENT
CATEGORIES OF EMPLOYMENT ON EACH OF¥ THE STATE Ramways.

$290. Mr. V. V. Jogiah : What is the number of posts assigned to
each grade of each of the different categories of employment on each of
the State Railways !

PoSTS EXCLUSIVELY FILLED BY EUROPEANS AND ANGLO-INDIANS ON EACH
or TRE STATE RAILWAYS.

1291. Mr. V. V. Jogiah : What grades of what posts have been ex-
clusively filled hitherto by Europeans only and by both Europeans and
Anglo-Indians only on each of the State Railways ?

Nusser oF EUROPEANS AND ANGLO-INDIANS EMPLOYED ON .EACH OF THE
STATE RamLwavs.

1292. Mr. V. V. Jogiah : What is the existing number of Europeans
and Anglo-Indians employed on each of the different grades of the
different categories of employment on each of the State Railways !

NuuMBER oF EMPLOYEES EMPLOYED BELOW THE AUTHORISED MINIMUM OF THE
DirrERENT GRADES OF DIFFERENT CATEGORIES OF EMPLOYMENT ON
EACH OF THE STATE RamLwavs,

1293. Mr. V. V. Jogiah : How many employees are employed be-
low the authorised minimum of the different grades of different cate-
gories of employment on each of the State Railways ¢

WOREERS EMPLOYED ON DArLY RATES OF PAY ON EACH OF THE STATE
RAILWAYS.

. 1294 Mr. V. V. Jogiah : (a) Is it a fact that employees perform-
ing the same nature of work in different State Railways are employed on
different scales of pay ? Is it a fact that employees performing the same
nature of duties are employed on daily rates as well as on monthly
rates of pay ? If so, will the Government be pleased to state the reasons
for this difference ?

tFor answer tc this question, see answer to unstarred question No. 288,
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(b) Are the Government aware that the employees who have put in
equal length of service on daily rates of pay have inferior privileges
tn those who are remunerated on the monthly rated system ? Are the
Government aware that the employees on daily rates of pay are treated as
casual labourers although they may have put in more than three years !

PraciNng oF soME EMPLOYEES oF THE ENGINEERING WORKSHOPS ON THE
BeEngaL Nagrur RaiLway oN DaiLy RaTes oF Pay.

1295. Mr. V. V. Jogiah : Is it a fact that some engineering work-
shop employees who were on the monthly rated system on the Bengal
Nagpur Railway have been put on the daily rated system at Sini with
the consequent loss of their privileges in respect of leave, holidays,
foreign passes, ete.? Will the Government be pleased to state how mapny
such changes in the systems of remuneration have been made on tae
‘rarious State Railways in India within the last five years !

MINIMUM WaGES oF EACH CLass oF WORKERS ON THE STATE RarLwavs.

296. Mr. V. V. Jogiah : Will Government be pleased to state whether
they have instituted or propose to institute any enquiry as to the amount
of minimum wages required by each class of workers on the State Railways .

Mr A A L. Parsons : The answer is in the negative.

REGULATION OF THE WAGES AND ALLOWANCES OF RarLway EmMPLOYEES.

297. Mr. V. V. Jogiah : Has the attention of the Government been
drawn toc the working eclass cost of living index prepared by the
Labour Office of the Government of Bombay every month, in considering
the adequacy of the wages paid to the staff on the State Railways ¥ Do
the Government propose to direct that similar cost of living indices
should be prepared for all important railway centres in India with a
view to regulate the wages and allowances of the railway employees {

Mr. A A L. Parsons : Government are aware of the cost of living
indices prepared by the Labour Office of the Government of Bombay.
The figures there given are not taken specifically into account in deter-
mining the rates of pay to be offered for various classes of employment
on State-managed Railways, and Government do not consider that the
eompilation suggested in the last part of the question would be of
great use for the purpose suggested.

Wages oF RaiLway EMPLOYEES.
298. Mr. V. V. Jogiah : Are the Government aware :

(a) that the wages of the railway workers are not fixed with any
reference to cheapest or dearest localities ;

(b) that there are no basic rates of pay with sliding scales for each
class of employment according to the different localities ?

Mr. A A L Parsons . The wages of a good many classes of railway
employees are fixed with regard to local conditions. In view of the
varying conditions in different parts of India Government do not
consider that there would be any advantage in attempting to fix a
basic rate of pay for each class of employees.

tFor answer io this question, see answer to unstarred question No. 288,
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CLassiFicATION OF TiME RECORDER ATTENDANTS AND SEAL CHECKERS AS
MgeNIALS oN THE BENGAL NagPur RaiLway.

1299. Mr. V. V. Jogiah : Is it a fact that time recorder attendants
and seal checkers who possess a knowledge of English are classified as
menials and given their scales of pay on the Bengal Nagpur Railway ?
Will the Government be pleased to state what other staff whose nature
of duties require a knowledge of English and ability to prepare intelii-
gent statements are designated as menials and given those scales of pay on

each of the State Railways !

GRANT OF CERTAIN CLASSES OF ALLOWANCES TO EMPLOYEES ON EACH OF THE
StaTE RamLways.

1300. Mr. V. V. Jogiah : (¢) What staff are given the following
allowances, on what basis and in what places on each of the State
Railways ¢

Over-time allowance.
Relieving allowanee.
Travelling allowance.
Local allowance.
Mileage allowance.
House allowance.
Clothing allowance.
Day allowance.
Night allowance.

Regular attendance bonus.

(b) Isit a fact that low paid employees who perform the same nature
of duties in the same places or stations are not all granted any of the
allowances mentioned in the preceding question 1

REMUNERATION OF Ra1Lway EMPLOYEES AT HIGHER RATES FoR NiGBT DUTY,
ETC.

1301. Mr. V. V. Jogiah : Are the Government aware that on most
Railways duties performed during nights or after fixed hours of duty
ire not remunerated by higher rates ! In what Railways is this griev-
ance not prevalent and for what categories of employment ¢

PaY or CLERES ON STATE RaiLwavs.

t302. Mr. V. V. Jogiah : Are the Government aware that clerical
employees on State Railways are placed on inferior scales of pay as
compared with those of other Government establishments, like Postal
Departments ?

MoNTHLY WAGES BILL OF THE STAFF EMPLOYED IN EACH OF THE DIFFERENT
GRADES OF DIFFERENT CLASSES OF EMPLOYEES ON EACH OF THE Statz
RarLways.

1303. Mr. V. V. Jogiah : What is the amount of the average month-

ly wages bill paid to the staff employed in each of the different d
different classes of employees on each of the State Railways ¢ grades of

tFor answer to this question, sce answer to unstarred question No. 288,
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PoSTS ON DIFFERENT STATE RAILWAYS FILLED UP BY SENIORITY, DIREOT
RECRUITMENT, ETC.

1304. Mr. V. V. Jogiah : (a¢) What are those grades in each class
of employment which are thrown open to employees on the basis of
seniority only ?

(b) What are those grades the vacancies in which are filled up only
on the occurrence of permanent vacancies 1

(¢) What are those grades filled up by direct recruitment on the
results of competitive tests only ! What are the grades thrown open
only to the employees in the lower grades on the basis of competitive
tests ¢

(@) What are those posts filled up by direct recruitment without
competitive tests, and without the sole consideration of claims of seniority
without any fault in working ?

NUMBER oF EMPLOYEES IN EACH OF THE (GRADES OF DIFFERENT CLASSES OF
EMPLOYMENT ON STATE RAILWAYS WHO REACHED THEIR MAXIMUM THREE
OoR MoReE YEARS aGo, ETC.

1305. Mr. V. V. Jogiah : (a) Will the Government be pleased to
state the number of employees in each of the grades of different classes of
employment, who reached their maximum three or more years ago, with-
out further increases ?

() Will the Government be pleased to state the number of employees
in each of the grades of different classes of employment. whose annual
grade increases or promotions have been stopped during the last three
years respectively for slack or inefficient work, on each of the State
Railways ?

REepUCTION OF EMPLOYEES A8 A PUNISHMENT ON EACH OF THE STATE RAILWaYS.

+306. Mr. V. V. Jogiah : (¢) How many employees have been re-
duced as a punishment measure in spite of appeals, within the last three
years on each of the State Railways ?

(b) Is it a fact that when Railway employees are withheld their
increments, their future increments are also in most cases adversely
affected ¢

NUMBER OF DAYS ELAPSING BETWEEN THE CONCLUSION OF THE anon_ OF
WORK AND THE ACTUAL PAYMENT oF WAGES ON EACH OF THE STATE
RAILWAYS.

307. Mr. V. V. Jogiah : What is the maximum and minimum number
of days normally elapsing between the conclusion of the period of work
and the actual payment of wages, among the different staff on each of
the State Railways ¢

Mr. A A L. Parsons : A statement is being prepared shewing with
as much accuracy as possible the number of days which normally
elapse between the conelusion of the period of work and. the actual
payment of wages of different classes of staff on each of the State
Railways. It will be sent to the Honourable Member in due eourse.

1For answer to this question, see answer to unstarred question No. 288,
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FACILITIES FOR THE GRANT OF ADVANCES AND RATIONS TO EMPLOYERS OF THE
StaTE RaArLways.

308. Mr. V. V. Jogiah : What facilities are granted to the em-
ployees on State Railways for easily obtaining advances and rations, in

cases of hardship ?

InFLIcTION oF FINES ON AND DEDUCTIONS FROM THE WAGES OF EMPLOYEES
ON THE STATE RAiLwaAYS.

309. Mr. V. V. Jogiah : Do the Government propose to intreduce any
legislation regarding the abolition of or the regulation of infliction of
fines and deductions on the State Railways employees 1

Mr. A. A. L. Parsons ;: Government have under their consideration
the question of introducing legislation for the control and regulation
of fines. It is not their intention to introduce any special legislation

for railway employees,

FINES REALISED DURING THE LAST THREE YEARS FROM EUROPEANS, ANGLO-
INDIANS AND INDIANE EMPLOYED ON EACH OF THE STATE RarLwavs.

$310. Mr, V. V., Jogiah : (a¢) Will the Government be pleased to
state the total amount of fines realised from European, Anglo-Indian and”
other Indian employees respectively during the past three years on each of
the State Railways ?

(b) How much of the fines so collected were from the European
Supervising Staff and how much amounts from-: the fine fund were spent
for the sake of non-Indian Staff exclusively !

ForMs oF SERVICE BoND8 OR AGREEMENTS EXECUTED BY THE DIFFERENT
EMPLOYEES ON EACH OF THE STATE RaAILwaAvys,

1311. Mr. V. V. Jogiah : () Will the Government be pleased to
lay on the table the different forms of service bonds, or agreements reqnired
to be executed by different employees on each of the State Railways ?

(b) Is it a fact that the terms of service agreements are so framed as
to leave 'the employees without any protection in a court of law from the
~employers against unjust dismissals ?

FurNisEING OF CHARGE SHEETS TO EMPLOYEES OF STATE RAILWAYS BEFORE
RepuctioN, REMovAL orR DismissaL.

1312. Mr. V. V. Jogiah : (a) Are the Btate Railway employees be-
fore they are reduced, removed, dismissed. or otherwise seriously punished
furnished as a rule with charge sheets, their cases enquired into and oppor-
tunities given to them for examining witnesses for and against personally or
through the representatives of the accused employees ?

(b) Is it a faet that no rules governing the infliction of punishments
on State Railway employees are in force unlike Rule No. 14 of the Home
Department, dated June 1924 ?

tFor anawer to this question, Se¢ answer to unstarred oueation No, 288,



5566 LEGISLATIVE ASSEMBLY. [11TE SmPT. 1928,

(¢) How many employees during each of the last three ycars have
been discharged against their appeals for reasons not connected with
reduction of establishment, on each of the State Railways !

(d) How many employees forfeited their service gratuity and both
service gratuity and provident fund bonus, respectively, during the last
three years ?

Leave RULES OF THE SUBORDINATE AND MENIAL STAFB ON EACE OF THB
StaTE RAILWAYS, ETC.

313. Mr. V. V. Jogiah : 1. What leave rules govern the subordinate
and the menial employees on each of the State Railways ?

2. Is it a fact that the Government have been proposing to revise
the State Railway rules but have been postponing the revision for some
reason or other ?

3. Is it a fact that racial discrimination exists in respect of leave
rules in some of the State Railways ? Is it the case with Government
servants !

4. What is the existing leave reserve allowed for each different
class of employees !

. 3. What holidays are allowed for different classes of employees ¢

Mr. A A L Parsons: (1) On the North-Western and Eastern
Bengal Railways the Fundamental Rules apply. These rules also apply
to the former employees of the Oudh and Rohilkhand Railway now
working on the East Indian Railway, and to all employees engaged on
the East Indian and Great Indian Peninsula Railways after those
Railways were taken over for State management. Employees of the
East Indian and Great Indian Peninsula Railways, who have now come
into Government service, remain under thé rules framed by those Com-
panies.

(2) Yes ; but the revision has taken longer than was expected be-
cause it was found necessary to revise at the same time the rules gov-
erning other conditions of service.

(3) The Fundamental Leave Rules (which apply to all Government
servants whose pay is debitable to civil estimates) provide that Gov-
ernment servants of non-Asiatic domicile are subject to special rules
which are generally more favourable than the ordinary leave rules.

(4) and (5). The leave reserves for, and holidays allowed to,
different employees vary according to the different classes of employees,
and Government regret that they are not prepared to undertake the
exhaustive investigation which would be necessary to give an answer
to the Honourable Member’s question.

NuMBER OF HOSPITALS MAINTAINED BY EACH OF THE STATE RAlLwavys, ETC.

314. Mr. V. V. Jogiah : 1. How many hospitals are maintained by
each of the State Railways for the benefit of their employees 1 Of these
how many are zenana hospitals ?

2. Is it a fact that medical certificates issued by competent registered
medical praetitioners without the countersignature of a railway doctor .
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are considered invalid by the Railway Administrations ¥ If so, do the
Government propose to remove this anomaly ?

3. Have the Government ever made or propose to make any enquiry
into occupational diseases of the railway men ! Is it a fact that loco-
motive men are subject to special diseases ¥ Has the attention of the Gov-
ernnrent béen drawn to the recent enquiry conducted by the medical officers
on the State Railways in Sweden into the several diseases and ailments
incidental to the occupation of railway employees ?

4. At what intervals, are what employees subjected to periodical medi-
cal examinations !

5. Is any eonsideration taken, before discharging a medically unfit
employee, of the fact of his having contracted any defect in vision or any
silment due to the nature of the duties performed, so %as to find him suit-
able employment and suitably compensate him ?

6. What steps have been taken by the Railway Board towards the
udoption of a uniform hospital policy on Indian Railways and considerable
expansion of facilities for indoor treatment to railway employees !

7. Will the Government be pleased to lay on the table a report of the
work done by the Standing Committee of the railway medical officers ?

Mr. A. A L Parsons: (1) The information is being collected and
will be supplied to the Honourable Member in due course.

(2) Yes. There is no anomaly in the practice.

(3) The answer to the first part of the question is in the negative.
Government are not prepared to express an opinion on the second part.
Thesy; have not seen any report of the enquiry stated to have been made
in Sweden.

(4) The rules with regard to periodical medical examinations are now
under revision. A copy of the revised rules when issned will be sent to
the Honourable Member.

(5) Yes,

~ (6) It would not be correct to say that the Railway Board have
adopted a uniform hospital policy on Indian railways but as the result
of a special enquiry into this subject by a senior medical officer in 1925
certdin broad principles were adopted for application to all new pro-
posals for hospital accommodation on the State Railways with a view to
énsuring adequate medical treatment for all classes of the staff.

(7) A memorandum is being prepared and a copy will be seut to
the Honourable Member in due course. ' P

Census o THE CHILDREN OF SCHOOL-GOING AGE OF THE EMPLOYEES ON
BACH OF THE STATE Ranwavs.

~ 316. Mr. V. V. Jogiah : Have the Government taken any census of
the children of school-going age of the railway employees on eaeh of the
State Railways ! If the reply be in the affirmative, will the Government be
pleased to lay on the table a report of the census taken ?

Mr. A. A. L. Parsons : The answer to the first part is in the nega-

tive, and thé second does not arise.
L95LA ¥
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NuMBER OF EDUCATIONAL INSTITUTIONS STARTED BY EACH OF THE STATE
RarLwavys.

316. Mr. V. V. Jogiah : What are the total number of educational
institutions started by each of the State Railways ?

Mr. A. A L. Parsons : I would refer the Honourable Member to the
statisties given in Appendices I and III of the report on the expenditure
of the Railways on the education of the children of employees in 1925-26,
a copy of which is in the Library.

TotarL NUMBER OF RAILWAY QUARTERS OCCUPIED BY THE INDIAN, ANGLO-
INDIAN AND EvrOoPEAN EMPLOYEES ON EACH OF THE STATE Rair-
WAYS.

1317. Mr. V. V. Jogiah : 1. What is the total number of railway
quarters occupied by the Indian, Anglo-Indian and European employees
respectively on each of the State Railways ?

2. What different types of quarters are provided on each of the
State Railways and what are the characteristics of these quarters !

3. Do the Government propose to house all the employees with suitable
quarters in view of the limited number of employees on the Railways ?

4. Isit a fact that rooms provided for gangmen on the Bengal-Nagpur
Railway have an area of only 64 square feet and is it also a fact that
quarters provided for the subordinate staff at Khargpur have an area
of 12’ X 8’ and 16" X 10’ respectively ?

StaTiON CoMMITTEES ON STATE RAILWAYS.

318. Mr. V. V. Jogiah : 1. How many Station Committees are in
existence on each of the State Railways in India and how many railway
employees come within the jurisdiction of these Committees ¥ What is
their constitution ?

2. Do the Government propose to amend the constitution of these
Station Committees so as to bring them within the scope of the Local Self-
Government Acts of the respective Provinces ?

Mr A A L. Parsons : So far as the Railway Board are aware there
are no station committees in the sense intended by the Honourable
Member on the State-managed Railways in India. The remaining parts
of his question do not therefore arise.

OONDONATION OF BREACH IN SERVICE OF SUBORDINATE EMPLOYEES ON STATE
RAILWAYS.

319. Mr. V. V. Jogiah : What is the maximum period of break in
service an Agent of a State Railway is authorised to condone for the pur-
pose of gratuity ?

Mr. A A L. Parsons: The maximum period is one year in the
case of break in service of subordinate employees caused by am un-
conditional resignation for the employee’s own purposes, if sach break
occurred before September 1911 when the gratuity rules were first
introduced. In case of breaks after that date, Agents have no power
to condone such as are due to unconditional resignation or dismissal ;
but in other eireumstanees, they have full powers.

tFor answer to this question, sce answer to unstarred question No. 288.



UNSTARRED QUESTIONS AND ANSWERS. 569

AMENDMENT OF THE GRATUITY RULES OF STATE RAILWAYS.

320. Mr. V. V. Jogiah : Is it a fact that railway employees have no
right to claim their service gratuity as a right 1 If so, do the Government
propose to amend the State Railway Gratuity Rules so as to remove this
hardship ¢

Mr. A. A L. Parsons : The reply to the first part of the question
is in the affirmative, and to the second in the negative. Government do
not consider that the existing rule causes any hardship.

RULES GOVERNING THE IssUE oF UNIFoRM, FREE PaSSES, ETC., TO THE STAYP
ON THE VARIOUS STATE RAILWAYS.

321. Mr. V. V. Jogiah : What rules govern the issue of uniform
clothing, free passes and P. T. Os. to the staff on the various State Rail-

ways 1

Mr. A A L. Parsons: Government are not aware of the rules
governing the issue of uniforms on the various State-managed Railways,
a matter which is left to the individual Railway Administrations. The
rules governing the grant of free passes to the staff also vary on
different Railways. though they are required to be in accordance with
the provisions of Appendix 3 of the State Railway Open Line Code,
Vol. II. Privilege Ticket Orders are governed by rules framed by the
Indian Railway Conference Association, a copy of which I will show
the Honourable Member if he will call at my office.

CoNsTrTUTION OF A CENTRAL WAGES BOARD, ETC.

322. Mr. V. V. Jogiah : Has the attention of the Government been
drawn to the frequent resolutions passed by the All-India Trade Union
Congress and All-India Railwaymen’s Federation urging upon the Govern-
ment to amend the Indian Railways Act inserting provisions for the
constitution in India of a Central Wages Board for settling disputes con-
cerning wages and for making it obligatory on Railway Administrations
to establish joint Industrial Councils on the lines of the English Railway
Act of 1921, with necessary modifications ¥ Will the Government be
pleased to state what action they propose to take in this matter ?

Mr. A. A L. Parsons : Government have not been able to trace the
resolutions mentioned by the Honourable Member.

WITEDRAWAL OF RECOGNITION FROM RarLway Umions.

323, Mr, V. V. Jogiah : Will the Government be pleased to state
what Railway Unions have had their recognition withdrawn by the Agents
of the respective Railways and for what reasons ?

. Mr. A. A L. Parsons : The Railway Board are not in possession of the
information. But they are making enquiries and will communicate with
the Honourable Member in due course.

OPENING OF EMPLOYMENT BUREAUS ON EACH OF THE STATE RAILWavs.

824. Mr. V. V. Jogiah : Will the Government be pleased to state
whether they propose to take steps to open employment bureaus on each

LO5LA r2
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of the State Railways sb as to obtain re-employment for workers brought
under reduction of establishment or retrenchment %

M A A L Parsons : It is the general practice of Railways to give
preferefice to ineh who have been discharged, provided their previous
service has been satisfactory, in filling subsequent vacant posts the work
of which the discharged men are competent to perform. The Ruilway
Board are prepared to consider whether any improvements of organisa-
tion are required to assure that this practice is adhered to.

REecoaNITION OF RalLwAY UNIONS.

325. Mr. V. V. Jogish : Will the Government be pleased to state
the number of Railway Unions which are not recognised by the respective
Railway Administrations in spite of being registered under the Indian
Trade Unions Act ?

. Mr A A L. Parsons : The Railway Board are not in possession of the
information. But they are making enquiries and will communicate with
the Honourable Member in due course.

GENERAL BRANCH OF THE CENTRAL STATIONERY OFFICE.

3%6. Mir. Sxtyendfa Chainidrs Mitra : (a) Will the Honourable Mem-
ber in charpe of the Industries and Labour Department be pleased to state
whether it ir a fact that the reply to part (a) of unstarred question No. 202
at page 1064 of the Legislative Assembly Debates of the 7th March 1928
is an extract furnished from the Office Manual of the Central Stationery
Office ¢

(b) Is it a fact that the General Branch of the Statioflery Office has
all dlong beén undér 4 Head Assistant and has very recently been under &
senior assistant ¢

(¢) If the answer to (b) above be in the affirmative, will the Honour-
able Mémber be pleased to state what he meant by thé words ‘ general
charge of the office establishment ’ and ‘ under his direct supervision ’ used
in reply to question referfed to in (a) above ¢

The Honourable Mr. A. C. McWatters : (a) Yes. \
() Government are not in possession of the inforination required.
(¢) Does not arise.

Durizs or THE SUPERINTENDENT OF THE GENERAL BRANGH, CENTRAL STATION-
ERY OFFICE.

327, Mr Sityendra Ohandra Mitrd : (a) Is it a fact that the mav
duty of the General Branch of the Stationery Office is (1) to recexvé and
issue letters and (st) to deal with establishment cases ¢

(b) If the answer to (a) above be in the afirmative, will the Honom-ible
Member be pleased to state the nature of the cases which are dealt with by
the Superintehdent personally ¢

*"{¢) Do Government propose to transfer the work of dealing with bills
for payment of supplies, vouchers for supplies and delivery vouchers to
the Héad Accountant from the Superintendent ¢ If not, why not ?
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The Honourable Mr. A. C. McWatters : (a) Yes.

(b) The Honourable Member is referred to the answer given by the
Honourable Sir B. N. Mitra to his unstarred question No. 262 on Tth
March, 1928, for a general account of the Superintendent’s duties. Gov-
ernment are not in possession of more detailed information.

(¢) The allocation of work of this kind is a matter for the head of
the office, and Government do not propose to interferc.

ALLOCATION OF WORK TO HEAD ASSISTANTS OF DIFFERENT BRANCHES OF THE
CeENTRAL STATIONERY OFFICE. ’

528. Mr. Batyendra Chandra Mitra : (a) Do Government propose to.
transfer to the Ilead Assistant of the C and S Section work connected with:
shipping documents ¢ If not, why not ?

(b) Do Government propose to entrust the Head Assistants of the
respective Branches of the Stationery Office with the work of issuiug remind-
ers and submitting requisitions ¥ If not, why not ?

The Honourable Mr. A. C. McWatters : (a) and (b). The answer
is in the negative. The allocation of work to Head Assistants is a matter
for the head of the office.

RULES REGULATING PROMOTIONS AND GRANT OoF LEavE.

329. Mr. Batyendra Chandra Mitra : (a) Is it a fact that recommenda-
tions for promotions and sanction for leave are guided by a set of rules
and regulations ¢

(b) If the answer to (a) above be in the affirmative, will the Honour-
able Member be pleased to say whether the Head Assistant or the seninr
assistant of the General Branch of the Stationery Office ig required to haow
these rules and regulations ! '

The Honourable Mr. A. C. McWatters : The information is being
collected and will be supplied to the Honourable Member.

ATTENDANCE REcIsTERS OF THE MENIALS OF THE CENTRAL STATIONERY
Orpice.

330, Mr. Batyendra Obandra Mitra: (¢) Is it a faet that the
attendance registers of all Branches of the Stationery Office are under the
supervision of the Head Assistants of the respective Branches ¢

(b) Is it a fact that the attendance registers of the menials of the Sta-
tionery {Mfice in under the supervision of the General Branch of the Sta-
tionery Offiee !

(e) Is it a fact that the Head Assistants of the Branches are authorised
and competent to rectify irregular attendance in their Brancheg ?

(d) Tf the auswers to questions (a), (b) and (c) above gre in the
lmr_l;l.alt-i\'e. will the Honourable Member be pleased to styte the reasons fre
submitting those attendance registers to the Superintgndent of the §t3-
tionéry Office 1 I S
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GENERAL SUPERVISION OF THE BRANCHES OF THE CENTRAL STATIONERY OFFICE,
ETC.

331. Mr. Batyendra OChandra Mitra : (a) Is it a fact that the Head
Assistants of the Branches of the Stationery Office are responsible for the
work and the correct observance of the office procedure within their respee-
tive Branches and are authorised to submit work direet to the officers of
that Department ?

(b) Do Government propose to relieve the Superintendent of the Sta-
tionery Office of his duty of general supervision over all Branches ¥ If not,
why not ?

(¢) Is it a fact that the Head Assistant or the senior assistant of the

General Branch of the Stationery Office marks all letters and cases received

in that office and arranges for their distribution to the different Branches
of that office ?

(d) If the answer to part (c¢) above be in the affirmative, will the
Honourable Member be pleased to state what class of letters and cases are
distributed to the Branches by the Superintendent as stated in the reply
to unstarred question No. 202 of the 7th March 1928, and furnish the
number of such cases and letters received and distributed every day on an
average !

(e) Will the Honourable Member be pleased to state whether it is a

fact that an account of all service stamps utilised in the Central Stationery
Office is maintained in the General Branch of that office !

The Honourable Mr. A. C. McWatters : I propose to answer questions
Nos. 330 and 331 together. Government are not in possession of the
information required, which relates to matters of administrative detail
lying within the competence of the head of the office.

ABOLITION OF THE POST OF SUPERINTENDENT OF THE CENTRAL STATIONERY
OFFICE.

332. Mr. Satyendra Chandra Mitra : Do Government propose to
appoint a committee to enquire whether the post of the Superintendent of
the Stationery Office can be abolished by distributing his general duties to
the Branches ! 1If not, why not ?

The Honourable Mr. A. C. McWatters : Government do not consider
the appointment of such a committee to be necessary.

Pmmxunou Or THE ACCOUNTS OF RAILWAY-OWNED COLLIERIES ON A
CoMMEROIAL Basis.

333. Mr. K. C. Roogy (a) Will Government be pleased to state
what action they are going to take, and when, in re-casting the accounts
of the railway-owned collieries on a commercial basis ?

(b) If so, when can the accounts of the railway-owned collieries be
expected to be available, presented on a commercial basis 1

(¢) Meanwhile will Government furnish figures showing the approxi-
mate cost of production per ton in the different railway collieries based on &
commercial basis including such items as depreciation allowance for ex-
haustion of minerals ?
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Mr. A. A L. Parsons : (a) Government are now eonsidering the re-
comnmendations of Sir Arthur Dickinson in this behalf and hope to come
to a conclusion on them in the course of the winter.

(b) It is hoped that it will be possible to present the accounts for
1929-30 on a commercial basis, in which case they should be ready in
May, 1930. '

(¢) A reference is invited to Appendix B in Volume II of the Report
by the Railway Board on Indian Railways for 1926-27. The figures there
given for working expenses include an allowance for a sinking fund for
the eventual extinction of the capital cost of the collieries when the mines
are completely worked out.

ConsumprioN OF CoaL BY THE BENGAL NaGPUor Rarmway. ETC.

. 334, Mr. K. 0. Neogy : Will Government be pleased to state what is
the present consumption of coal by the Bengal Nagpur Railway, and what
proportion of the supply of such coal is met from the output of the collieries
owned by this Railway 1 Are the consumption of coal by the Bengal Nagpur
Railway, and the output of their collieries already opened for working,
likely to increase in course of the mext 5 years ; and if o, to what extent ?

Mr. A A L. Parsons : | am making enquiries and will communicate
the result to the Honourable Member in due course.

PurcEASE oF CoaL FrROM THE MARKET BY THE BENGAL NAGPUR RamLway.

335. Mr. K. O. Neogy : Is it a fact that an undertaking was given by
Government that in the matter of coal consumption of the Railways, 50 per
cent. of the requirements will be met by purchase from the market ¢ If so,
why is the Bengal Nagpur Railway not working upon the percentage * Do
Government propose to ensure larger purchases of coal by that Railway
from the market than at present !

Mr. A. A L. Parsons : No such undertaking has been given. The
Honourable Member is probably referring to a statement which
was made by the Honourable the Railway Member on the 14th
April, 1927, to a deputation of the Indian Mining Federation accompanied
by representatives of the Indian Mining Association, whom he told that
the instructions at the time to the Chief Mining Engineer were to adjust
the development of the railway collieries in such a way that 50 per cent.
of the railway demand was purchased and 50 per cent. supplied by the
railway collieries. This statement of course referred to the collieries of
State-managed Railways ; it did not, and could not, bind the Bengal Nag-
pur Railway Company to adopt any similar practice, and Government are
not in a position, nor do they wish, to fetter the discretion of the Bengal
Nagpur Railway Company in this respect.

EXEMPTION OF TRE PRroOFITS OF RATLWAY COLLIERIES IN BrAR AND ORissa
FROM ASSESSMENT UNDER CHAPTER V oF THE CEss AcT.

336. Mr. K. C. Neogy : Is it a fact that the railway collieries in
Bibar and Orissa are exempt from assessment of their profits under Chapter
V of the Cess Act (Bengal Act IX of 1880) ? If so, will Government state
the grounds of such immunity ?
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) Mr. A A L. Parsons : The answer to the first part of the question is
in the negative, and the second part does not arise.

ABANDONMENT OF CERTAIN ParTLY-DEVELOPED RAILWAY COLLIERIES.

337. Mr. K. C. Neogy : (a) Did Government receive from the Indian
Mining Federation of Calcutta any representation suggesting the abandon-
ment of certain partly-developed railway collieries ! If so, what action do
Government propose to take on the suggestion made ?

(b) Will Government state what has been. according to the latest avail-
able figures, the amount of capital expended on the railway collieries in the
Talchar fields and in Religari-Dari ?

Mr. A A L Parsons: (a) Yes. Government do not propose to
abandon any of the collieries acquired.

(b) I am collecting the information and will communicate with the
Honourable Member on receipt.

ConsumPTiON OF CoaL By Crass I RarLways.

338. Mr. K. C. Neogy : Will Government be pleased to state the
amount of coal consumed by Class I Indian Railways during the years
1919-20 to 1927-28, both years inclusive, and what proportion of coal out
of the total consumption was each year purchased from the market during
these years !

Mr. A. A L Parsons : I am sending the Honourable Member a state-
ment showing for the years 1921-22 to 1927-28 inclusive the coal consum-
ed by locomotives and the coal issued by railway collieries. The figures
for the years 1919-20 and 1920-21 are not readily available. The, differ-
ence between these two figures may be taken approximately to represent
purchases from the market, and the statement shows the percentage which
these purchases bear in each year to the total consumption. T should
explain that the figures of consumption do not include coal consumed for
other than locomotive purposes, for instance, for pumping engines, work-
shops, ete., since these figures were not tabulated prior to 1927-28. It
would be reasonable to assume that coal consumed for these purposes
represents about 8 per cent. of the total consumption, and that the quanti-
ties of market purchases are larger to this extent.

NUMBER OF PERSONS EMPLOYED IN RarLway COLLIERIES ON OERTAIN SPECIFIED
SALARIES, ETC.

339. Mr. K. O. Neogy : Will Government be pleased to state how
many persons are employed in the collieries owned by the State and the
Guaranteed Railways drawing a monthly salary of Rs. 1,000 and above,
between Rs. 500 to Rs. 1,000 and Rs. 250 to Rs. 500 ? Of these three grades
of appointments how many are held at present by Europeans, Indians and
Anglo-Indians, respectively, under each grade ! How many appointments
were made during the last two years under each of these grades and how
many of these appointments went to Indians ?

A. L. Parsons : The information desired by the Honourable

Mem er has been called for and will be communicated to him on its re-
ceipt.
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UnworkeD REsourcEs oF Coal or 13, 14, 15, 17 AND 18 S8EaM LEFT WORK-
ABLE IN THE JHARIA COALFIELDS.

340. Mr. K. C. Neogy : Will Government be pleased to state what
are the unworked resources of coal of 13, 14, 15, 17 and 18 seam still left
workable in the Jharia coalfields ¢ What is the authority en which the

estimates given are based !

The Honourable Mr. A. C. McWatters : The required information has
been called for and will be supplied to the Honourable Member if it is

available.

ProvisiON OF A Raisep PLATFORM AND SUITABLE WAITING ACCOMMO-
DATION AT MuoMa ON THE East INDIAN RamLway.

341. Mr. K. 0. Neogy : Is it a fact that in an important coalfield
station, Mugma, on the East Indian Railway, the public interested has been
asking for the last 7 years for the provision of a raised platform and suitable
waiting accommodation ¢ Is it g fact that the platform and the waiting
accommodation were sanctioned by the East Indian Railway twice—once in
August 1926 and again in November 1927 ? If so, have the facilities sane-
tioned been already provided, and if not, why not ?

Mr. A. A L. Parsons : The information is being obtained and will be
furnished to the Hononrable Member on receipt.

DISCONTINUANCE OF THE STEAMER SERVICES MAINTAINED BY THE EasTERN
BeNGAL RaiLway.

342. Mr K. . Neogy : (a) Isit a fact that for some time the Eastern
Bengal Railway used to run its own steamers in competition with the
passenger and goods traffic services of the India General Steam Navigation
Company and the Rivers Steam Navigation Company in Bengal and
Assam !

(b) If so, will Government make a statement giving a short aceount
of this practice of the Eastern Bengal Railway, and of any other Railway
in India which may have undertaken similar navigation service in inland
waters 1

(¢) Did the aforesaid navigation companies ever make any representa-
tions to Government regarding their competition with the Eastern Bengal
Railway ! If so. when, to what effect, and with what results, were such
representations made {

(d) Were any agreements ever made between the said Companies and
the Eastern Bengal Railway regarding traffic and earnings of the campeting
ltezme?r serviees ¥ If so, when and to what effect were these agreements
made

. .(¢) What are the circumstances in which the steamer services main-
tained . by the Jastern Bengal Railway came to be discontinued in the
different lacal areas !

_- Mr. A A L Parsons : Steps are being taken to collect such informa-
;1{0}3 a8 is available and | will eommunicate it larer to the Honourable
ember. o

i
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REMOVAL oF THE IMPERIAL RECORD DEPARTMENT FROM CALCUTTA TO DELHY.

1343. Mr. Batyendra Chandra Mitra : (a) Will the Government
please state the approximate date by which the rcmoval of the Imperial
Record Department from Calcutta to Delhi wili be completed {

(b) Will the Government please state whav is the amount of the
annual rent for the buildings in which the Imperial Record Department,
Calcutta, is now located

(¢) Is it a fact that the retired Superintendents of the various
departments of the Government of India enjoying pension have been
employed for the weeding of the Crown records ?

(d) Is it a fact that three upper grade assistants and two lower
grade clerks of the Imperial Reeord Departmnent are now engaged in
the classification of the Company records ¢ Is it a fact that Sir Montagu
Butler, in his capacity as the Secretary of the Government of India
in the Department of Education, Health and Lands, held that classification
of Company records is more difficult than the work of weeding ¢

(e) If the answers to the above uecstions Lc¢ in the affirmative, do

Government propose to raise the pay of the permanent Government
servants commensurate with their responsibilities ?

DuTies or CLERES IN THE LOWER GRADE oF THE IMPERIAL REOORD DEPART-
MENT

1344. Mr. Satyendra Chandra Mitra : (¢) Is it a fact that the clerks
in the lower grade of the Imperial Record Depariment have often to con-
duct searches among the old records for tracing information required
by the Government in their dealings with (he Indian Powers or for other
purposes !

(L) Are the Government aware that these searches require consi-
derable historical knowledge and acumen and constant application on

the part of the workers and that a search sometimes lasts for months
together 1

(¢) Is it a fact that a heavy amount of correspondence with differ-
ent Governments, Universities and private individuals has to be conduet-
ed in the Imperial Record Department in connection with the annual
sittings of the Indian Historical Records Commission and that this work
is done by a lower division clerk 1

REvisioN oF THE Pay or TBE CLERICAL ESTABLISHMENT OF THE IMPERIAL
ReCORD DEPARTMENT.

345. Mr. Satyendra Chandra Mitra : (1) Will the Government please
state how many graduates therc are among the c¢lerks in the lower grade
of the Imperial Record Department, what is the period of their service
and what is their present pay ?

(b) Are there any rules for promoting the clerks of the lower grade
to vacancies in the upper grade ¥ How many vacancies normally occur

in the upper grade annually and how many are expected to oecur annually
in the next 6 vears ¢

s

tFor answer to this question, sec answer to unstarred question No. 345.
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(c) Is it a fact that the scales of pay of Rs. 50—3—125 and Rs. 120—
10—260 were sanctioned for the Imperial Record Department in 1920
on the analogy of the scales of pay in the secrefariat offices of the Gov-
ernment of Bengal and other offices of the Government of India located

in Calcutta 1

(@) Is it a fact that the scales of pay in most of the offices of the
Imperial Government in Calcutta except the Imperial Record Depart-
ment have since been tevised 3

(e) Is it a fact that the scale of pay in the Imperial Record Depar:-
ment, New Delhi, is lower than that of any attached or subordinate offices
of the Government of India located in Delhi ¢

(f) 1f the answers to the above questions be in the affirmative, will
the Government kindly state the reasons for this differential treatment of
the staff of the Imperial Record Department and do the Government pro-
pose to revise their scales of pay 1

Mr. G. 8. Bajpai : The information is being collected and will be
supplied to the Honourable Member later.

Pay AND GrapiNG or MarL Guarps or THE RaiLway Man Service.

346. Mr. Batycndra Chandra Mitra : (a) Is it a fact that the scale
of pay of R. M. S. mail guards was higher than that of the overseers and

branch postmasters 1

(b) Is it a fact that the pay of the overseers and branch postmasters
have been subsequently inereased but no corresponding increment has been
given to the R. M. S. mail guards 1 If so, why ? Do the Government
propose to increase their pay ?

(¢) Is it a fact that R. M. S. mail guards arc now ranked with
postmen ? If so, do the Government propose to put them in a higher rank
than that of a pestman 1

The Honourable Mr. A. C. MeWatters : (a) No.

(b) Yes, because the duties of mail guards are on the whole less
onerous and less responsible than those «f departmental branch post-
masters and overseers. Government do not propose to increase the pay
of mail guards.

(c) Yes. Government do not propose to put them in a higher rank
than that of a postman.

PETITION RELATING TO THE SPECIAL MARRIAGE (AMEND-
MENT) BILL.

Becretary of the Assembly : Sir, under Standing Order 72 I have to

12 Noom report that a petition signed by the Joint Honorary

y Secretary on behalf of the Parsi Federal Council has

been received relating to the Bill further to amend the Speeial Marriage

Act, 1872, which was introduced in the Legisfative Assembly on the 9th
February, 1928,
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PETITIONS RELATING TO THE HINDU CHILD MARRIAGE BILL.
Secretary of the Assembly : Sir, under Standing Order 78, I have

to report that a petitionsigned by 12.320 persons has Leen received relat-
ing to the Bill to regulate marriages of children amongst the Hindus
which was introduced in the Legislative Assembly on the 1st February,
1927.

RESOLUTION RE THE HAJ PILGRIM TRAFFIC.

Lala Lajpat Rai (Chaumaa) : The House will now resume discussion
of the pilgrim Resolution moved by Haji Abdoola Haroon.

Mr. Fazal Ibrahim Rahimtulla (Bombay Central Division : Muham-
madan Rural) : Sir, I rise to offer my grateful thanks, and 1 am sure all
the Muslim Memlers will agree with me when I say that our grateful
thanks are due to the Honourable Sir Muhammad Habibullah for having
taken the trouble to come over here and personally tell us the views of
Government on the Resolution of my friend Mr. Haji Abdoola Haroon.
As regards the speech of the Honourable Member it can safely be divided
into two parts. The first part is that the Honourable Member has not
received sufficient representations or proofs or complaints, whatever you
like to call them, and therefore his first intention was that the debate on
this Resolution in this House should be forwarded to the Provigcial Gov-
ernments and whatever correspondence he may have would be laid on
the table. The second part of his speech was that if there was a strong
feeling amongst the Muslim Members of this Assembly and that they
would accept nothing short of the appointment of a Committee, he on
his part and on behalf of the Government of India would be prepared to
accept their decision on certain ennditions. I have gathered from the
Honourable Member's speech that he has laid down three conditions. The
firgt condition is in regard to the funds. 1f the Standing Finance Com-
mittee vote the funds, there will not he any difficulty. The second con-
dition is that the terms and personnel should be strietly according to the
views of the Government of India ; and the third condition the Honourable
Member has laid down is that the activities of the Committee should be
.confined only to arrangements made in India. He has pointed out that
if these three conditions are agreed upon by Honourable Members here
he for his part will be prepared to accept the Resolution as it stands.
Then, 8ir, following the suggestion which you made on the last occasion
that, as the Government were not opposing the appointment of the Com-
mittee, a few Muslim Members should meet the Honourable Member and
arrive at a conclusion by which this Resolution would be gdopted, a few
Members of this House met the Honourable Member. Tam glad to inform
you, Sir, that we have arrived at a eonclusion by which this Resolution
will be accepted. The only difficulty the Government found, Sir, was
regarding the word ¢ open ’’, which is in the third line of the Resolution
and about which I have tabled an amendment which 1 now move. The
difficulty of quem.ufﬂ;. was that while they reoognize the importance
of this Commjttee, while they do not want that it should be conducted
m camera throughout gll its sittings, they have explained to us a diffi-
culty by which they will ot be able to meet the wighes of this House fully
and of Muslims gencrally if they gccepted an open inquiry. If I may
explain a little further, it was in regard to the third condition that the
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difficulty arose. It was not at all the intention of the Mover or those who
agree with him ihat the Committee should proceed to Kamaran or Jeddah
or places like thase for personal investigat.ons. What they felt was,
and 1 think rightly, that they should not he debarred from investigating
the grievances of the Hajis from Bombay., Karachi and the other ports
right up to the centres of pilgrimage, namely, the grievances of the
pilgrims on board the steamers and at the landing places and quarantine
stations, ete, As regards this, if a full investigation was necessary, the
Honourable Member pointed out in his speech, that Kamaran being
foreign territory there might be some difficulty in having an open in-
quiry. Therefore, Sir, we have accepted the suggestion of the Honour-
able Member and I am moving an amendment that the word ‘‘ open ”’
should be omitted. But I want to make it very clear to this House that
we did not mean that the inquiry will be held in Caméra throughout. It
will be left to the diseretion of Government. If they think there will
be difficulty and that there should not be an open inquiry, we will be
quiite prepared to accept a suggestion of Government and we will not have
an inquiry as regards that particular portion. [ think in this connection
I may also thank Mr. Bajpai for the very able way in which he conducted
the proceedings of the meeting and for his deen sympathy for the Hajis. As
regards the first part of the speech, I have pointed out to the Honour-
able Member, and I may say that complaints have been received not only
by the Honourable Member but by llis Excellency the Viceroy as well
A telegram was sent recently to lis Excellency a copy of which 1 have
here :

‘‘ Public meeting of R00 nimazi returned ticket holders and other motable pilgrims
beld at Jeddah on the 28th August. Resolved to approach Your Exeellency for,
firstly, immediate repatristion of all nimasi pilgrims already long detained here by first
ship in harbour ; secondly, to introduce compulsory deposit system instead of return
ticket system in future. It is the best reme{fv to minimise pilgrim hardshipe bere. '’
And there have been other public meetings, copies of resolutions of which
I have here. 1 have also received telegrams from all over expressing
in detail the sufferings which the Hajis arc undergoing. 1 hope, there-
fore, 1 have satisfied the Honourable Member and my colleagues here as
regards the real grievances of the Hajis, and 1 hope, Sir, that there will
be very little difficulty in accepting the Resolution as amended by me.

(At this stage Lala Lajpat Rij vacated the Chair which was resumed
by Mr. Presdident.)

Then there s ofie other suggestion, Sir. of the Honourable Member,
and that isto have a permanent Departmental Advisory Committee. I
think this House should welcome that sagxestion, and 1 hope Govern-
ment will put it into practice, because that will bring the Honourable
Member and the Government of India into diréct touch with those people
who are well conversant with the affairs and grievances of pilgrims.

As regards the question, Sir, about the Haj Committees already in
existence and about their working, I understand from the speech that
the Government of India know nothing. T come from Bombay and T may
say unhesitatingly that they are nothing but a farce and hardly any
meetings take place, about which the public are aware, no responsibility
1s attached to that Committee and the Committee meetings take place
with no work to do and hardly any niember of that Committee goes per-
sonally to nvestigate into the grievances of the Hajis. 1 think. Sir. that
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unless some constitution is framed by the Government of India laying
down a certain policy and certain methods by which thjs Committee could
work, I do not think amy useful purpose will be served by continuing
these Committees. I hope this will be one of the terms of reference, the
methods to be laid down for these Haj Committees if they are to con-
tinue their existence.

In conclusion I can say, Sir, on behalf of my Muslim brethern—and
I am sure they will agree with me—that we will be satisfied with nothing
short of the appointment of this Committee, and I hope the Honourable
Member will accept the suggestion which I am making of appointing a
committee at a very early date.

Mr. G. 8. Bajpai (Secretary, Department of Education, Health and
Lands) : I regret, Sir, that the Honourable Sir Muhammad Habibullah
is not able to be present in the House to-day to deal with this Resolution.
He has to be in another place and that renders his absence from this
House unavoidable.

Mr. President : Is the other place meeting to-day !

Mr. G. 8. Bajpai : Yes, Sir. As regards the amendment which the
Honourable Member from Bombay has moved, I am in a position to state
on behalf of Government that with that amendment we are prepared to
accept the Resolution. I do not think that it is necessary for me now to
state in detail what the grievances of the Hajis are or to anticipate what
the activities of the Committee will be. Now that the principle of ap-
pointing a committee has been accepted, I think we had better leave the
grievances as well as the best method of dealing with those grievances
to the Committee. The Honourable Member from Bombay who spoke
just now pointed out the conditions which the Honourable Sir Muhammad
Habibullah laid down the other day as conditions precedent to our accept-
ance of the Resolution for the appointment of a committee of enquiry.
As regards the first, namely, that the Government will have a measure of
discretion both as to the terms of reference and the personnel, there never
was any difference of opinion. As regards the second condition, namely,
that the funds for the appointment of the Committee must first be voted
by the Legislature before the Committee can function or be appointed,
as regards that condition also, there was no difference. The difference
really related to the scope of the survey of the Committee and Honour-
able Muslim Members were perhaps under a misapprehension as to our
real intentions in that behalf. They thought that the scope of investi-
gations of the Committee would be limited rigidly to arrangements in
India. But, as Mr. Fazal Tbrahim Rahimtulla Las pointed out, we met
the other day eutside the House and we made it clear on behalf of Gov-
ernment that it was not the intention of Government to impose any such
rigid limitation. At the same time, we asked Muslim Members who met
us the other day to realise that it is delicate ground that we are treading
on when we try to go into the adequacy or otherwise of arrangements in
territories which really are the territories of another power and not the
territories of the Government of India ; and so we said, Sir, that investi-
gation into that part of the grievances of the Hajis will have to be con-
ducted with due discretion and with proper regard for diplomatic and in-
ternational propriety. The Honourable Muslim Members who met S8ir
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Muhammad Habibullah the other day readily accepted this condition.
My only excuse, Sir, for stating in brief the conditions which the Honour-
able Sir Muhammad Habibullah laid down the otker day and the exact
implications of those conditions.is that I do not wish that hereafter there
should be any misunderstanding as regards the attitude of Government
and as regards any action that they may take hereniter. I am very glad,
Sir, if I may sound a personal note at this stage, that the initiative of Gov-
ernment in this matter has met with the approval of the Muslim Members
of the House and that they are convinced that the solicitude of Govern-
ment for improving the conditions under which Ha)is perform this reli-
gious duty is as great, as profound and as deep as that of any Muslim
Member of this House.

Nawab 8ir Bahibzada Abdul Qaiyum (North-West Frontier ‘Pro-
vince : Nominated Non-Official) : May I enquire, Sir, if the allotment of
funds is a condition precedent to the appointment of the Committee ?
Is this a usual condition and is it going to be a condition for every Com-
mittee hereafter ?

Mr. G. 8. Bajpai : I am not, Sir, in a position to state the principle
on behalf of Government, but it seems to me that it is only a rational
safeguard to postulate, namely, that if your Committee is to funection,
the Legislature must vote the funds for it.

Nawab 8ir S8ahibzada Abdul Qaiyum : Is it the usual custom or pre-
cedent to allot funds before Committees are appointed or whether Com-
mittees have been appointed and funds asked for later on * And is it
going to be a general custom in the future, or is it meant for this particu-
lar Committee ?

Mr. G. 8. Bajpai : Our practice, Sir, in the Department which T have
the honour to represent is to secure as far as possible the approval of
the Standing Finance Committee to any proposal for the appointment of
a Committee before we actually proeeed to appoint tliat Committee. The
Honourable Member who spoke just now and who is also a member of
the Standing Finance Committee had testimony of it the other day, be-
cause in connectivn with a Committee which we intend appointing to
go into the affairs of the Forest Research Institute at Dehra Dun, we
placed the proposal before the Standing Finance Committee before we
took steps towards the actual appointment of the Committee ; but, lest
there be any misapprehension on this point or lest any misgiving on this
point arise in the minds of the Muslim Members of the House, I wish to
make it perfectly clear that Government do not anticipate any difficulty
either from the Standing Finance Committee or from the Legislature in
80 far as securing funds for this Committee is coneerned.

_ Nawab 8ir S8ahibzada Abdul Qaiyum : I suppose it will be the custom
in the future and that this custom will be followed in appointing All
Committees,

Mr. K. Ahmed (Rajshahi Division : Muhammadan Rural) : What
about the Royal Agricultural Commission 1

!Ir. @. 8. Bajpai : That was a Royal Commission, not a Committee
appointed by the Government of India.

Mr. President : The question is :

‘* That the word ‘o ' before the word ¢ iry *? i third K
Lesolution be cmitted. '’ pes ore the word * enquiry *’ in the lne of the

The‘motion was adopted.
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Mr. Presidemt : The question is :
‘¢ That the following Resolution, as amended, be adopted :
¢ This Assembly recommends to the Governor Gemeral in Council that a mixed

Committee of officials and non-official Muslims, with a clear non-oficial majority be
appointed to Lold an enquiry and take evidence, with a view to investigate the entire
quertion of the facilities for pilgrims proceeding ta the Hedjaz from Calcutta, Bombay
and Karachi ports, the duties and powers of the Protecters of Pilgrims and the Haj
Committees and all matters pertaining to the pilgrim traffic, and to make the necessury
recommendations for providing better arrangements for the pilgrims and mitigating
their hardships and inconveniences °.'’

The motion was adopted.

RESOLUTION RE PAY OF JUDGES OF THE HIGH COURTS.

My A H Ghuzndvi (Dacca Division : Muhammadan Rural) : Sir,
I beg to move the Resolution which stands in my name and which runs
as follows :

‘“ This Assémbly recommends to the Governor General in Council that steps bo
taken for improving the scale of sulary of all High Court Judges.’’

Sir, surprise has been expressed in certain quarters at my sponsoring
the Resolution and curiosity has not been idle in its guest for motives and
reasons for my doing so. Sir, at the very ontset I must tell the House that
I have no personal axe to grind. 1 am neither a Judge nor a Munsif, nor
ever aspire to be gne. I am not, the brother or brother-in-law, son or son-
in-law, father or father-in-law of a Judge. I am not a barrister, vakil or
advocate practising before a Judge. I am a landholder and a merchant
who has very little to do with a Judge of the High Court, but who, as a
member of the public, is profoundly convinced that British rule in India
like any other rule in the world, depends for its stability and continuance
on the strength and impartiality of the highest courts of justice in the land.

There is an outery against the Chief Justice of the Patna High Court.
There has been an outery against the Chief Justice of the Punjab High
Court. Questions are asked in the House whether the eternal Miss Mayo
is responsible for the aberration of a Judge. There are insinuations and
innuendoes that prejudicés and preconceptions are imbibed by Judges
hobnobbing in clubs with the die-hards of Anglo-India. But no one panses
to inquire why the days, the good old days, are gone by of the sturdy race
of Ju%ges jealous of the dignity of their office who lived in splendid isolation
and never cared to be within miles of the Gevernment House, not to spesk
of the clubs in which some of the Judges of to-day are compelled to take
rooms to live in.

(At this stage Mr. President vacated the Chair which was taken by
Mr. Deputy President, Maulvi Muhammad Yakub.)

The fact of the matter is that the altered conditions of to-day affecting
the position, dignity and emolumeént of the Judgés do not offer sufficient
inducement to first-rate men to scéept a Judgeship. In thy Rédolution 1
deal with only one aspect of the ca®e, maniely, how the salaries of Judges
baving been adversely affected by the altered conditions of to-day should
be increased or at any rate brought up to the pre-war level. Let me make
my point clear by giving the House a brief history of the salaries of the

Judges of the High Courts. !
’
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In 1886, the salary of a Judge was originally fixed st Rs. 50,000 a year
in the Caleutta High Court, and Rs. 45,000 in other High Courts. In
1881, Lord Cranbrook equalised the pay of European Puisne Judges of all
High Courts by reducing it to Rs. 48,200 a year. In 1883, Lord Kimberly
abolished the invidteys distinction between European and Indian Judges in
this respect and fixed the pay of all Judges, Indians and Europeans, at
Rs. 45,000 a year, or Rs. 3,750 a month. In 1899, Lord George Hamilton,
the then Secretary of State for India, raised the pay to Rs. 4,000 a month,
the figure at which it now stands. After referring to the great dissatisfae-
tion which prevailed among the Judges of the Caleutta High Court and to
the pay of the Member of the Board of Revenue and of the Secretaries, Lord
Geggge Hamilton observed as follows :

‘‘ The raising of the salaries of the Puisne Judges gemerally from Rs. 3,750 to
Rs. 4,000 a month seems, therefore, to me a desirable measure, as tending to remove in-
equalities which have an invidious appearance between offices of like importanee and
dignity in the Judicial and Executive line respectively, and in some degree compensating
for the greater expensiveness of living whieh is gemerally admitted to have been a
nmisirked feature of recent years in the Presidemcy towns.’’

Now, while the reasons put forward by the Secretary of State for
India in 1899 for an increase in the salary of High Court Judges still hold
good, the conditions which obtained in 1899 are certainly not those whieh
obtain in 1928, The expenses of life in the Presidency towns and the prinei-
pal cities of India have risen by leaps and bounds. The cost of living sinee
1899, when the pay of a Judge was fixed at Rs. 4,000 a month, has enor-
mously increased, it being 67 per cent. above the pre-war time. The in-
equalities and the invidious appearance which Lord George Hamilton had
sought to remove in 1899 have re-appeared in a more accentuated and
aggravated form since the Reforms. A Judge of the High Court occupied
a position second only to that of the Head of the Administration of the Pro-
vince. Now, in the Warrant of Precedence a Judge of the High Court
occupies a position below that of a Member of the Executive Council and a
Minister of the Province for whom it was thought necessary to provide a
salary of Rs. 64,000 a year or Rs. 5,333-5-4 a month in consideration of
labour which, by common report, is not more arduous than that of Judges.
Successive reforms by the ereation of the posts of Members of the Executive
Council and Ministers enjoying a salary of Rs. 64,000 a year have impaired
the status and prestige of Judges, not only in the eyes of the publie, but
a Judgeship has ceased to be an attractive prize and a fit goal for profes-
sional ambition and the ambition of young men adopting a judicial career.
Instances are not unknown (and may be found even in this verr House
to-day) of legal luminaries who, though proof against the attractions of the
Bench, succumb to the glamour and glory of an Executive office with a
salary of Rs. 64,000 to boot. '

Mr. K. 0. Roy (Bengal : Nominated Non-Official) : Without a pen-
gion ?
Mr. A. H. Ghumnavi : Yes, though without a pension. Since 1899,
when Lord George Hamilton, by reference to the pay of the Member of the
Board of Revenue and the salaries of officers in the Executive line, deemed
it a desirable measure to increase the salary of a High Court Judge, there
has come into existence almost in every provinee half a dozen executive
offices carrying emoluments higher than those of High Court Judges, and
sinee 1899 there has been an inerease of pay and allowance in almost every
branfghsﬁ{ the public services. The salaries of Munsiffs, Subordinate Judges

(]
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:and District Judges have been increased, but the Commissions and the Com-
mittees since 1899 have left the Judges of the High Court severely alone.
In 1899, there was no such thing as the super-tax. The salary of a Judge
less income-tax prior to the birth of the super-tax was_-something like
Rs. 3.800 a month, but after the introduction of the super-tax it comes to
something like Rs. 3,500 a month. Thus we see that, although there is an
increase of salary all-round. the High Court Judges have not had an in-
crease, but a decrease in salary. It is notorious that since 1899 there has been
an enormous increase in the cost of living : the rise in house rent had to be
checked by legislation. The price of all necessaries and the wages of ser-
vants have increased beyond all proportions and the incomes and emolu-
ments of the professional, mercantile and other non-official classes ha®
risen beyond conception. It has consequently become increasingly difficult
for a High Court Judge to live in a manner befitting that position and the
dignity of the high office. There is a movement, Sir, everywhere to increase
the salaries of Judges. The salaries of Judges have been recently increased
in America. Besides, in America, the salaries of Judges are income-tax
free. (.4n Honourable Member : ** What is the salary there t’’) That
I do not exactly know. At any rate they are income-tax free. Sir, there
is ample justification in the altered circumstances of to-day for the Govern-
ment of India to take steps to introduce a reasonable increase in the salary
of High Court Judges commensurate with their dignity and importance and
for the Secretary of State for India with his experience as a lawyer and
judge to follow the example of his predecessor in office. Lord George
Hamilton. .

Sir, I think I have made my point clear and I have been able to make
out a good case for the consideration of this House.

Mr. K. C. Neogy (Dacca Division : Non-Muhammadan Rural) : Sir,
I am one of those who have suspected the motives of my Honourable friend
in moving this particular Resolution. but my suspicion was not that he had
any claim to any relationship as father-in-law with any of the present
Judges of any Honourable High Court. I thought that perhaps my
Hononurable friend was developing an ambition of hecoming a Labour
Leader in this House. 1 almost thought T should warn my Honourable
friend. Mr. Joshi, to look to his laurels ; because, if my Honourable friend
Mr. Ghuznavi comes forward with such proposals, with such grievances
of a very depressed class of public servants, then I am afraid my Honour-
able friend Mr. Joshi may lose his job in this House. My Honourable
friend, as I said, was developing an ambition to become a Labour Leader.
He found that the postal peons, the railway ticket collectors had already
come under the protecting wings of my Honourable friend Mr. Joshi. and
so he set about trying to find a suitable subject to take up in the House in
order to establish his claim as a Labour Leader. Only the other day we
were discussing the grievances of a rather equally depressed class of p.ublic
servants, the Imperial duftaries, who also happen to be under the leader-
ship of my Honourable friend Mr. Joshi. Now my Honourable friend
Mr. Ghuznavi comes forward and places before us the harrowing tales of
SOTTOW anq privations of the Honourable Judges of the different High
Courts.  Sir, I flatter myself that I have a sort of dependable memory, but
T {10 nqt rerpsmber to have come across any such question ever haviné ‘been
raised in this House during the last eight vears that T have been a Member
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of the Assembly. It may be that the learned Judges have only lately
banded themselves into a trade union and appointed my Honourable friend
as their spokesman. Sir, that is a comfortable thought to me, because I
have no sympathy with Communistic ideals, and I should very much dis-
like the idea of the learned Judges falling a prey to the ministrations of
Mr. Spratt, declaring a strike or resorting to sabotage, to which reference
was made only yesterday by my Honourable friend Sir Hari Singh Gour.
1 very much hope that my Honourable friend’s connexion with the latest
trade union will keep the Judges out of harm’s way and that we will have
no occasion to add ‘‘ judicial unrest ’’ to agrarian and industrial unrest,
which is one of the conditions laid down for taking action under the new
security Bill which has been fathered by the Honourable the Home Member.
Sir, as I said, during the last eight years nobody ever thought of bringing
up this question. The Honourable Members have exercised their ingenuity
on all sorts of questions, but never did it strike any Honourable Member
in this House to bring up this particular question. My Honourable friend
was talking of the economic difficulties of the learned Judges. May I
remind my Honourable friend that only a few years ago an eminent Com-
mission was appointed to go into the famine conditions that were supposed
to be prevailing among the higher Civil Services in this eountry 1 Need I
say that I am referring to the Lee Commission ¥ Well, if my Honourable
friend were to look up the Report of the Lee Commission, he would find
that even that Commission, charged as they were with the duty of finding
all sorts of excuses for raising the salaries and emoluments of the higher
officers of the Government of India, did not find it possible to make any
recommendation on the lines suggested by my Honourable friend. 1 have
to admit that the question of the Judges’ salaries did not arise in a direct
manner, so far as the terms of reference of that Commission were concerned,
but inasmuch as a proportion of the Indian Civil Service men have to be
found seats on the Benches of High Courts, this question indirectly arose
for the consideration of that Commission. If my Honourable friend will
turn to page 109 of the Lee Commission Report, he will find a note signed
by all the English members of the Commission, where they say that they
cannot recommend any increase they were referring in that connexion to
the remittance concessions which they were recommending for officers draw-
ing a pay up to Rs. 4,000, and there they say :

‘¢ We cannot, however, recommend any increase for Judges of the High Court or
Members of Council whose salaries are fixed by Statute.’’

That is the view which they took. If my Honourable friend will turn
to the note of the Indian members of that Commission he will find that they
took quite another view. They did not think it right to make any recom-
mendation which would discriminate between the Indian and the European
members of the judiciary. They particularly referred to the fact that it
was only when a man was in the middle stage of his service that he stood
in need of relief. This is what they say :

‘‘ The general trend of evidence given before us is that hardship is felt mainly in
}t.hedmli]{l:ll’e' married grades and that the officers in the earliest and latest stages are not

ar 1t.

Apart from that, my Honourable friend will find, if he turns to page 42,

that the Commission considered the special pension of £1,200 per annum,

after a short period of service extending only to 11} years, as quite adequate

for the Judges of the High Court. Therefore, in putting forward this

clairggt%-gay, my Honourable friend is trying to be more royalist tht:!g the
5 2
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King himself, because, it'can never be said that if there was any considera- .
tion which could be brought forward for the raising of the salaries of these
high officials, a man like Sir Reginald Craddock would have omitted to
mention it in his special note.

Now, Sir, I turn to section 104 of the Government of India Act under
which the salaries and emoluments of the Judges of High Courts are fixed.
My Honourable friend will find that it is provided there that the Secretary
of State may fix the salaries, allowances, and 50 on :

‘“ and may alter them, but any such alteration shall not affect the salary of any
Judge appointed before the date thereof.’’

So that, even if there were any increase, the present incumbents will not
b= benefited at all, because I do not think there will be any disposition on
the part of any Honourable Member present here to question this interpre-
tation of the expression ‘‘ affect ’’. Whether the salary _is raised or
lowered, it comes within the desecription of the word ‘' affected ’’, and
therefore if the salary is increased, it will not benefit the existing incum-
bents. Thus, Sir, the trade union to which I have made reference does not
stand to gain anything by any change which may be made as a result of
the recommendations which this House may adopt. 1 thought, Sir, my
Honourable friend was a very great friend of Sir John Simon. [ remem-
ber to have seen a complimentary telegram addressed to him by that
Honourable gentleman broadcast in Delhi. My advice to him would be
to approach his distinguished friend in this matter and lay the case of the
Honourable Judges, or rather instruct the members of the trade union of
the Honourable Judges to place their case before the Simon Commission.
I am very much afraid that my Honourable friend has mistaken his forum.

Sir, my Honourable friend was referring to the salaries enjoyed by
the Executive Councillors and Ministers. My Honourable friend
Mr. Roy has already pointed out that so far as non-official Indians appointed
as Executive Councillors are concerned, they do not enjoy any pensions on
the termination of their office.

Mr. A. H Ghuznavi : What about the official members ?

Mr. K. O. Neogy : I am coming to that. I may remind my Honour-
able friend of one particular instance from which he will see that it is not
exactly the salary that is the main attraction of a Judgeship. My Honour-
able friend, I daresay, knows Sir Ali Imam. He was a Member of the
Executive Council of the Governor General. Shortly after relinquishing
this appointment, if I am not very much mietaken, he accepted a Judge-
ship of the Patna High Court on a salary of Rs. 4,000 a month.

Mr. A. E. Ghuznavi : For only a month or two.

Mr. K. C. Neogy : It may be so, but it shows that there was nothing
derogatory in the salary attached to a Judgeship, a point of which my
Honourable friend was seeking to make too much.

Now, Sir, coming to Ministers, I know of instances in which Ministers
have been voted only a rupee per month as salary. I do not think the
analogy of Ministers’ salaries was a very strong argument to bring forward
in asking for an increase in the Judges’ salaries.

Mr. K. Ahmed : That js what the Swaraj Government in future may
think.
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Mr K. 0. Neogy : My Honourable friend Mr. K. Ahmed has come to
my help. Supposing it were open to a distinguished lawyer either to be-
come a Judge of a High Court or a Member of the Executive Council, or a
Minister in & Province. What would be his choice in this matter 1 If he
accepted a Judgeship, he would be sitting on that high perch and my
Honourable friend Mr. K. Ahmed would be making his humble and respect-
ful submissions from the Bar. Look at the other picture. There is my
Honourable friend the Home Member, drawing a salary, 1 do not know,
of how many thousands, and I see him every day that I am here, trembling
in his shoes in trying to answer my Honourable friend Mr. K. Ahmed’s
supplementary questions. If a choice were given to a learned lawyer, I
can easily imagine that he would readily agree to forego Rs. 2,000 a month
rather than face the onslaught of my Honourable friend’s supplementary
questions.

Now, Sir, my Honourable friend Mr. Ghuznavi was referring to the
splendid isolation in which Judges used to live in the olden days, and he
was referring with great disapprobation to the practice which some of the
Judges have of living in clubs in close association with executive officers.
I am prefectly at one with him in condemning this practice. But may I
remind my Honourable friend that the present Chief Justice of the Calecutta
High Court, in spite of the fact that he gets a salary of Rs. 6,000 a month
which is Rs. 1,000 more than is admissible to the Chief Justices of other
High Courts, lived for a considerable period in a particular club sacred to
the die-hard Britisher—official and non-official and it was only when this
objection was brought to his notice by certain members of the Bar that he
agreed to hire a house in Calcutta ! So that, Sir, even if you were to raise
the salary of the Judges to Rs. 6,000, there is nothing to prevent them from
living in elubs.

Mr. A. H Ghummavi : Instead of raising the salary you can give them
a house allowance. ’

Mr. K. O. Neogy : It comes to about the same thing. My Honour-
able friend was giving the figures of 1866. I have not made any anti-
quarian research of that kind, but this much I think I can safely say that
80 many clubs were not in existence in those days.

An Honourable Member : Question.
Mr. A H. Ghusznavi : Clubs were in existence in 1866.

8ir Victor 8assoon (Bombay Millowners’ Association : Indian Com-
merce) : Even in 1832.

Mr. K. C. Neogy : Well, Sir, whatever it is, it all depends upon
personal temperament. It does not depend upon the salary. You may
pay Rs. 10,000 a month to a Judge, but that will not ensure the Judge
being altogether impartial and independent.

Mr. Gaya Prasad B8ingh (Muzaffarpur cum Champaran : Non-
Muhammadan) : Quite so.

. Mr K. 0. Neogy: But here my Honourable friend seems to be
thinking only of the European members. I should like my Honourable
friend to tell me of any instance in which an Indian Judge has usually
lived in a club. (The Honourable Member resumed his seat for a while.)
May T take it that he has no such instance to give ?
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Mr. A H Ghusnavi : I believe Mr. Hasan Imam lived in a elub. I

can give you a number of such instances. I will provide you with a list
to-morrow.

Mr K. O. Neogy: I will go into that with my Honourable friend
to-morrow.

Mr. Amar Nath Dutt (Burdwan Division: Non-Muhammadan
Rural) : Then the debate may be adjourned till to-morrow.

Mr. K. C. Neogy : Now, my Honourable friend wants this House to
make a recommendation to the Government of India that the salaries of the
Judges should be increased. But does my Honourable friend realise that
the bill has got to be footed by the Provincial Governments and not by the
Government of India ¥ Because, even in the case of the Calcutta High
Court, which is under the administrative control of the Government of
India, all its expenses have to be borne by the Government of Bengal. Tt
will not, therefore, do for my Honourable friend to ask the Government
of India to be charitable at the cost of the Provincial Governments. I
dare say, my Honourable friend realises the very difficult financial posi-
tion of the province from which he and I come, and I hope he will hesitate

before making a recommendation of this kind for the acceptance of the
Government of India.

The Honourable Mr. J. Orerar (Home Member) : Mr. Deputy Presi-
dent, my intervention in this discussion will be of the briefest, as I intend
to confine myself to explaining very shortly the attitude of the Govern-
ment towards this Resolution, and I do not intend to enter into the
merits. Much of what the Honourable the Mover has said has a cogency
and a foree which, I think, will be admitted by Honourable Members
whatever opinion they may hold upon the particular proposition which
is put before them. No one will deny the immense importance to the
country of the adequate discharge by distinguished lawyers of the great
and responsible duties which fall upon the Judges of the High Courts.
No one will deny that to secure services of that high order the country
will not lose by paying what is adequate. No one will deny, in view of
the important duties which the Judges of the High Courts perform,
that it is desirable that their emoluments should be so fixed that they may
be enabled to maintain the dignity which ought to attach to their high
office. I am sure these are propositions with which none of us will dis-
agree. I am not, however, prepared on hehalf of the Government of
India to announce to the House any definite attitude towards this Reso-
sultion. If the House desires to pass an opinion upon this matter we
shall be very glad to be in possession of that opimion. But, we could
not come to any conclusion without consultation with the Local Govern-
ments, because, as Mr. Neogy pointed out, the salaries of the Judges of
the High Courts are defrayed from provineial revenues. It would be
unfair, therefore, to proceed to any conclusions ; the Government of India
would not feel itself justified in making any recommendations to the
Secretary of State, who, as has been pointed out, is the final authority
in this matter, without a close consultation with Loecal Governments. 1If,
however, this House is disposed to pass an affirmative decision upon this
Resolution, I shall be glad to send a copy of the debate to the Local
Governments, who are concerned, and enquire their views in the matter.
My attitude, therefore, is that the Government of India are not at present
in a position, nor could they be without the enquiry to which I have
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referred, to come to any definite conclusions in the matter. But if the
House desires to express an affirmative conclusion; we shall be very glad

to take the action which I have indicated, namely, to comsult Local
Governments in the matter. '

BirJamu Bimpson (Associated Chambers of Commerce : Nominated
Non-Oﬁu"lal) : 8ir, I have pleasure in supporting this Resolution, and on
b‘ehalf of my Honourable colleagues who sit on these Benches I would just
like to say in a few words that we fully approve of and endorse the pro-
posal for improving the seale of salary of all High Court Judges. I under--
stand my Honourable friend Mr. Neogy is, in the midst of his many
activities, eqnnected with the Law. I would take it after the sparkling
speech to which he has treated the House this morning that he has abandoned
all ambitions to be raised to the dignified ease of the High Court Bench
and that he prefers to continue in the spectacular limelight of the Labour
Leader. (Mr. K. C. Neogy : *‘ I have no such ambition.”’)’ My Honour-
able colleagues here and myself consider that the Honourable the Mover
has fully made out his case and has pro~ed that this increase is long over-
due. If there is one body of our public servants who command our ut-
most respect and who possess our implicit confidence, it is the Judges of
the High Courts and we ought to be prepared to pay them sufficiently in
order to get the best class of men. The Leader of the House has told us
that this is a matter for Local Governments and that they must foot the bill.
And T dare say that it would also be necessary to consult the Secretary of
State. I would invite the House to pass this Resolution unanimously so
that the Leader of the House may send it down to Local Governments with
the strong approval of this House and also stamped with the strong ap-
proval of his own Government.

T have mueh pleasure in supporting this Resolution.

8ir Hari 8ingh Gour (Central Provinces Hindi Divisions : Non:
Mubammadan) : Sir, after the very ominous speech delivered by th
Honourable the Home Member, committing the Government of India to#
nothing and throwing the burden upon this House, it becomes the serious
duty of this House to consider whether this Resolution should be support-
ed and what would be the consequences of supporting this Resolution.
Honourable Members are aware that all provinces more or less have been
working at a heavy deficit during the last four or five years and yvear
after year we have been treated to provincial and inter-provinecial dis-
cussions about the revision of the Meston Award. Now, law and justice
have always been a reserved provincial subject, and if we were to pass a
Resolution by adopting the Honourable the Mover’s suggestion, the result
of that would be an increase in the court-fees throughout the provinces
concerned, and I ask Honourable Members here very seriously to con-
sider whether they are in a position to face a rebuff, and pay extra court-
fees upon litigation. The present state of court-iees is abont the highest
in the whole world, which is 73 per cent., and 5 per cent. upon higher
values.

If you inecrease the salary of the Judges, vou will be muleted in still
higher court-fees which is a provincia. subject.
Another point that Honourable Members must
bear in mind before they support this Resolution is this. Honourable§
Members must remember that if they raise the salary of the Judges, they
must, of necessity, have to increase the salary of the judicial establishments.

1ru
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You cannot raise the salary of a man from Rs. 4,000 to Rs. 4,500 or
Rs. 5,000 without raising the salary of the Registrar, the Deputy Registrar
and the clerical establishments. If you raise the salary of the High Court
Judge, the Home Member who controls him will immediately demand a
higher salary because he will say that his duties are of a more onerous
and responmhle character. Then comes the Governor himself. He will

‘ Look at myself. What 4 is to 8, 5 is to 10. Therefore, you have
to raise my salary too. I am also hard hit. It is not merely the Judges
who have to keep up a enstly establishment. We have equally to keep
up a costly establishment and entertain the public.”” This is the thin
end of the wedge. We have been stoutly resisting the recommendations
of the Lee Commission. In spite of our recommendations, the country
has been saddled with heavy taxation.

Mr. K. 0. Neogy : In this matter the Lee Commission refused to make
a recommendation.

8ir Hari 8ingh Gour : That Commission, while making all sorts of
recommendations in favour of raising the salaries of certain superior
services, deliberately refrained from making any recommendation in
favour of the raising of the salary of the High Court Judge. It is
only about three or four years ago that the case of the High Court Judges
was placed before an extremely sympathetie, and I might almost say,
magnanimous corumittee—a committee with no responsibility whatever
to the tax-payer of this country beyond saddling upon it the heavy addi-
tional taxation which was the net result of its alarmist recommendations.

Colonel J. D. Orawford (Bengal : European) : Will the Honourable
Member give me an idea of what a proficient Barrister gets at the Bar !

8ir Hari 8ingh Gour : The Honourable Colonel Crawford has put me
a question. What about the merchant princes who earn millions, may 1
ask ! There are members of the Bar who earn millions, but that is a
precarious calling. When you are on the Bench, you occupy a position of
power, of dignity and, I might almost say, of comparative ease. You
cannot compare the emoluments of public services with the earnings in
trade and in the professions. Thercfore, the comparison cannot possibly
be made.

Colonel J. D. Crawford : Can you get a good Barrister to take up a
position on the Bench

8ir Hari S8ingh Gour ;: My friend has put me a very pertinent qaes-
tion. My answer is ‘‘ Yes '”. I shall ask my friend another question.
Do you think that a small paltry increase in the salary would make a
difference to a suceessful barrister ! If you increase it to Rs. 4.250 or
even Rs. 4,500, would that be a sufficient compensation ¥ Some interrupt-
or asked the Honourable the Mover of this Resolution what was the salary
of the Judges of the United States of America. He was not able to answer
that question, but 1 can. I have got the Statesman’s Year Book. You will
find from it that the Judges of the Federal High Courts draw a salary
of $5,000 per year or about Rs. 18,000 a year. The salary in the SBupreme
Court is $20,000. Now vou are going to have a Bupreme Court here ?
(An Honourable Member : ‘* Are we 1'’) The scheme of the Associated
Chambers of Commerce and other schemes have recommended a Supreme
Court for India. If you now raise the salary of the Judges of the High
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Court, you will also have to raise the salary of the Judges of the Supreme
Court. America is the richest country in the world. - The salary of the
Judges there is in many cases less than the salaries in India. India is
notoriously one of the poorest countries in the world. I therefore ask
Honourable Members here most seriously to pause before they cast their
vote in favour of this Resolution. I have every sympathy with the Judges
of the High Court but, at the same time, remember that our sympathy to
the Judges of the High Court should not make us oblivious of the poor
tax-payer who is already ground down under taxation. Litigation is no
longer and never was a luxury and the passing of a Resolution of this
<character would be a denial of litigation as it would inevitably lead to a
large increase in the court-fees leviable under the Court-fees Aet. There-
fore, T most reluctantly but very emphatically oppose this motion.

Mr. Amar Nath Dutt : Sir, I rise to oppose the Resolution of my
Honourable friend Mr. Ghuznavi and my reasons mainly are that the
High Court Judges perform duties which do not require more salary
than they already get and I may say that in a poor country like this, the
salary of no official, be he 8 member of the Bench or be he a member of
the Executive Council, should be more than Rs. 1,000 a month. I shall
place before you facts in order to convince you that no inerease of salary
of the Judges is necessary. I ask you to consider the method of reeruit-
ment of High Court Judges. They are either reeruited from the Civil
Scrvice or from the subordinate judicial service or from the members of
the Bar. 1 rhall first take up the case of the members of the Bar. It
is optional to the members of the Bar to accept or not a seat on the
Bench. 1f they think that they cannot forego their income of Rs. 20,000
or Rs. 30,000 a month and to do their duty to the eountry they need not
come down to accept a salary of Rs. 4000 a month. Only conscientious
and dutiful men will accept the office at a sacrifice. As regards the sub-
ordinate judicial service the less said the better. Their salaries range
from Rs. 800 to Rs. 1,200 per mensem. The Subordinate Judges do not:
ge. more than that, and when the Subordinate Judge gets an Assistant
Sessions Judgeship or an officiating District and Sessions Judgeship for
some time, he is elevated to the Bench of the High Court on a salary of
Rs. 4.000. A man who having failed to secure a decent income at the
Bar joins the subordinate judicial service on Rs. 200 or Rs. 300, and it is
sufficient if he gets more than Rs. 1,000 or Rs. 1.200 at the time of his
retirement. He did not expect more than that. And when he gets
Rs. 4,000 it is more than enough for him. As regards the members of the
|Civil Service who are recruited to this branch of the service, if they
choose to go to the executive side of the service, it is open to them. Why do
they at all choose the Bench, the comfort of the Bench I should say, instead
cf the worry and trouble of an executive officer ! If they do so. I beg
to submit they cught also to accept the salary which has been fixed, and wl_lich
may be lower in future years—time and opportunity permitting Indians
to attain Swaraj. 1 am surprised to find that in this matter the Resolution
has come from a gentleman who- has no connection either with the Beunci
or with the Bar, and one may be led to think that it is 2 very disinterested
Resolution and for that certainly he deserves our best wishes ; and no
one can ascribe any motive to him that he has either a son or a father
or a father-in-law in whom he is interested, as my Honourable friend,
Mr. Neogy. suggested.
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Mr. K. C. Neogy : I never suggested that.

Mr. Amar Nath Dutt : But my suspicion is that there must be some-
thing behind it which has made my Honourable friend come forward
with a Resolution like this. It may be the prompting of some friend on
the Bench, it may be that some one in whom he is interested may have a
case on the Bench and that case before a Judge who is in want : it may
be to help people like these. But, Sir. one of the grounds that have been put
forward for an increase in the salary is this, that they should be placed
above all temptations. Now am I to understand that Judges who sit on
the Bench are the victims of temptation, and are there instances that
owing to their want they have accepted bribes ¥ Since the establishment:
of the High Courts, Sir, we have not come across any case of a High
Court Judge who has been tempted to accept a bribe.

Dr. A. S8uhrawardy (Burdwan and Presidency Divisions : Muham-
madan Rural) : Nobody has suggested that.

Mr. Amar Nath Dutt : So I think they are above temptation, and
therefore this ground of placing them above temptation does not apply.
But there is one temptation above which they ought to be placed but
above which they cannot be placed by an alien Government. That is this,
namely, going out of their way to help the Executive and terrorizing
public men, as was the case the other day in the Patna High Court. (Hear,
hear.) We have irstances of Judges who forget their high office

The Honourable Mr. J. Crerar : On a point of order, Sir. Is the
Honourahle Member in order in referring to the conduct of a Judge of a
court of law in that manner ? .

Mr. Deputy President : He is not referring to the conduect of a Judge
as a judicial officer.

The Honourable Mr. J. Crerar : I understand that he was referring
to a statement made by a Judge.

Mr. Deputy Preeident : He did not refer to such a statement at all.

Mr. Amar Nath Dutt : And attempt to suppress criticisms of de-
eided cases. Sir, this is the type of men whom my Honourable friend
wants to befriend and whose salaries he wants to increase. 1 appeal to
every Indian to see that that type of Judges are suppressed and their

salaries made such that they may not be tempted to accept such offices.
(Laughter.)

Now, Sir, I would have been very glad if my friend, the Mover of
the Resolution had taken up the cause of the lowerpaid clerks of the
High Courts, but he would not do that. It is not necessary for him to

o that. He comes to the rescue of the Rs. 4,000 men, but not to the rescue
of the Rs. 40 or Rs. 60 men.

Then look at the work of these High Court Judges. How many days
in the week do they work * They work only five days in the week, and
that for only five hours.

An Honourable Member : Some of them sleep.

Mr. Amar Nath Dutt : Some of them were asked whether they would
work on Saturdays and they refused. You will also note that often where
two Judges sit in order to decide a case, one of them sleeps and the other
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at times only heckles the lawyers, and then comes to judgments “(hich
arc at times far inferior to those of the members of the subordinate
judiciary, as will he seen from the various reports of the Privy Council
where the judgments of High Courts have been set aside and the judg-
ments of the subordinate judiciary have been restored. '

Mr. C. 8. Ranga Iyer (Rohilkund and Kumaon Divisions : Non-
Muhammadan Rural) : On a point of order. Is it proper for the Honour-
able gentleman to pass an indictment of that kind in this House ?

Mr. Deputy President : Mr. Amar Nath Dutt.

Mr. Amar Nath Dutt : Sir, this is relevant in this way. My argu-
ment is that the class of men who are recruited to the Bench do not
deserve even Rs. 4,000 and therefore I was discussing the question of the
quality of their work. My friend on the other side says that the salary
of Judges in every other country has been increased, but he has been
quite discreet in not giving us the amount of salary that Judges im other
countries of the world get. Sir, you will be pleased to see that such
eminent lawyers as Sir Hari Singh Gour. my Honourable friend, Mr.
Neogy.....

Mr. Gaya Prasad 8ingh : And yourself.

Mr. Amar Nath Dutt : That is, those who are lawyers are opposing
this Resolution while laymen are supporting this Resolution. Even the
Honourable the Home Member has kept his mind open in this matter,
and it is very right and proper for him and I appreciate his disinterested
attitude in this matter. But one thing shows which way the wind blows.
‘‘ that it is for you to say that you want things like this and then we shall
go on with the recommendation which will increase their salary ’’, or
something like this. So, Sir, it is our paramount duty in this House to
oppose this Resolution and show to the Government that really we are not
in favour of a Resolution like this and convince thereby the Home Member
and the Government that there need be no such inquiry as he proposes
to make from the Provincial Governments whether or not the salaries
should he increased : and in doing so I would request the Government at
least not to vote in this matter so as to show that thev are really dis-
interested. They should not put in pleas of disinterestedness and then
throw the whole blame upon us when it is passed and say, ‘‘ You passed
a Resolution like this. . ... ”

Mr. K. 0. Neogy : If the question is raised at all, it should be con-
sidered whether the Judges’ salaries should not be reduced.

Mr. Amar Nath Dutt : So I hope that the Honourable the Home
Member will send a whip to all the official Members not to vote on this
Resolution and that he will allow the matter to be decided according to
the votes of the non-official representatives of this House.

The Honourable Mr. J. Crerar : Sir, with your permission, I should
like to state at this stage, that, in view of the attitude which I took
in the matter, namely, that Government could not commit itself to any
definite conclusion, it is the intention that omficial Members should not
vote in any division on this Resolution. - .

*Mr. 0. 8. Ranga Iyer : Sir, it is with a certain amount of nervous-
ness that I listened to the speech of the previous speaker when he
launched an attack on the High Court Judges, when he launched an

*“Speech not corrected by the Honourable Member.
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attack on their inefficiency, on their incompetence, on their insomnia or
rather on their sleepiness. Sir, I thought the Honourable gentleman was
not in a responsible Legislature ; I thought he was indulging in a sort of
drawing room conversation after an excellent dinner. Sir, that is a speech
that I strongly repudiate. I repudiate the reflections on the High Court
Judges of India. Sir, the High Court Judges of India have performed
their duty in a manner of which India and Great Britain and the
Empire and the civilized world may be proud. Sir, the Judges of
India are, alike on the point of impartiality and on the point of compe-
tence, worthy of their place in any part of the world. All those
reflections, coming as they come from this side of the House, must te
repudiated by me because I do not think they reflect the opinion of
everybody on this side of the House.

An Honourable Member : What about Justice Terrell §

Mr C. 8. Ranga Iyer : I hear a voice from Orissa which is in the
neighbourhood of Bihar. Sir, a prophet is not always honoured in his
own country. I do not have the privilege of knowing Mr. Justice
Terrell. I have read the judgment of Mr. Justice Terrell ; I have aiso
read rather carefully the statements that appeared, the observations that
were made by certain learned advocates in a particular case. Sir, the
judgment has been delivered, comments have been made in the news-
papers. I for my part am not here to pass any judgment on Justice
Terrell. I for my part am of opinion that Justice Terrell is perfectly
entitled to make whatever observation he thinks fit in his capacity as a
dudge. If, through a certain lack of tact, if by necessity he made
certain observations on certain aspects of life, I am sure the Honour-
able Member from Bihar will be satisfied that he has also been eriti-
cised in the Press as well as elsewhere. Whether T share in that
criticism or not is not a matter which is germane to the issue.

Mr. Gaya Prasad 8Singh : You are just like the Home Member, non-
committal in your attitude.

Mr. C. 8. Ranga Iyer : Another Honourable Member from Bihar is
expressing his opinion against my unwillingness to make a pronounce-
ment on Justice Terrell. Suppose Justice Terrell were as bad as two
gentlemen from Bihar or from the neighbourhood of Bihar would like
to make out ; suppose he were guilty of all that they would like to say.
I would like to ask, does one swallow make a summer ! Suppose Justice
Terrell were as bad as he is painted, can you say the same of all the
High Court Judges in this country ? I for my part refuse to make that
statement ; I for ‘my part refuse to draw general conclusions from a
single particular incident ; I for my part even refuse to take notice of
that particular incident because that does not help the view point that
I want to present to this House.

In regard to the increase of the salary of the High Court Judges’
I am at one with my Honourable friend from Nagpur. I do not think,
Sir, that India can afford to increase the pay of the High Court Judges ;
not because they are not competent. I would have been tempted to
support the Honourable Member from Bengal if instead of salary he
had said ‘‘ house allowance”. But I am to-day dealing with the
Resolution as it appears on the paper. I would certainly he willing
to make it convenient for High Court Judges to live not in elubs but in
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their own bungalows. But, unfortunately, I see 'no’ sueh’ amendment on
the paper, and I have to deal with the Resolution as it appears on
the paper. Sir, I do think the High Court Judges are among the most
bard-worked people. I do think they are entitled to comsideration.
But, unfortunately, taking the totality of circumstances into con-
sideration : taking the fact of life as it exists in India : considering
the difference in the standard of life between highly paid officers and
low paid officers : I think there should be a general increase of all
standards of life. I think this question should not be isolated. I think
the whole question has to be gone into, beginning, say, with labour.
And here I was delighted to listen to the observation of my friend from
Madras who ‘referred to the spectacular lime-light in which Labour
leagers moved. I do not know if the Honourable the Mover of this
Resolution appeared in that light, because I did not listen to the whole
of the speech. But I would like to treat even High Court Judges as
coming under the category of honmest labour. I want the whole ques-
tion of labour—from the humble labourer *o the highly paid labourer,
the impartial labourer, the High Court Judge—I want the whole ques-
tion to be gone into. because there is a good deal of discontent in the
country, even in the higher services. I know that members of the
higher services do find it difficult to maintain their standard of life,
and even the members of the lower services find it difficult to main-
tain their standard of life. I think, Sir, the whole question has to be
gone into by the Government and the excellent attitude that has
been taken on this subject by the Home Member—I do not share the
opinion of my friend from Nagpur who described it as menacing : 1
should call it a very excellent attitude—the attitude taken by the
Home Member encourages me in thinking that the whole question will -
be gone into. Incidentally, I may point out, not by way of embarras-
sing the Mover of the Resolution as much as by way of presenting a
fact to this House, that the Chief Justice of Australia, who is also the
Lieutenant Governor, gets £2.500 a year. And when Australia does
not pay any higher than we do, it may be urged with a certain amount
of reason why there should be an increase of the pay of High Court
Judges here without also taking into consideration at the same time
the question of increasing the standard of life of all those who are
working in the Judicial Department. From the bottom to the top,
I think the whole question has to be considered as to the advisability
of increasing the pay  of everybody concerned. If the Government
would go into that question in that manner I think they would con-
siderably satisfy the discontented people in the Judicial Service. Sir,
the author of that fascinating book ‘‘ The Lost Dominion ’’, who was.
I think, a learned Judge himself, said that members of the Indian Civil
Bervice are banished into that penal settlement called the Judicial
Service. That observation, Sir, though anonymously made, tends to
lend colour to the statement of the Honourable the Mover of the Resolu-
tion that there is discontent throughout the service. It is a matter for
the consideration of the Government whether their salary should not
be increased.

One or two questions put by the Honourable and gallant Member
who is not present in his seat may be answered. He referred, Sir, to
the fact that a barrister draws a larger income from his practice than
a High Court Judge gets by way of salary. But, Sir, is it not the
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ease even in England ! Was it not a fact, Sir, that that distinguished
varrister, Sir Rufus Isaacs, was drawing a much more fabulous in-
eome as a practising barrister than when he went to the gads of the
Lord Chief Justice of England ¥ That is the case all the world over
and I think barristers will not be found wanting to make that sacrifice
for the prestige of their own profession, for, Sir, I think it is a legitimate
ambition of every barrister to conclude his legal career as a Judge.
‘With these observations, Sir, I bring my speech to a close.

The Assembly then adjourned for Lunch till Twenty-Five Minutes
to Three of the Clock.

The Assembly re-assembled after Lunch at Twenty-Five Minutes o
Three of the Clock, Mr. President in the Chair.

Munshi Iswar 8S8aran (Lucknow Division : Non-Muhammadan
Rural) : Sir, I had no intention of intervening in this debate, but
certain remarks which have been made by some of my Honourable
friends leave me no option but to ask yvour permission to make one or
iwo submissions in regard to them. It is to be deeply regretted that
certain Honourable gentlemen have considered it right and proper io
cast reflections on High Court Judges and on High Courts generally.
It is perfcetly easy for any Honourable gentleman either to support
this Resolution or to oppose it without exposing himself to the charge
of not approaching the question in the proper spirit. I venture to sub-
mit, Sir, that a tradition ought to be created that, as far as possible,
Hagh Courts and High Court Judges should not be lightly drawrn intu
the debates on the floor of this House. I venture to submit that no
one will vc prepared to assert that on the whole the High Couris in
India have not discharged their duty satisfactorily and properly. Tt
may bc that certain Judges in a fit of forgetfulness permit them-
selves to make extra-judicial statements. 1 wish to assure the House
that I depiore those statements as much as anybody else, but they
do not justily any one attacking the High Courts and the High Coort
Judges as & whole in the manner in which they have been attacked......

Mr. Bam Narayan 8ingh (Chota Nagpur Division : Non-Muham-
madae! : Why not ?

Munzhi iswar 8Baran : My Honourable friend says, ‘‘ Why not ''.
For the simple reason that if you in this House try to detract from the
position and tne dignity of the High Court, you really do all that
lies in your pouiwer to shake the confidence of the people in the justice
that 15 being administered to the various parties that appear beiore the
High Court without fear or without favour. That is the reason why
we suould not attack them. Yes, those of us who are by tempera-
ment, foud of attacking, might very well attack the Members of the
Fxecntive Council to their heart’s content, and I shall have no oojec-
tion to ihat. But I submit, Sir, that the Iligh Court Judges shoula
be left aione. 1 do not think it is necessary for me to dwell at
greater length on this aspeet of the matter. It is enough that I have
recordcd my protest against the kind of remarks that certain Honour-

ﬁ)l? Members have permitted themselves to make on the floor of the
ouse.
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Now, the question is, shall we increase the salary of the High
Court Judges ¥ The reason of some of my Honourable friends is
that, if we increase the salary, we may be able to induce really the top
men to take High Court Judgeships. Sir» I venture to think that that
is not a sound argument. If you take a top man, the increase of the
salary, say from Rs. 4,000 to Rs. 5,000 or even Rs. 6,000, will not be
enough to induce him to accept a High Court Judgeship. A High Court
Judgeship is accepted either for the comparative rest which it atfords
to the man who aceepts it, or certain men are drawn to the post by
the dignity of the position which a High Court Judge rightly enjoys,
or there are again men who take up lligh Court Judgeships at grcat
pecuniary sacrifice in order to discharge what they consider to be their
duty. I therefore submit, Sir, that a mere increase in the salary Ly
the paltry sum of Rs. 1.000 or even Rs. 1.500 will not be enough to
induce & man like Pandit Moti Lal Nehru or Sir Tej Bahadur Sapru or
men of that class to take it up.

Then, I am told,—I was not present here, I am sorry,—that the
Honourable the Home Member—I am not attacking him—has given a
warning to us that the bills of the salaries of High Court Judges have
to be paid by the Provincial Governments. and I have it on the autho-
rity of my friend Mr. Neogyv that in Bengal where the Chief Justice
gets a salary of Rs. 6.000—other Chief Justices. I think. get only
Rs. 5.000—x house was being built for him as his official residence. and
when the matter came up before the Bengal Council. they turned down
the proposal with the result. as my friend tells me. that the roof
could not be put on the walls. and that the land. together with the
anfinished building. had to be sold It that is the attitude of the
Provincial Councils, T wish to ask my Honourable friends here to be
very careful before they pass this Resolution. My Honourahle friend
also told me that in that case Government did not think it proper to
certify that particular item which they could have very easilvy done.
Certification, Sir. as you know. is a matter now of no very great dif-
culty. Certifications come very easily. and if the Governor of Bengal
had been convinced of the urgent necessity and importance of the
item which had been rejected by the Local Council. one ventures to
think that the Governor of Bengal would have certified this amounr.
When [ say that certifications come easily. an Honourable friend on
the other side shakes his head. I suppose my friend who sits on_the
official Benches expects them to come with greater frequency and only

then he will feel that there is not very great difficulty about certifica-
tion.

[ ventumg.yto think, Sir. as far as this Resolution is concerned,
Honourable Mémbers of this House will, before voting on it, take into
consideration the fact that, while we make the proposal. it is realiv the
Provincial Governments which have got to pay. and if the Provincial
Governments are reluctant to pay, then our Resolution, like all other
Resolutions, will remain as a pious wish expressed by this House.

I, Sir, oppuse the Resolution.

Mr. Ram Narayan 8ingh : Sir. T oppose this Resolution and beg of
the House to reject it. My Honourable friend Sir Munshi Iswar Saran

Munshi Iswar Saran : I am not a Knight,
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Mr. Ram Narayan 8ingh : I withdraw it. My Honourable friend
Munshi Iswar Saran said that a tradition must be created in the country
so that the High Court Judges may be above all criticism. But, I think,
Sir, this is impossible as long as the High Court Judges are reeruited
from a foreign country. What is the position of this country to-day %
Even a briefless bharrister in the Patent Office in London may be appoint-
ed as the Chief Justice of a High Court in this country, if he happens to
be in the good book of the Secretary of State for India. Sir, when it is
said that High Court Judges must not be criticised and attacked, they
must be above all suspicions. The Honourabie the Mover has said, ** on
Jjustice depends any Government organization ’’.

That is all right ; but where is the justice in this eountry ? I think
the High Courts are established in this country not to administer justice
but to terrorise people so that they will not act against the Government.
(4An Honourable Member : ** No "), Well, I quote certain passages from
the judgment of a High Court Judge. and you will see whether the judg-
ment is written by a qualified man or by quite an ordinary man in the
street. Sir, this is a passage from the judgment of a High Court Judge :

‘¢ The subject of the charge is a silly little article in an insignificant little paper.
written by a silly noisy little man.’’

This 1s one passage. Then there is another passage :
‘¢ It is, in short, a biological product and is not the result of political conditions. ™’

The Honourable Mr. J. Crerar : Sir. on a point of order, is the
Honourable Member in order !

Mr. President : I think the motion deals with Hieh Court Judges
in their judieial capacity alone.

Mr. Ram Narayan 8ingh : Sir. I bow to your ruling. But | do not
understand why, when there are peeple in the House who have been
aliowed to talk in favour of High Court Judges. why am I not entitled 1o
say something which may be against them ?

Mr. President : Because you have passed certain Standing Orders.

Mr. Ram Narayan 8ingh : However, Sir. T may very well say that
such a judgment, though written by a High Court Judge. is a silly little
product of a silly little mind. If this is the judement of a Ilizh Court
JudGge, I think the man ought to be dismissed at once if there is uny jus-
tice in the eountry and if the Government ecares to do justice to the
people. I may refer my Ilonourable friends here to'& Judgment
written by the Chief Justice of the Patna High Court i e Mahabir
sedition case, which they might have read.

Sir, T have nothing more to add. but T say that the high salaries in
this country are already a disgraceful affair so far as the condition of
the masses of the people is concerned. Millinns of people are starving
in this country. I sav, several millions «f them are living on roots ard
leaves of trees from the jungle, and here T find that several thousands are
being pocketed by each member of the hureaneracy every month. Sir,
this is all a disgraceful affair, and T do not think there is any justification
to increase the salary of the High Court Judges who are already getting
much more than they deserve. With these remarks I beg of the House
to reject this Resolution.
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Mr. 8. B8rinivasa Iyengar (Madras City : Non-Muhammadan
Urban) : Mr. President, I wish to take part in this debate because I have
some experience of the High Court and I do think that this motion is
wholly gratuitous and should not have heen brought before this House.
I do not see why the present salary of the Judges of the High Court is
not adequate. We are all men who have some business habits and we
know what expenses we have got to meet and we have got to keep up &
certain standard of comfort. We know these things, and with a full
sense of responsibility, with as full a sense of responsibility as sometimes
flows from the Treasury Bench, I assure the House that the present
salary of the High Court Judges is ample, and there is not the slightest
necessity for increasing it by a single rupee or a single pie.

_ The whole question really is, whether the best men are attracted by
the existing salary. That is not a question that is answered by raising
the salary by a thousand or two thousand rupees. If by the best men
you mean the men who get the biggest incomes at the Bar, they certainly
will not be attracted by raising the salary by one or two thousand rupees.
Their income must be four or five times, and sometimes even ten times,
that of High Court Judges. That sort of men will not be attracted.
I do not know either that it follows that the men who get the best in-
come at the Bar are necessarily the best men to be recruited for High Court
Judgeships. I have .known that the best advocates are not necessarily
the best Judges, and the men with the best incomes do not necessarily
make the best Judges, and therefore it is not to be supposed that there
is any connection between the income which a man makes at the Bar
and his capacity to discharge worthily the functions of a High Court
Judge. The whole thing is misconceived. The fallacy is that if you
raise the salary by a thousand or two thousand rupees, you will straight
away get better Judges. It depends entirely on the selections. If the
Honourable Mover of this Resolution is dissatisfied with the actual selee-
tion of the Judges, then he must find the cause elsewhere,—that the
patronage is not in proper hands or that the patronage is not properly
exercised, or that there must be some other reason, such as that the
appointments are made not necessarily on grounds of efficiency but on
other grounds. These are questions on which there has been consider-
able divergency of opinion,—and opinions’ have been expressed both in
this House and elsewhere, but I do not wish to take part in that discus-
sion because I do concede that there are many good Judges, some bad
Judges and some indifferent Judges. It will not do to cast a reflection
on Judges generally and I do not propose to take that line. But taking
the proper line in this matter, I do suggest that this is a most ill-timed
motion, when we want money for various purposes and when it is not a
question of gift or generosity, but a question of whether it is really neces-
sary to pay Judges more. I say the existing salary of Rs. 4,000 is very
much more, not only than a Judge deserves, but than an Executive
Councillor deserves, or any man in India deserves. I think there should
be a maximum salary for any State official. I do not want that it should
be £224 a month or Rs. 300, as in Soviet Russia but I do suggest it should
be fixed at Rs. 1,000. And when Indianisation sets in, unless Indians
agree to a reduction of salary, it is not possible to eliminate the difficul-
ties: of the position. You want Europeans to get more salaries in order
that you may get more salaries : thus an unwholesome competition is
kept up. This is not the way to do it. Therefore, Sir, the whole thing
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is really whether the best men are not attracted by the present salary.
1 say as good a man as you can get can be got for Rs. 4,000. But if you
are dissatisfied with a Judge here and a Judge there, the reasons ought
probably to be found elsewhere and not in the matter of salary. If you
reduce the salary by a thousand rupees you will get the very same men and
equally good men. I am perfectly certain that if a Bill is brought in and
the salaries of Judges are reduced, say by a thousand rupecs, all the
existing Judges will not retire and will not send in their resignations.
That after all is the test. Because the Government tell us the competi-
tion rate is the proper rate : you can get men for the pay you are offer-
ing. Well, you can get men for the present salary, and without casting
the slightest disrespect on the many eminent Judges in the various
Courts, and without referring to any flaws in the constitution of any parti-
cular High Court, I may say that the Honourable Member is not right
in making himself their champion. It is true he entered into an elabo-
rate and eloquent plea of how he had no personal axe of his own to grind,
but why on earth he takes up this attitude, I cannot understand.

The time of the Assembly ought to be very much better spent than
in devoting it to a consideration of this most injudicious question whether
the salary of Judges of High Courts ought to be increased or not. Judges in
the land ought to be independent. They ought to knaw that once they
accept the appointment there is neither promotion, neither increase nor
decrease in the salaries. Many constitutions of the world have accept-
ed the principle that there should be neither reduction nor increase in
the salaries of Judges of High Courts. They ought to know that their
salaries are stable. That is the way in which the judiciary ought to be
recruited and maintained. It is wholly wrong to give to the Judges the
idea that their salaries can be increased by means of a motion made in
this Legislature. They will then go round and ask Members to move
motions any they will canvas votes. That is a most inappropriate kind
of thing to do. I do not know whether the Judges themselves relish
this motion. I suppose they will disown that they want their salaries
to be increased. I do not suppose they made any application to the
Honourable the Finance Member or to the Honourable the Home Mem-
ber or to the Viceroy for the purpose of an increase in their salary.
Therefore it cannot be said that they have a grievance and unless this
grievance is redressed, they will go on strike and the judicial administra-
tion will come to a standstill. 1 therefore, Sir, without entering into
the numerous and very pertinent observations which some of my friends
on my side have made and without expressing either disagreement or agree-
ment with those observations, wish to conclude by appealing to the House to
resist this sort of motion which is merely made—I do not know for what pur-
pose—which is merely made at the instance of some Judge or other of
the High Court who perhaps does not deserve to be a Judge of the High
Court. Unless it was made at the instance of a High Court Judge I can-
not understand how such a motion comes to be made, and I suppose -the
Honourable Member will certainly repudiate my suggestion, and I accept
that repudiation in anticipation. There is not the slightest doubt,
however, that the suspicion will be there in the country and it is mot
right to encourage Judges to expect that in the year of grace 1928 they
will get Rs. 1,000, and in the next year they will get another Ra. 1,000,
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and so on. If so, they will go on making applications. I do not wish
to add anything further except to say that I have got very great respect
for all the High Courts and most of the Judges, and I do believe that
the Judges themselves in the first instance will agree with me, and if
this Resolution were circulated for their opinion, they would certainly
not want any increase of salary. They will perhaps explain why they
want an increase, if they want it. At the present moment no grounds
have been given either by way of rise in prices or of any other kind, or
that they have got to employ a larger staff of servants or live in
palaces or own half a dozen motor cars. I have not been able to under-
stand the reason why they want an increase. Rs. 4,000 is quite ample
for a Prince in this land to live on. 1 cannot understand why Rs. 4,000
is not sufficient and why public money should be wasted in this manner.
We can get quite good Judges for Rs. 3,000 or Rs. 2,500 or even for Rs.
2,000. I have not the slightest doubt about it. I would therefore

Maulvi Mubammad Yakub (Rohilkund and Kumaon Divisions :
Muhammadan Rural): How much would you accept if you were made a

Judge of a High Court ?

Mr. 8. Srinivasa Iyengar : 1 would accept Rs. 1,000 or even Rs. 500
or even honorary for that matter, if ycu ask me to serve in a Swaraj
Government, I will then do so with the greatest pleasure. I speak with
the fullest sense of responsibility. It is an idle thing, it is a criminal
thing—extravagance is criminal—to waste money in this ,fashion.
Suggestions are made that High Court Judges will have to be increased
because their work increases, because one Judge is entertained another
will have to be entertained, and then temporary Judges are made per-
manent. I find the tale of Judges grows longer and longer day by day.
The High Courts are not able to get through their work expeditiously.
There is no disposition on Government’s part to curtail the number of
Judges. In this state of things what is the responsibility of any private
Member in this House in making this motion ¥ And after all, this
Resolution ought to come from the Government, because the question
of public expenditure and matters relating to services, ete.,, ought to
come from the Government. This is not a social service. This is not
an unofficial matter. Private members, non-official members, have no
right, I submit, to being forward a Resolution of this kind. Technically
perhaps they can, but they have no right to deal with this question. It
is a matter really for the Government to bring forward. If Government
want to make any such proposal, let them do so ; let them take the res-
ponsibility. But let them not get—I do not suggest it—let them not
get a private Member to move a Resolution and remain neutral. I ex-
pect the Government Benches to vote against this Resolution.

_ Mr. A H. Ghumnavi : _Sir, I think it is high time that we brought
this debate to a close. (Hear, hear).

Mr. Gaya Prasad 8ingh : It was unnecessary.

Mr. A, H Ghumavi: I am grateful, Sir, to my Honourable and
gallant friend Mr. Ranga Iyer. (An Honourable Member : ‘“ How is
he gallant ? ’’) for his reasonableness, for the sweet and reasonable
speech which he has delivered to-day. Of course, although the express
wording of my Resolution does not mention house allowance, the spirit
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of the Resolution embraces house allowance, and, Sir, I should be only
too glad to accept any amendment which my Honourable friend moves
on the lines which he suggested. (An Honourable Member : ‘‘ Where
is the amendment ?’’). As to my Honourable friend Sir Hari Singh
Gour, I am not at all surprised at his opposing my Resolution. He has
got the Supreme Court in his head and he is afraid that the salary of the
Judges of his unborn darling child may be affected if an increase in
the salaries of High Court Judges is given. I am sorry he is not hearing
me.

8ir Hari 8ingh Gour : I am hearing you.
- Mr. A. H. Ghuznavi: Coming to my Honourable friend........

8ir Hari 8ingh Gour : Is that all you have got to say about me !
What about the court-fees that will be raised {

Mr. A. H Ghuznavi : Why should they be raised ¥ Coming to my
Honourable friend Mr. Amar Nath Dutt, I do not think I should take
his remarks seriously. He would like to have Judges without salaries,
Honorary Judges like Honorary Magistrates. I am not opposed to his
suggestion, but I would humbly advise him to give effect to it after the
dawn of the millennium under the Swaraj Government. It is true that the
salary of Ministers is reducible to one rupee or nothing, but does not
affect my argument that the creation of the offices of Members of Executive
Council whose salaries cannot be reduced and that of Ministers have ad-
versely affected the position and status of the Judges. From my friend’s
occasional remarks, occasional lapses in this House addressing the Chair
in a form familiar to the lower courts it is not unkind to presume that
his practice has been miles away from High Courts. (Laughter). There-
fore, his knowledge of High Court Judges is obviously based on
'secondhand information which is not always accurate, and in the present
case it seems to me to betray a woeful lack of taste.

_Mr. K. C.Neogy: What about your own secondhand facts obtained
from the Judges !

Mr. A H Ghuziiavi: I am coming to you presently. My gallant
and Honourable friend, Mr. Neogy, (Laughter) has substituted satire,
sarcasm and affected witticism for sound logic. He has advised me to
address the proper forum, namely, Sir John Simon. Thanks. I would
thank him for his gratuitous advice and I hope I will profit by it. He
has referred to Sir Ali Imam’s acceptance of a Judgeship. Does my
friend know that he has been indirectly supplying the case in support
of my Resolution?! (Mr. K. C. Neogy. Who are the others ?). Just
a minute. Sir Ali Imam, who stuck to the office of Law Member for
over five years, found it impossible to stick to the uncomfortable posi-
tion on the Bench for more than six months, and he quickly jumped from
it to the Membership of the Executive Council of Bihar.

Sir, I am also grateful to my Honourable friend, Munshi Iswar
Saran (Some Honourable Members : *‘‘ Not gallant ?’’), and I thank
him for entering a protest against the reflection upon the Judges of the
High Courts by certain Honourable Members in this House. I am not
surprised at his doing so, for that is what is expected from a level-headed,
sober-minded gentleman like my Honourable friend.
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8ir, only word to the ex-Advocate General of Madras, my Honourable
friend, Mr. Srinivasa Iyengar. He has forgotten entirely, I believe he
was not in the House when I made my speech, that the salaries of the
Judges have not been revised since 1866. Even in 1899 the salaries were
exactly the same as they were in 1866. Practically for 60 years the
salaries of the Judges have not been revised and no notice has been taken

by any Committee or Commission regarding those salaries.
8ir Hari Bingh Gour : This contradicts your main speech.

Mr. A H. Ghnmavi: No. I meant ‘‘ not been inereased '’ 1 stated
that they were not increased and they have almost remained at the same

level since 1866. That is my point.
my Honourable friend, Sir Hari Sinch Gour.

Well, Sir, I would ask one thing of

If an Executive (Council

Membership were offered to him and also a Judgeship, will my Honour-

able friend tell this House which one he would acecept !

‘“ The latter '.)
‘“ He will

Member
Jaomnadas M. Mehta :
(An Honourable Member :

Court. ')
That is the reason.
salary.

(An Honourable

I am surc that is not his view. (Mr.
be offered neither of the two ')
‘“ He would like to go to the Supreme

He will not be offered a Judgeship becanse he is over age.
He has no chance for a Judgeship or for a Judge’s

Sir, with these words, I would ask the House to carry this Resolution,

if possible, unanimously (Some Honourable

(Some Honourable Meinbers : ** With-
‘¢ Otherwise it will be thrown out’'.
‘‘ Withdraw as you have made your speech ’’.)

least to pass it by a large majority.
draw ’’. 8ir Hari Singh Gour :
An Honourable Member :
I will not withdraw.

Mr. President : The question is :

Members: Oh!) or at

‘¢ That the following Resolution be adopted :

¢ This Assembly recommends to the Governor Gemeral in Council that steps be
taken for improving the scale of salary of all High Court Judges ’.’’ B

The Assembly divided :

AYES—28,

Abdul Qaiynm, Nawab Bir Sahibsada.
Alexander, Mr, William.
Anwar-ul-Azim, Mr.

Ashrafuddin Ahmed, KEhan
Nawabznda Baiyid.

Chatterjee, The Revd. J. C.

Cocke, Mr. H. G.

Crawford, Colonel J. D.

Ghuznavi, Mr. A. H.

Giduey, Lieut.-Colonel H. A. J.
Lamb, Mr. W. 8, -

Mohammad Tsmail Khan, Haji Chaud-
hury.

Bahadur

— -

Mukherjee, Mr. 8. C.

Rafique, Mr. Muhammad.
Rajah, Rao Bahadur M. C.
Sassoon, Bir Vietor.

8hah Nawar, Mian Mochammad.
Rhervani, Mr. T. A. K.
Simpson, Bir James.
Suhrawardy, Dr. A,

Svkes, Mr. E. F.

Yamin Khan, Mr. Muhammad.
Zuliqar Ali Kban, Nawab Sir.
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NOES—4T.

Anpey, Mr. M. B. "Malaviya, Pandit Madan Mohan,
A_v_r‘:tngar, Mr. K. V. Rangaswami. Mehta, Mr. Jamnadas M, |
Avvangar, Mr. M. 8, Sesha. Mitra, Mr. Satyendra Chandra.
Badi-uz-Zaman, Maulvi. Moonje, Dr. B. 8.
Belvi, Mr. D. V. Mukhtar Singh, Mr.
Bhargava, Pandit Thakur Das. Murtuza Saheb Bahadur, Maulvi Sayyid.
Chunder, Mr. Nirmal Chunder. Naidu, Mr. B. P.
Das, Mr. B. Neogy, Mr. K. C.
Das, Pandit Nilakantha. Phookun, Srijut Tarun Ram.
Duti. Mr. Amar Nath. Rang Behari Lal, Lala.
Dutta, Mr. Brish Chandra. Ranga Iyer, Mr. C. 8.
Farcokhi, Mr. Abdul Latif Saheb. Rao, Mr. G. Sarvotham.
Gour, Sir Hari Singh. Roy, Rai Bahadur Tarit Bhusan.
Gulab Singh, Sardar, Barda, Rai Sahib Harbilas.
Hira BSingh, Brar, Bardar Bahadur, Bhufee, Maulvi Mohammad.

Honorary Captain. Siddiqi, Mr. Abdul Qadir.
Ismail Khan, Mr. Singh, Kumar Rananjaya.
Iswar Saran, Munshi. Singh, Mr. Gaya Prasad
Ivengar, Mr. B, Brinivasa. Singh, Mr. Narayan Prasad.
Jogiah, Mr. Varahagiri Venkata. Singh, Mr. Ram Narayan.
Kidwai, Mr. Rafiq Ahmad. Sinha, Kumar Ganganand.
Kunzru, Pandit Hirday Nath. Sinha, Mr. Rajivaranjan Prasad.
Lahiri Chaudhury, Mr. Dhirendra Kanta.| Tok Kyi, U.
Lajpat Rai, Lala. Yakub, Maulvi Muhammad.

The motion was negatived.

RESOLUTION RE EDUCATION OF GIRLS AND WOMEN IN THE

TERRITORIES ADMINISTERED BY THE CENTRAL GOVERN-
MENT.

Mr. President : Sardar Jowahir Singh.

The Rev. J. C. Chatterjee (Nominated : Indian Christians) : Sir,
the Honourable Member is absent from the House and he has already
requested you in writing to kindly permit me to move the Resolution in
his name. Therefore, 8ir, with all due respect, I request your permission
to move the Resolution that stands in the name of my Honourable friend.

Mr. President : The Rev. J. C. Chatterjee.

The Rev. J. C. Ohatterjee : I beg to move the following Resolution :

‘‘ This Assembly recommends to the Governor General in Couneil that he he pleased
to sanction a substantial grant, capital as well as recurring, for the furtheranee of girls’
cduocation in the centrally administer>d territories, and that as a first step towards chis,
a well staffed and up-to-date college be established for the training of women toachers.

This Assembly further recommends that a competent Committes, including promi-
nent women, be appointed to go into the subject and to make a report.’’

This Resolution which by your indulgence I have the privilege to
move is concerned, I believe, with what is the most vital of our national
problems, namely, the furtherance of women’s education on right lines

and to some extent bringing within the reach of girls and women of this
land the benefit of education which is the birthright of every citizen in
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8 civilised country. I believe, Sir, that the problem of the education of
our girls is far more important than any other national problem, and
when one hears so many discussions taking place, bitter struggles for the
demand of self-government, many committees sitting to write reports,
constitutions being drawn up, men saying hard things to each other, it
seems to me that there is somewhat of an unreality in all these wranglings,
for, Sir, I ask how can any country attain to full responsible government
or Swaraj when it is only working as it were with only half its man-
power. I believe that so long as we do not bring education to our people,
and especially to our womanhood, we shall never be able to settle our
national problems, we shall never be able to attain Swaraj or self-govern-
ment, and even if some fairie could give it to us, that self-government
could be sustained so long as the better half of our nation is not educated
and is not sensible to its responsibilities or its opportunities.

The Resolution which I have just moved is divided into three parts.
I shall endeavour, as briefly as possible. to show the importance and the
necessity of each part. The first part of the Resolution asks the Governor
General in Council to sanction a substantial grant, capital as well as
recurring, for the furtherance of girls’ education in the centrally admin-
istered territories which, as we all know, comprise the Province of Delhi,
the North-West Frontier Province, Ajmer and Coorg. I know that my
Resolution of necessity must be confined to these provinces as education
is a transferred subject in the other provinces. I do not believe that the
Central Government which ought to set an example and give a lead to
Provincial Governments in all matters relating to nation-building has in
this matter of women’s education given a lead in the centrally administered
territories. For instance, the Punjab does a great deal more for educa-
tion than any of the centrally administered territories under the Govern-
ment of India’s direct control. Then, Sir, there is another point.
Government have acknowledged on all occasions that they have the
greatest sympathy with women’s education, but it is difficult to realise
that they have done all that they could have done or should have done
in this matter. For instance only last week, Mr. P. W. Marsh, I.C.S,,
Collector and District Magistrate of Aligarh, when opening an Anglo-
Vernaculer Girls’ School in that town said that till now the education of
women has depended almost entirely on private generosity. Now, Sir,
I shall quote a very few figures and show that that statement is not by
any means exaggerated. 1 take my figures from the official report just
issued by Government for Education in 1925-26, and in that report we
are told that in the whole of British India there are 176,000 educational
institutions of all kinds for the education of males, whereas for the educa-
tion of women and girls there are only 27,110 educational institutipns of
various kinds. Sir, I do not in the least contend that the number of
educational institutions for boys is sufficient. We all know that in an
enormous country like ours this number is hopelessly inadequate ; but it is
surprising that, as the result of the combined efforts of Government, of
local bodies and private effort in this country, the number of girls’
schools in the country is hardly a seventh of the number—the very
meagre number—of boys’ schools in the land. We find that for every
ten schools for boys, there is not even one for girls. The propoction
would be just under one. Then, again, if we go on to the question of
mational expenditure on education, we find the disparity just as great
or even greater. In the same year 1926 Rs. 14,12,85861 were spent
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from all sources on the _education of males, whereas only a little over
Rs. 2 crores was all that could be found for the education of women and
girls. Considering that the education of girls in this eountry is so far
behind that of boys, the reasonable and the logical course would have
been that we should spend seven times as much on the education of women
and girls and provide seven times as many institutions for the education
of women and girls as we can do for the boys and men of this country.
Now, Sir, my gallant and Honourable friend from Nagpur has some-times
referred to the women of this country as the depressed classes. Far be
it from me, that I should characterize the fair sex of my country as the
depressed classes—to say the least, it would not be quite safe for me—but
I may be pardoned when I maintain that at all events in the matter of
education the vast majority of women and girls of this country are very
backward. Now, Government rightly and at all times profess, and also
try to give effect to their professions, to help the backward communities.
Therefore it stands to reason that they should do their utmost to help
forward the education of what I may with a certain amount of trembling
and hesitation describe as the most backward community so far as edues-
tion goes. But that is not what really happens in practice. If we take
the figures given in the report that I have gquoted from, we find that in
the case of boys’ education Government contributes 46.9 per cent. of the
total expenditure on boys’ education. In the case of girls’ education
private effort has to find no less than 23 per cent. of the total cost of
girls’ education, whereas in the case of boys’ education private effort is
responsible only for 12 per cent. of the total expenditure. Government
contributes to the cost of girls’ education only 45 per cent. of the total
cost on education. I maintain, Sir, that to be fair, Government ought
to contribute something like 200 per cent. of what is contributed by
private sources for the education of girls, which is so backward. Every-
one here more or less realizes the extent of our national disaster because
of the illiteracy and the ignorance of the vast majority of the women of
this land, but I wonder how many people do realize fully the exact degree
of that terrible disaster. I find that in the year 1916 there were only .9
of the womanhood of India who could at all read or who could be deseribed
as literate ; that is to say, not one in a hundred was able to sign or write
her name at that time. Ninety-nine women out of a hundred could not
read and write. We should have thought that in the last ten years, in
which there has been so much progress in the country in other directions,
the situation in this respect could have improved, but the report for 1926
tells us that the proportion of literate women has only risen to 1.3, and
in the words of that report this progress is described as extremely slow
and much below the rise in the percentage for males. I do not desire
to weary the House by quoting more statisties and figures. 1 believe I
have said enough to eonvince the House that the problem is most urgent
and that we are right in asking the Government to give practical effect
to their sympathy and to provide money for eduecation or rather for
greater educational facilities at least in the centrally-administered areas.
I am asking for money for the centrally-administered areas in the first
instance, because I believe Government itself would agree that the Central
Government, with all the distinguished men that it includes and with all
1ts great resources, ought to set the lead and an example to the provinces.
It is however surprising that in the centrally-administered territories
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there is not a single—I believe I am right in saying—a single arts college
for women or a single training college for women except at Delhi. I do
not think that there is any part of the centrally-administered territories
where compulsory primary education is provided for girls. Sir, if it is
possible in States like Baroda and even in the distant and rather out-
landish State of. Bikaner—for we read in this morning’s paper that
Bikaner has resolved to provide for compulsory education for boys and
girls in that State—it certainly ought to be possible for the Central
Government to provide funds for compulsory primary education in the
small territories which they directly administer. Speaking of my own
Province of Delhi, where I believe the Government of India reside for some
part of the year, the Municipality, I can assure you, has been anxious to
provide compulsory primary education for girls, but they are unable to
do so because the grant that is given for education by Government is
very inadequate, and rightly or wrongly as it is still considered that
boys’ education should come first. As they are not able to provide for
all the expenditure required for boys’ education, they feel very doubtful
if they should undertake.compulsory education for girls. Now that is
a thing to which I invite the attention of the Assembly and of the Govern-
ment—Delhi is a place where they can start to-morrow, if they so like,
compulsory education for girls and with very good effect.

The second part of my Resolution asks for the establishment of a well-
equipped training college for the training of women teachers. A training
college, so far as this Resolution goes, is not intended to mean a eollege
for training women graduates only ; I believe it is intended to include
a training course, be it normal classes, be it junior Anglo-vernacular
classes, or be it classes for the training of graduate teachers. Now, every-
one knows that in this country so far as women’s education goes, next to
the question of money, the most urgent problem is the paucity of suitable
trained women teachers : and unless we have women teachers, how are
we going to have scholars taught * I will quote a few further figures.
If you look up this 1926 report, you will find that in the whole of British
India there are only 134 women in training colleges for teachers.
Considering that some of these prospective women teachers are likely to
get married and therefore in a sense will be lost to the teaching profession,
we thus find that for the whole length and breadth of the country containing
300 millions of people there will hardly be a supply of 100 well-trained
teachers a year. Now, I ask, Sir. is that a state of affairs considered com-
plimentary or satisfactory for any ecivilized country ? 1 am not one of
those who would place all blame for everything on the shoulders of
Government ; I am not here to maintain that the pauecity of women
teachers is entirely due to the lack of sympathy or the lack of facilities
provided by Government. But I would say this that after all there is
something that can be done by them. Now, what are the reasons why
there are not more girls willing to 2o into training colleges for women
teachers ? The first thing is that there is hardly any, at any rate in North
India—I do not know about South India—a self-contained training col-
lege for women. there may be one such in the South. But the general
practice in North India is that one or two or at the utmost three women are
admitted to men’s training colleges. T maintain that the customs of the
country are such that it is not very encouraging for the majority of girls
of goud fgmxhes to go into these training colleges. And, even if cur
customs did permit of that, it is extremely doubtful whether two or three
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women in a large men’s college can derive the benefits of corporate life
or get the full benefits of training when they are in such a hopeless mi-
nority. What we therefore want is a well-staffed, well-equipped training
college, or at any rate training classes attached to an arts college in one
of the central places in India. I hope that Government will seriously
consider the desirability and the urgent need for establishing such a col-
lege, possibly in Delhi, which being the hub of the universe at the present
time will draw, I hope, qualified women graduates from all parts of the
country. I dream of a great college for women on the banks of the
Jumna, something like, though not quite like, the one described by Tenny-
son in the ‘‘ Princess "". But even a college cannot be started or main-
tained without money, and that is the reason why I am trying to press on
Government the need for funds to start a college of this kind.

In the final part of my Resolution I have asked for the appointment
of a competent committee, including prominent women, to go into the
entire subject and to make a report. Sir, it was in the year 1925 that
the Director of Public Instruction of Bengal extended a memorable
invitation to women in the following words :

‘‘ You have asserted yourselves in the field of politics. How long is to be before
vou assert yourselves in the field of secondary and higher education ¥ How long are
You going to tolerate a man-made syllabus, 2 man-made system, 2 man-made examina-

tion and a controlling authority in which women have no voice as the dominating arbiter
of your educational destinies ¥ ’’

That invitation and challenge was taken up by the educated women of
India without delay. They have become fully alive to the dangers of
this man-made system of education. They realize that if the slavish
imitation of boys’ education continues, the girls of this country
will never be educated on right lines. Their answer was de-
monstrated in the two all-India Conferences held this year and last
yvear on women'’s educational reform. Any one who either attended these
conferences, read reports of their doings or had anything to do with them
would be convinced not only of the ability of our women and of their
fitness to guide the lines on which right education should be based for
our girls, but will also have realized the determination of this handful
of educated and noble women of our land to bring education within the
reach of all their less fortunate sisters. Before the country undertakes—
I hope with the help and sympathy of Government—an all-India cam-
paign for the education of women and girls, for wiping out illiteracy
amongst women, it is absolutely necessary that we should lay down the
right lines on which such education should proceed. We have read notices,
or rather extracts, from a great many memoranda submitted to the
Educational Committee of the Simon Commission, and several prominent
educationists in writing their memoranda have gone out of their way to
state that the present system of education in this country is rotten. Well,
if after so many! years a system of education for boys which has advanced
a great deal and may therefore be described as already having settled
down to some extent, is rotten, let us not make a mistake in perpetuating
an imitation of that system for our girls. There is yet time in which to
think—and especially for women themselves to consider—what are the
right lines on which the education of girls in this country should proceed.
That is the reason why T have asked for the appointment of a competent
committee to carefully go into and weigh the subject of women’s education
and lay down the right lines en which it should proceed. I shall not be
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satisfied until that committee, which I hope will be appointed by Govern-
ment, comprises within its membership an adequate representation of
educated women. No one, as I have said, who has seen the work o'f the
all-India Conferences of women and the many constituent provineial
Conferences that preceded them, will deny that there are epough women
in the land who can adorn such a committee and contribute valuable
help in working out the lines on which education for women should
proceed. )

Sir, T need not add very much more to what I have said. 1 am
perfectly confident that such an enlightened House as this will not
hesitate to accept unanimously this modest Resolution for the furtherance
of women’s education. I have not moved this Resciution merely to get
something out of Government, although I sincerely hope that we will get
not something but a great deal from Government for this work. I
believe, Sir, that the gods and also governments help those who help them-
selves, and I have therefore moved this Resolution in the hope that the
debate that will be raised upon it will bring this important subject to
the renewed notice of the country, and that every one who is keen on the
enlightenment and advancement of our land or for the attainment of what
is known as Swaraj, will take the lead from this House and work with
renewed zeal for this noble cause. Speaking personally, if I may be
pardoned for making a personal reference, when onme realizes and fully
believes that all that is best in one’s life has come first and foremost from
the training and from the help of an educated mother, and realizing
how difficult it would be to contemplate life without the help and
companionship of an educated wife or the sympathy or the interest of
educated sisters—and I believe many Members of this Honourable House
have had these benefits—it is hard to imagine how any one should not be
keen to bring within the reach of every man in this land the same training,
the same companionship, the same enlightened sympathy, which some of
ns have had the good fortune to enjoy. I cannot do better, Sir, than to
conclude my remarks by repeating the noble words spoken by Her
Excellency Lady Irwin in the course of a speech delivered at the opening
of the second all-India Women’s Conference held this year at Delhi.
Her Excellency said :

‘‘ The furtherance of education for women is a great comstructive work, for it
means nothing less than an attempt to build a City of God in the homes of this country.
It is the noblest concern of women, nobler even than the great profession of medicine,
since it ministers to the hearts and minds and not only to the body.”’
8ir, this Resolution is a humble attempt to help forward the building
of a City of God in the homes of our land, and I commend it to this House.

Sir, I move. (Applause).

(At this stage Mr. President vacated the Chair which was occupied
by Mr. Deputy President, Maulvi Muhammad Yakub.)

Mr. Mukhtar 8ingh (Meerut Division Non-Muhammadan Rural) :
8ir, I beg to move :

‘¢ That for the words from ‘ for the furtherance of * to the words training of

women teachers’ Lae following be substituted : ’

. ‘ for providing free and compulsory primary education of girls between the
ages of 6 and 11 in the ventrally administered tervitories as early as pos-
sible, und as a first step to that end to establish at once a suficient number
of women teachers’ training schools in that area .’

. Tam in agreement in principle with the learned Mover of this Resolu-
tion, but it would have been much better if my friend had not dragged
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in Swaraj. We on this side believe that it is-an impossibi!ity to have
the people of this country educated without Swaraj. Swaraj comes first
and education comes afterwards. To give an instance in point, 1 may
point out that only yesterday the Home Member was cursing the Russian
people, but I find, Sir, that even in the cursed Russia they have made
education of girls and boys compulsory. But in this country we have
been crying, I think, for the last fifty years and no attempt has yet been
made in that direction.

I will not enter into details as to the state of affairs in this country
about education, but with your permission I may be allowed to say only
a few words. In this country there are 5,12,873 villages ; out of which
you have primary schools only in 22,635. It means that for every 23
villages you have one school ; it includes boys’ school as well as girls’
school. Taking the figures only for female education, we find that
including towns and villages the total number of institutions for girls’
education are 5,146. That gives you one school for every 100 villages.
That gives the state of affairs in the whole of this country. I would not
deal with the Delhi Province, as my Honourable friend the Mover of
the Resolution comes from Delhi. Let me deal with another province, the
North-West Frontier Province, and let us see what is the state of affairs
in that provinee.

Mr. Deputy President : Which province are you dealing with {

Mr. Mukhtar Singh : The North-West Frontier Province. This is a
province administered by the Government of India directly and for this
province the Government spends Rs. 2,80,55,190, out of which a decent
sum of Rs. 1,28,486 is spent for girls’ education. That gives us a very
decent percentage of .4 per cent. This shows. Sir, how far the Govern-
ment is sympathetic towards girls’ education. If you take the figures
for 1921-22 and 1926-27 you will find that in 1921-22 the percentage of
girls was 5 that is, 5 girls reading out of 1,000 girls. That has been
increased during 5 vears to .7 per cent,—a very decent figure, of which
the Government of India should be prond. We find, Sir, on page 34, that
the percentage of female scholars to the female population of school-zoing
age in 1921-22 was 3.7 per cent., and in 1926-27 it is raised to 4.8 per
cent. If we take the number of scholars in the whole provinee in primary
schools the number of scholars is 4,544 only and in middle schools 2.082.
This really shows the state of affairs in a provinee in which the Govern-
went is spending such a high amount. This is why by my amendment
T have asked Government to make the education of girls compulsory and
free. 1 am very glad that only towards the end of this Resolution we
have asked for the appointment of a committee. If the Honourable the
Mover had put it in the beginning, I would have oppased it, beaguse I
know that nothing would be done and the matter would be left to the
committee which the Government may be pleased to appoint. Therefore
in the first part of the Resolution I have asked for the compulsory educs:
{ion of girls within the ages of 6 to 11. 1 am fortified in my remarks by
the latest pronouncement of the Royal Agricultural Commission. We
‘find, Sir, that the Royal Agricultural Commission in their Report on page
522 have said : =

‘‘ The value to the 'edmmunity of the education of its women lies parﬁeuhﬂy in its
effect upon the spread of lasting literacy amongst the young.’’ ’
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In a way they have clearly pointed out that if we want any progress
to be made in education we should try to establish girls’ schools and give
them g sound education. Unless this is done, there is no possibility
of spreading education even amongst the boys. If the women of this
country had been educated we would have seen that the number of boys
educated in the schools would have fairly increased. -

They have also stated on page 503 as follows :

‘¢ We are convinced that the progressive adoption of the compulsory systenr is the
onlv means by which may be overceme the unwillinguess of parents to send their children
to schools and to keen them there till literacy is attained.’’ .

This clearly shows, Sir, that there is no other method by which we
can educate our women than by compulsion, and therefore it is very
necessary that thie education of girls should be made free and compulsory.
Unless this is done progress in the education of women will be impossible.

Then, Sir, the other point that I have tried to make out in my amend-
ment is with regard to the establishment of training schools for women
teachers. I have asked for the deletion of the portion relating to the
establishment of an up-to-date college. I should be perfectly satisfied
with the establishment of training Schools for women teachers at the
present time, because it would be too much for us to aspire to, to have
8 college now when we cannot expect to have a sufficient number of
schools established in the area under the direct control of the Govern-
ment. I may point out, Sir, that since Education has become a trans-
ferred subject, there has been some improvement in every province in
the education of boys and girls, but the Central Government has not kept
pace with the progress made in the provinces. That clearly shows how
far the Government of India is sympathetic towards the aspirations of
the people of this country. .

Now, Sir, I find an interesting thing on page 139 in the Report for
the Progress of Education in India, 1917—22. In the North-West
Frontier Province the total expenditure on training schools for males in
1916-17 was Rs. 17,095, and the Government, perhaps in order to show that
they have done something towards the education of women teachers, have
split up this expenditure in 1921-22 for training schools for males and
training schools for females. And what do we find, Sir ¥ Under the
head expenditure on training schools for females we find the figure of
B:s. 8,874 is just about half of Rs. 17,095. Thus Government have pro-
vided a schoo] for training women teachers witheut incurring a single
pie. That also shows the sympathetic attitude of the Government to
establish training schools for women teachers.

Further, we also find in the Administration Report of the North-
West Frontier Province for 1926-27 that out of the total number 261 of
teachers mt gi'rlss(’1 sc%lfools, there are only 92 trained teachers and ‘the
rest are untrained. ou refer to the Report of the i i
will find a remark on payge 55 : port of Delh: Province you

*‘ There is a_Government training school for girls at Delhi, where women teachers

:rr:.i :’;h:'d for V;e?gc&ry&rg?ry and middle Schools. It had 28 teachers umder
So the number of teachers has been reduced by 4. Perhaps it mi

3 . it might

be said that women teachers are not willing to be {rained as tgichem.g I

knoq,_Su-, what happens in my province. T do not know much about the

Delhi Province nor of the North West Frontier Province, but I think the

condition will be the same all over. Unfortunately, the people of this
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country have got into their heads that they must educate their boys and
girls, and in order to attain their object they establish private schools.
If a private school wants to send a teacher for training in a training
school, the first thing the committee of that private school is asked to
do is to contribute a stipend from its own funds for the training of the
teacher. I do not know what is the rule in Delhi, but that is the rule
in the United Provinces, and the Government of India cannot be expected
to be more sympathetic than the United Provinces Government in this
matter. If this method is also adopted in the provinces directly adminis-
tered by the Government of India, the natural result would be that the
management of a private institution would not be able to afford to lose
a teacher as well as to pay for her salary. People go about, beg money
from those who can afford it, and then with very great difficulty, try
to manage private institutions, and this is another difficulty placed in
their way. The natural result is that they have to remain satisfied with
untrained teachers. You cannot make adequate progress in education
unless and until the teachers are properly trained. There is not the least
doubt that women are willing to be trained as teachers-in these schools,
and consequently the Government ought to provide better facilities for
their training. This point has been recognised.........

~ Mr. Deputy President : I do not wish to stop the Honourable Member,
but 1 should like to know how long he will take.

Mr. Mukhtar 8ingh : Only a few minutes more, Sir.

I was referring to a remark on page 133 in the Report of Progress
of Education, 1917-1921. This is what is stated there :

¢ If the quality of teaching in girls’ primary schools is to be improved, it must be
through the agemcy of women teachers, intelligent enough to accept advice from the
Inspectress amd, if possible, frained for the teaching profession. As yet so poor
is the quality of the material that the Chairman of ome District Board eondemns all
the schools in charge of women as without hope, but is more sanguine about a girls’
achool that is in charge of an old pundit.’’

This clearly recognises the urgent neecessity of establishing training
sehools in the country.

Further on on page 134 you will find in the United Provinces the num-
ber of women tesehers has increased from......

M. Deputy President : The Resolution before the House does not
deal with the question of women teachers in the United Provinces, nor
can the Honourable Member diseuss that subject here. I would there-
fore ask the Honourable Member to confine himself to girls’ education in
the centrally administered territories.

Mr. Mukhtar 8ingh : Sir, the point that I was trying to make was not
about the United Provinces, but 1 was only showing that in the United
Provinces and the Punjab the condition of womens' education and the
condition of training women teachers is much better than in the centrally
administered territories. Sir, as the time at my disposal is over, I would
ask the Government not merely to accept the proposal for the appoint-
ment of a committee, but also to introduce free and compulsory education
in the areas which are administered by the Central Government.

The Assembly then adjourned till Eleven of the Clock on Wednesday,
the 12th September, 1928.
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